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- LOK SABHA
Wednesday, August 28, 1668/
Bhadra 6, 1890 (Saxa)

The Lok Sabha met at Eleven of the

Clock

[ MR. SPEAKER in" the Chair ]
ORAL ANSWERS TO QUESTIONS

MEerger O Ares OF
MaNIPUR WITH NAGALAND

_|..

*721. SHRI SITARAM KESRI:
SHRI INDRAIJIT GUPTA :
SHRI N. R. LASKAR :
SHRI B. N. SHASTRI :
SHRI KARTIK ORAON :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

. (a) whether the Prime Minister has
received a memorandum from the
Naga Integration Committee demand-
ing the merger of Naga areas of Mani-
pur and Nagaland ; and

(b) if so, Government's reaction
thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AF-
FAIRS (SHRI SURENDRA PAL
SINGH) : (a) and (b). The attention
of the Hon'ble Member is invited to
the answer given in the House by the
Home Minister on 23rd August 1968
to Unstarred Question No. 5196.

st demem W ow@r o wAr
wglRT T3 FATA AT PN waA fE
AT TASHTS FHEY A qaW "l
1 ot wfawm faw &, wv osw oW
qEE-HEd q¢ @ S, anE §Ed
N 7 AAEE B AEfE IW A
R oFW & wafaeg & owf £7
2—6 LSD'68 =

SHRI SURENDRA PAL SINGH :
I have got the details of the grievances
which are enumerated in the Memo-
randum. Whether I may place it on
the Table of the House, the question
rests with them. But I can give some
details of it.

Amongst the various grievances that
they have mentioned, one is mal-
administration and exploitation of the
hill people by the plains people in Mani-
pur ; the second is that there should be
30 per cent reservation in Grade IIT
and TV services for the tribal people,
and that arrangement, they say, has
not been adhered to by the adminis-
tration. Another grievance is that,
since1964, no Nagas have been‘selected
for interview by the UPSC for any of
the higher posts in the State Govern-
ment. Then there is another complaint
that money is not being spent in their
part of the State, for development pur-
poses, etc., and money is diverted from
tribal welfare fund, etc., for other
purposes. There are a number of
grievances. These are the main ones.

AT @R W W@ wEde g 39 &7
frrgew #1 @ 39 ATTET #Y
A A (i
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SHR1 SURENDRA PAL SINGH :
1 agree with what the hon. Member
has suggested. This assurance has
already been given by the Home
Ministry that all grievances will be
gone into, will be inquired into, and
efforts would be made to remove them.

SHRI INDRAJIT GUPTA: As
far as we know, there are three sub-
divisions of Manipur, the population
of which is overwhelmingly Napgas,
and it is obvious that, if they have
legitimate grievances which are allowed
to persist, it would give a handle to the
hostile Nagas, as it has been doing,
to carry on their extended activities
into Manipur and to foment this agita-
tion for merger of these parts of Mani-
pur with Nagaland,  Therefore, I
would like to know firstly, what con-
crete steps Government is taking to see
that these legitimate grievances are
redressed so that the source of tension
and discontent does not remain, and
secondly, whether they are considering
giving full Statehood to Manipur as
soon as possible, at least by stages,
so that it is not possible also for the
hostile Nagas to use this Statehood
for Manipur as an excuse for fomenting
discontent among the Nagas in Mapi-
pur.

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGEY, MI-
NISTER OF PLANNING AND MI-
NISTER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI) :
My colleague has already replied here
that the grievances enumerated in the
Memorandum will certainly be looked
into.

As far as any kind of change in the
status of Manipur is concerned, the
whole area is in a disturbed state.
I do not think that it would be right
to open up these matters now.

SHRI N. R. LASKAR: I agree with
what my hon. friend Shr Indrajit
Gupta has said just now, because these
assurances will not do and we have to
take action immediately. We are glad
that a categorical denial has come from
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Government that there will be no fur-
ther division of the Union Territory
of Manipur. For the question of
reopening of boundaries or readjust-
ment of the boundaries or the territories
of States has created problems and
not solved any problem. So I would
like to kfiow from the hon. Minister
whether Government will resist this
sort of demands from any quarter if
they come in future ?

SHRIMATI INDIRA GANDHI :
Each demand has to be seen : each
problem is a different one and has to
be considered on merits.

SHRI RANGA : In regard to the
disintegration of Manipur as such,
he says that it should not be disturbed.

SHRIMATI INDIRA GANDHI :
I have already said that it is a disturbed
area and no changes envisaged for the
present.

SHRI B. N. SHASTRI : Three sub-
divisions of Manipur State have been
declared as disturbed areas in view
of the subversive activities of the
hostile Nagas, and in view of this,
may I know whether Government
apprehend that the non-merger of
these predominantly Naga areas of
Manipur with Nagaland will create
conditions for carrying on intensive
subversive activities by the hostile Nagas
and as such may I know whether Mani-
pur will be kept out of the purview of
the cease-fire agreement ?

SHRI SURENDRA PAL SINGH :
Government are fully aware of the un-
lawful activities which are being carried
on by the underground Nagas in the
Manipur area, but I can assure the
House that these activities have been
considerably curtailed ; they are much
less than they were before. As re-
gards the question of the merger of
these areas occupied by the Nagas
with Nagaland, it has already been
said that there is no such proposal
under the Government’s consideration
at the present moment.

SHRI KARTIK ORAON : A closer
study of the Naga problems reveals
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that 56 per cent of the tribals in Naga-
land and 6! per cent of the tribals in
Manipur and 97 per cent of the Tribals
in Mizo Hills are converted to Chris-
tianity and it also reveals the dubious
role of the underground Naga hostiles
in hobnobbing with China ; so, it
would not be difficult to discern the
under-current of the collusive efforts
well on the way for the formation
of a Christian State calculated to spell
disaster to the safety, security and
sovereignty of India. 1 would like to
know from Government whether they
are conscious of it and if so, whether
they will come forward with a uniform
policy in regard to the problems of all
the tribes of India and try to solve the
problems of the tribal people, whether
in the hills or in the plains, so that
these problems will be sorted out once
and for all, so far as the tribals are
concerned.

SHRI S. XAVIER : This question
is irrelevant to the main question.

SHRI KARTIK ORAON : It is
for the Chair to decide and not for
the hon. Member.

'SHRI S. XAVIER : 1 am bringing
it to the notice of the Speaker and let
the Speaker decide.

SHRI SURENDRA PAL SINGH :
It is true that quite a large majority of
the underground Naga people profess
the Christian faith, but there are other
Nagas also who profess their ancestral
faiths and they believe in some other
thing. But that has nothing to do with
the Christian State at all.

SHRI BAL RAJ MADHOK : The
problem of Manipur is in a way analo-
gous to the problem faced by the whole
of Assam. A part of it is plains and
a part of it is hills, and because of the
policy of the Government of keeping
the hill areas as museum pieces there
has been no integration between the
people of the plains and those of the
hills ; this has created so many pro-
blems in almost the entire eastern
area. In view of the fact that the entire
area is a very sensitive area and Pakis-
tan and China are trying to create
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trouble, may I know whether a sug
gestion has often been made that no
piece-meal solution of the problems
of the different regions or parts of this
area should be undertaken but an over-
all solution of the problems should be
undertaken after appointing a com-
mission which might go into the entire
picture from the socio-economic and
also the strategic and military point
of view and then only any change what-
soever whether in Manipur or any-
where else has to be made ?

SHRIMATI INDIRA GANDHI :
1 entirely agree with the hon. Member
that the whole region should be looked
at from this broader point of view,
both from the point of view of defence
and also from the point of view of
development. But 1 do not know
whether it is necessary to appoint a
commission for the propose. Govern-
ment are going into all these matters.

SHRI BASUMATARI : Since the
question of reorganisation of Assam
came into the picture, these Naga peo-
ple who are in the hills in Manipur
started this agitation just to include
this area in Nagaland. May I know the
reaction of the present Nagaland
Government in regard to this ?

SHRI SURENDRA PAL SINGH :
The demand on the part of the Nagas
of Manipur that their area should be
merged with Nagaland has been there
for a very long time, and quite a large
number of people in the Nagaland
State are also of the same opinion.

SHRI BASUMATARI : My ques-
tion was this. May I know whether
it is a fact that since the question of
reorganisation of Assam came, this
demand has been made by the Naga
people in Manipur ?

SHRI SURENDRA PAL SINGH :
1 submitted earlier that this demand
has been there much before that.

SHRI HEM BARUA : The Naga
areas of Manipur are a part and parcel
of Manipur. But, unfortunately this
Government allowed a so-called cease-
fire agreement with the Naga hostiles
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to be extended to cover these areas also,
and under cover of this so-called cease-
fire agreement the MNaga hostiles are
recruiting their volunteers from the
Naga areas of Manipur, and collecting
taxes from the Manipur people and
are using these Naga areas as a gate-way
to China and Pakistan. It is a great
mistake that this Government has
made. In this context, may 1 know
why there is this doublec standard ?
May I know whether the Naga Inte-
gration Committee leaders who came
down to Delhi and saw us also and gave
us a copy of the memorandum sub-
mitted to the Prime Minister, of which
I have a copy, have told specifically
all the Government leaders whom they
met in Delhi that if these Naga areas
of Manipur are integrated with Naga-
land there would be a check to the
hostile activities carried on in these
areas by a section of the Naga hostiles ?

SHRIMATI INDIRA GANDHI :
It was because this area was also a
disturbed area that it was included
in the suspension of operations agree-
ment. As the hon. Members know
there is a village volunteer force
there which along with our forces is
doing a very good job of meeting the
hostile Nagas.

SHRI HEM BARUA : My ques-
tion was different. Why is it that this
so-called cease-fire agreement was
extended to cover these peaceful areas
in Manipur ? This gives an oppor-
tunity to the Naga hostiles to extend
their hostile activities to these areas
also.

SHRIMATI INDIRA GANDHI :
The position is that they were not peace-
ful areas and there was trouble there
also.

SHRI P. VENKATASUBBAIAH :
From the memorandum that has been
submitted by the Naga Integration
Committee we find that their demands
refer more to their economic difficulties
and the need for their betterment.
Keeping in view that factor and also
the statement just now made by the
Prime Minister in regard to laying more
emphasis on defence and development,
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may 1 know whether Government are
contemplating, so far as the eastern
region is concerned, to evolve a suitable
framework of policy comprising of all
these factors of the defence and deve-
lopment so that there may be a natural
national integration that could be
effected ? :

SHRIMATI INDIRA GANDHI:
That was what 1 said just now.

*ft o THo WIN : AT WA HETET
o wEE E, gw oAt A W
AF-HrIT F1 1 Gurde fear 5w
miTHz ¥ ™ AW &7 gmrEw
1 gw 7 " fem fF oSt dreEmew
N1 & 39 FT 999 @@l A1 &, AT
AT AW &1 IWTE W OSATH W
g, @ Aw F1 2w 7AW fAar w6

ADVERTISEMENTS FOR INEWSPAPERS
CARRYING ON COMMUNAL PROPAGANDA

*723. SHRI ANANTRAO PATIL :
Will the Minister of INFORMATION
AND BROADCASTING be pleased
to state:

(a) whether it is a fact that newspapers
carrying on communal propaganda
are still receiving advertisements from
Government ;

(b) if so,
(c) if not, how some communal

the reasons therefor ;
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dailies in Maharashtra published Go-
vernment advertisements in June and
last week of July, 1968 ; and

(d) whether Government propose to
have consultations with the State
Governments about the release of
advertisements and newsprint quota
to such papers ? .

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION
AND BROADCASTING (SHRIMATI
NANDINI SATPATHY) : (a) to (c).
As a matter of policy, Central Govern-
ment advertisements are withheld from
newspapers and periodicals indulging
in virulent propaganda inciting com-
munal passions. In the absence of
specific names of the dailies, it is diffi-
cult to reply to this question.  Adver-
tisements are released by Directorate
of Advertising and Visual Publicity to
newspapers according to the policy
mentioned above.

(d) The National Integration Coun-
cil at its Srinagar session has recom-
mended that, on conviction of an
offence under Section 153A of the
Indian Penal Code for communal
activities, newsprint quota of the news-
paper concerned and the issue of
Government advertisements to it should
be suspended. The recommendation
is under examination in all its aspects.
The State Governments will also be
consulted, if necessary.

SHRI ANANTRAO PATIL : In
reply to my supplementary the other
day, the Minister had stated that he is
not giving advertisements to news-
papers carrying on communal pro-
paganda. This was not true ; it was a
half-truth, because as the Minister
comes from Maharashtra, he knows
about many newspapers which carry
on communal propaganda. Here 1
have with me two or three issues of
some of these newspapers; one is in
Hindi, the other in  Marathi.
These are newspapers responsible for
fanning communal feeling at the time
of the recent riots in Nagpur and Aur-
angabad. These newspapers still carry
government advertisements. 1 have
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the issues of 14th August, 15th August,
and 19th August. &

AN HON. MEMBER :
newspapers.

. SHRI ANANTRAO PATIL : One
is Yuga Dharma in Hindi published
from Nagpur and the other is Tarun
Bharat in Marathi published simul-
tancously from Nagpur and Poona.

In view of this fact, is the Minister
prepared to go through the list, make
a scrutiny and take necessary steps ?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHR1
K. K. SHAH) : We will re-examine it.

SHRI ANANTRAO PATIL : Why
are advertisements still released to
these newspapers ?

Name the

SHRI K. K. SHAH : My hon. friend
ought to know that advertisements are
released much in advance. If it has
appeared in the month of August,
it must Bave been released in July.
After we get the copies, they will be
examined and séutinised.

SHRI ANANTRAO PATIL : It is
very strange to kmow how :t is deter-
mined that a particular newspaper is
carrying commumal propaganda or not.
The newspapers are received by the
DAVP and clippings are received by
the PIB from the regional offices. The
poor man sitting at the desk here goes
through the newspapers and clippings
and makes his own assessment. He
does not know the newspapers nor the
cditors, nor the editorial policy. In
view of this, will it not be advisable
and desirable to consult the State
Government who know better which
arc the newspapers carrying on com-
munal propaganda ?

SHRI K. K. SHAH: State Govern-
ments are always consulted. He should
have no doubt about it. Either they
make a reference or we make a refe-
rence to them.

it oew fagrtt wogdt: #ar @
7 & f5 R & aErfee weg
oFTHaT 9fs B d5% # qg fafrag
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SHRI K. K. SHAH : I have not
accepted his allegation. [ have said
I will go through them. So he need
not come to the conclusion that I have
accepted what he has said.

It is true that the National Integra-
tion Council has made this recommen-
dation. A Bill is coming before this
House. If it is passed, in the light
of that, we will also reshape our
policy.

SHRI SONAVANE : Have any pro-
secutions been launched against such
of the persons who carry on such viru-
lent communal propaganda after the
decisions taken at the National Inte-
gration Conference ? If not, why not ?

SHRI K. K. SHAH: It is well
known that the case of Mother India
is pending in the court.

SHRI UMANATH : Marmik is the
paper of the Shiv Sena run from Bom-
bay which is day in and day out bringing
out writings against Indian citizens
belonging to the southern States. This
is definitely affecting the unity of the
country. To that paper, the State
Bank of India has given big advertise-
ments several times. May I know
whether such advertisements being given
to this newspaper Marmik which is
writing all sorts of things against the
country’'s unity in the sense I have
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indicated, will come within the pur-
view of the National Integration Coun-
cil decision ? If not, what do Govern-
ment propose to do about it ?

SHRI K. K. SHAH : To reply to
it will be an indirect way of disclosing
from whom advertisements are with-
held. 1 4m in a difficult position. I have
got the list of the Marathi papers, and
1 do not find Marmik here.

Some public sector undertakings and
banks directly give advertisements.
I am only concerned with advertise-
ments released through the DAVP.

SHRI UMANATH : My question
relates to advertisements given to
papers which are propagating dis-
integration of the nation, whether they
are given by public sector or other
organisations, and 1 asked whether it
will come within the purview of the
National Integration Council decision.

SHRI K. K. SHAH : Yes. Assoon
as the legislation is passed, naturally
all these will be taken care of.

SHRI SHIVAJI RAO S. DESH-
MUKH : Yuga Dharma, mentioned by
my hon. friend, as recent as on 22nd
July 1968, wrote an editorial entitled
* Bharat ke Mussalmano ', which is out
and out a condemnation of Indian
Muslims, inciting therein the majority
community, Hindus, to rise in revolt
and crush the so-called, alleged Muslim
communalist excesses. This particular
paper goes on publishing extracts of
speeches of communal leaders actually
made or not made with the sole inten-
tion of rousing communal feelings.
After the communal riots, it poses as a
very responsible journal and wants to
blame the Maharashtra Government
for their failure to curb communal
riots.

Coming to the administration, whe-
ther it is the State Government of
Maharashtra or of any other State or
the Central Government here, they
are all being run by so-called intel-
lectuals, 90 per cent of whom are out-
right communalists in their education
and background and thinking. That
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being so, will it be prudent to leave
this question to the judgment of these
administrators who, I repeat, are by
training, culture and education, out
and out communal 7 Will it not be
better to entrust thistask of tracing
communalism to socio-political
workers ?

SHRI K. K. SHAH : These are
very sweeping remarks and I cannot
accept them. But I will go through it.

SHRI SONAVANE : He has not
launched a single prosecution so far,
What is he doing ?

Dr. RANEN SEN : While com-
munal dailies are getting advertisements
from State Governments, as stated by
many hon. members here, what has
been the advice given by the Central
Government when the Andhra Govern-
ment refused to give advertisements to
Patriot and Link which are not only
out and out non-communal but are
also fighting communalism ?

SHRI K. K. SHAH : As I know the
facts, these things were examined three
months ago. On re-examination, these
papers were removed.

DR. RANEN SEN : What was the
advice given by the Centre to the
Andhra Government ?

SHRI K. K. SHAH : They are their
own masters. They do not seek our
advice,

SHRI K. K. SHAH : 1 would re-
quest the hon. friends to be patient

till the Act is passed.

SHRI LOBO PRABHU : There can
be no doubt that all of us keep away
from communalism ; it is an act of
patricide, war between brother and
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brother. But the question is whether
the judgement of Government is correct
whether there should not be some body
which inspires the confidence in the
judgement taken about a paper or a
person. | want to know whether the
Press Advisory Body or the press
consultative body or some other body
should not be constituted to pass this
judgement. The second question is
this. Communalism is even now an
offence, a serious offence and the pub-
lisher of anything of a communal
nature can be prosecuted. Why has
the Government refrained from pro-
secuting the papers which have been
shown to be obviously and clearly
communal ?

SHRI K. K. SHAH : This question
contains two parts. The first part is
whether a special body is to be ap-
pointed. The Bill is coming before

-the House. Now that it is their desire
to send it to a Select Committee, this
question will be examined. So far as
the second part is concerned, even the
Bill contains an amendment to section
103 (a) because one has to take into
consideration whether it will have tem-
porary effect or permanent effect.

MR. SPEAKER : Do not go into
what the United Front Government
did and what the Congress Govern-
mentdid. Youare1aising issues which
are controversial, during the question
hour.

st Sw ww wwi: WETE AR,
W AEATT 97 FHE GG A
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e wern 9, afsw dfaw €
FOFTT ¥ &g gwEW Jer e |
¥ o =mar § fF owmoag uw-
AT qE 33T fear wmamr 27 W
g, @ fow goma & Semm mr # 7
SHRI K. K. SHAH : The qusstion
was about the Maharashtra Govern-
ment.

st W W wmi: weww WeEw,
o & AW AEF Ty, fea S
AFEAT SEET AT g, IT F AW
Fay Wi ?

INTERNATIONAL AWARDS TO INDIANS

*724. SHRI HARDAYAL DEV-
GUN : Will the Minister of EXTER-

NAL AFFAIRS be pleaed to state : _

(a) the number of Indians who have
so far been awarded International
awards sponsored by officia! and non-
officia! apencies in U.S.S.R. and other
communist countries ; and

(b) the names of such awardees and
theit contributions for which dwards
have been given to them ?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI B. R. BHAGAT) :
(a) and (b). The information is being
collected.

st graw YW O AR,
T oF T g AW g
T F1 AFEET gHT Tifgd 4t
o afqg & snfewsr 18 # famw
-

“No citizen of India shall aceept
any title fiom any foreign Govern-
B mt.”

@ MEEE F a® S WW
Iz W ZW €, 99 H. AT &€ A
Ut UgT & TWHIa® SrEq &,
grfes oA ®1 W@ FTA H
AT FT G O§ 99T WY F7

3

g
WY Ud ozl & = & faam
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=Y WoTTo WA : THF A9 § AA-
FTA 2 WIC FAT FATA IeA1 ST 8,
non-official agencies in the USSR
and other communist  countries.
7z @t AwdEnd ¥ o@Ew € AR A
FEdETE O A, g9 ¥eT & oW
R A e AR B
¥ art ® #gr, A1 99+ fAu W
oqT ¥ @AW gHT a1 W AR
LGl

MR. SPEAKER: The only question
is, whether it is desirable, in the
interests of India, Indian unity and
all that, to secure foreign awards,
because there are many awards that
are given. That is all he is asking.

SHRI B. R. BHAGAT : About the
constitutional position, we have said
that titles are banned ; that is always
looked into. But these awards are
there and this does not infringe the con-
stitutional position. And it is not
only awards from this country but
there are awards from various other
countries which we accept through set
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pfocedure. This question is looked
into in the interests of the country ;
the general interest and the relations
with other countries and in the interest
of promotion of friendship and consoli-
dation, etc. These are all looked into.

MR. SPEAKER : He says other
countries are also awarding such
things.

SHRI B. R. BHAGAT: The
constitutional position about this matter
is very cleat and compiehensive.
Government servants are banned from
accepting such awards or receving such
titles or gifts. As for the award from
this particular country, if the hon.
Member has objections not to have
awards from a particular country
but they could be had from other coun-
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tries, that is a different matter. (/nter-
ruption). Please hear me, and then,
if you want to ask anything further,
if the Chair permits, I am prepared to
answer them. [ said these awards
come from various countries ; not only
from our own country. we
accept this, or when we allow our citi-
zens to accept these awards, the general
interéest of the country, the security,
the international interests, etc.,, are
all taken into consideration.

SHRI SRADHAKAR SUPAKAR :
There are also some awards which are
of a literary character like the Nobel
Prize and other things and there are
awards which are meant to influence
the persons politically. So, would the
Govenment make a distinction batween
awards which are purely for honouring
a particular person without any poli-
tical strings, and awards which have
political strings attached ? Will the
Government make any distinction bet=
ween these kinds of awards 7

SHRI B. R. BHAGAT : This ques-
tioh has been raised previously also.
We can certainly look into the matter
as to whether any award carries pecu-
niary benefits or has any similar effect.
We aie prepated to look into the ques-
tion whether we should allow it in the
genoral interests of the country.
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Union. This was awardedto Dr.C. V.
T Raman. Then, there are Nehru
Awards given under the auspices of
t S¥ usfom & AWT 9¥A 9T the Sovier Land. The rest of the infor-
T str  mation I will collect and give to the

Ell

R e : Cra &Y House.h
@E oA ® e ¥ oA The hon. member said that 21 days’
N . notice is given. It is true, but actually
fodw a=it & 92 % gfee & adar when the question is finally approved’
TR &1 W o R R cal.ndgimtous,wch.ard]ygﬂafew
A oguT & A1 A §ET B qag . OAYS
T §M A™ wn oA W fiw SHRI RANGA : You get not less
# o wmfvt & T ¥ oy F s:-ml2 B. R. BHAGAT : Anyhow, hit
W*W#W@ﬂ%m is not 21 days. 1 am one with the
N hon. member and 1 am prepared to
TR fem ot f& @9 it give whatever informatiorll: we have.
QP 7 A, T AT AT E:t in orlgter thathlhe informat;oq l;uy
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w ?ﬂﬁ ¥ AR & g S fe mation from all these countries and
W ? AT T A w6 w sgeed m othe; dgpartmemsbcmnoemed.d od
it ? ore, the hon. member an e
{ﬁ‘ﬁﬁ W té_\'?i. R House should appreciate that there is
g, @ SEFT @er = g a genuine difficulty in getting complete
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AR AU TEEEA g1 STfe
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SHRI SAMAR GUHA : There
cannot be any objection if an award
is given by any country on the basis of
recognition of the merit of any scholar
1esearcher or men of scientific acumen.
But if awards are used for the purpose
of ideological indoctrination and poli-
tical infiltration, naturally every coun-
try and surely ours too should take
precaution against that, Recently Mr
Khanna, who was one of the central
ministers got a medal from the Pakistan
Government. Philippines also gives
Magsaysay awards. Russia gives Lenin
Prize and Nechru Award. | want to
know whether the Government will
make it clear to our countrymen
that our countrymen will receive an
award only on two conditions : firstly,
if the award is given on the basis of
recognition of the meritorious work of a
scholar by any university in the world
and, secondly, if that award is given
by not any country but by an interna-
tional body like the Nehru Prize body,

SHRI B. R. BHAGAT : The prin-
ciple that the hon. Member has men-
tioned is unexceptionable. Actually,
that is the guiding factor in this matter.
We are opposed to importation of any
political doctrine o1 infiltration.

SHRI SAMAR GUHA : The names
that you mentioned just now of the
Lenin Prize holders, did they receive
the awards for any scholarly work ?

SHRI B. R: BHAGAT : One award,
for example, is for medical research
........ (Interruption)

SHRIMATI INDIRA GANDHI :
The Lenin Peace Prize, as the name
implies, is su tobe for work done
to increase the atmosphere of peace in
the world. Presumably what the hon.
Minister mentioned was about the
award given to General Sokhey who
gave the entire money which he received
for medical research.- The hon. Mem-
ber also brought in the name of former
Minister in regard to a medal that he
received from Pakistan, That was a
medal, a momento, which they gave
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to all the people who attended that
1 r function. It was not in the
nature of an award.

SHRI MANUBHAI PATEL : May
I know from the hon. Minister whether
these distinguished persons who go to
receive these awards do so bringing
it to the notice of the Government ?
Are no passports issued to them ?
When they put forward their demand
to go to certain places and seek the
Government’s permission, do -they
not clarify for what purpose they
want to go to other countries? [ want
to know the system thatis being follow-
ed whether a citizen who goes abroad
to other countries to receive awards
seeks the permission of Government ?

SHRI B. R. BHAGAT : Certainly
anybody who goes out will have to
seek our permission and get a .
But it is not necessary that they should
indicate the reason or the purpose for
which they are going.
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"ALTERNATIVE PLAN PREPARED BY
KERALA STATE PLANNING BOARD

*725, SHRI R. K. SINHA ; Will
the PRIME MINISTER be- pleased
to state :

(a) whether it is a fact that the Kerala
State Planning Board is preparing
a National Plan as an dlternative to
the Fourth Plan now being finalised by
the Planning Commission ; and

{b) if so, Government’s reaction
thereto 7

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS : (SHRI B. R. BHAGAT)
(a) No, Sir.

(b) Does not arise,
DEVELOPMENT OF KERALA

*726. SHRI P. C. ADICHAN : Will
the PRIME MINISTER be pleased
to state :

(a) whether it is a fact that the
average daily wage of a worker in
Kerala is only Rs. 3.54 as against the
All-India avelage wage of Rs. 6.13 and
the per capita income in that State is
only Rs. 290 as against the All-India
figure of over Rs. 350.

(b) if so, the main reasons for the low
rate of development of that State
despite the potentiality of the State for
rapid development ; .and

{c) what a.re'thc s.?h;eats fea.tum
development plan of the State
to beoi,;ncludel:l under the Fourth Five
Year Plan, indicating the outlay for
various sectors of economy and how
far #t is acceptable to the Central
Government and the Planning Com-
mission and how far it is likely to
achieve the rapid development of
that State ?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS ( SHRI B. R. BHAGAT) :
(a) There is no comparable index of
daily wages prevailing in a region
with those of the country as a whole.
Daily wages of workers are determined
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by local conditions and change from
time to time.

Comparable estimates of per capita
income of Kerala and of the country
as a whole, are not yet available,

(b) A variety of complex factors
ine the rate of development
of a State; it is not possible to
identify f.racisely any specific factor
responsible for the rate of growth of a
State.. In the case of Keraia. prima
facie it appears that the somewhat
slow rate of growth is mainly attri-
butable to its large population.

() Does not arise at this stage as the
proposals for the Fourth Five Year
Plan (1969—74) have not yet been
received from the State Government.

SHRI R. K. SINHA : A memo-
randum was submitted by five Members
of Parliament, including myself, Shri
Atal Bihari Vajpayee, Shri Ram Sewak
Yadav and others, to the UP Planning
Board about the Faizabad Division.
This division in Uttar Pradesh consists
of six districts. . . .(Interruption).

MR. SPEAKER : 1 do not know
on which question you are asking a
supplementary. This question is about
Kerala.

SHRI R. K. SINHA : You permit
diversions in discussions on many
questions. So my qeeation should be

MR. SPEAKER : No, it is not per-
mitted. If you want to ask about
Kerala State Planning Board, you
may.

SHRI R. K. SINHA : | had put a
question on fertiliser and its export
and the whole gamut of fertiliser policy
was discussed in this House. Why this
discrimination now when there was a
latitude given on other occasions ?

MR. SPEAKER : If you want to
ask a supplementary about question
Neo. 725, you can.

SHRI R. K. SINHA : Let me put
it ; it will take hardly a minute. On
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the question of railways so many
branch lines got started in the House.

MR. SPEAKER : No. Then some-
body will put a question about Bengal
and somebody else about Assam.
Where will it end ?

~ SHRI SHIVAJIRAO S. DESH-
MUKH : On a point of information,
Sir. There may be Kerala in Faizabad !

SHRI R. K. SINHA : Sir, the
Faizabad Division is neither consid-
ered as part of eastern UP mnor of
western UP.

. MR. SPEAKER : 1 am not allowing
it. Tt is not going to bs answered.
Shri Adichan.

SHRI R. K. SINHA : I shall raise
a point of order whenever there is
divession from the main purpose of
the question now. o

MR. SPEAKER : There must be
some connection somewhere What is
the connection between Faizabad and
Kerala ?

SHRI R. K. SINHA : You allow
me a-second question then.

MR. SPEAKER : Now 1 have called
Shri Adichan. I will call you after-
wards.

SHRI P. C. ADICHAN : In view
of the fact that Kerala has been
neglected by the last three Plans, as a
recult the State is far behind the other
States of the Union in development,
will the Government make liberal and
just allotment to Kerala in the Fourth
Plan s0 as to eradicate the imbalances
created by the neglect of the State du-
ring the last three Plans ?

. .SHRI B. R. BHAGAT:
could not follow the question.

SHRI YOGENDRA SHARMA :
The question is that Kerala has not
been given adequate assistance by the
Centre during the last three Five Year
Plans ; will the Government ensure
that Kerala will get fair treatment in
the Fourth Plan ?

Sir, 1
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SHRI NAMBIAR : At least in the
Fourth Plan.

SHRI B. R. BHAGAT : This is not
true. In the last three Plan periods
progressively Kerala has received more
Central assistance than all States.

AN HON. MEMBER i
discrimination ? AT Hiis

SHRI B. R. BHAGAT : From the
First to the Second Plan the increase
in all States was 20 per cent, while
In respect of Kerala it was 58 per cent ;
the increase in assistance in the Third
Plan over the Second Plan for all India
was ‘137 per cent, while in the case of
Kerala it was 221 per cent.

AN HON. MEMBER : Why ?

SHRI B. R. BHAGAT : Facts.

The increase in assistance in the
Fourth Plan for all States is 43 per
cent while in the case of Keiala it is 50
per cent. So, while appreciating the
problem we should do whatever is
possible so that its rate of growth o
goes up. To say that discrimination
has been made against Kerala in regard
to Central assistance is not true :
actually, we are trying to step it up.

SHRI SONAVANE : There is dis-
crimination in their favour.

MR. SPEAKER : Shri Sinha.

AN HON. MEMBER : What about
a second question for Shri Adichan ?

_MR. SPEAKER : No second ques-
:Ih:? when two questions are put toge-

SHRI R. K. SINHA : Kerala is a
backward and underdeveloped State
in the country.

‘AN HON. MEMBER : Certainly
not,

SHRIR. K. SINHA : Thero are two
contradictions which have to be con-
sidered. by the Government in the na-
tional - schedule of planning—one is
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backward areas and the other deve-

_loped areas. 1 want to point out
‘another contradiction to the Minister.
There are areas in States which are
urban-based and there are areas which
are rural-based. Do the people in the
rural areas not exist on the map of
India ; do they not pay taxes and are
they not voters ? Should planning be
introduced only in big cities and whole
areas in the country, where there are
village people who pay taxes and who
vote for the Government of India, be
completely neglected ?

SHRI B. R. BHAGAT : It is true
that because of the distortiond, in
certain urban areas the rate of growth
may be higher and some of the indus-
tries, even medium industries or the
industrial estates, may have gone to
an area ; the result being that the
input of investment being more the
rate of growth was higher. But this
distortion is sought to be corrected.
An effort was made in the Third Plan
and also a very intensive effort will be
made in the Fourth Plan to see that
this distortion is corrected in the rate
of growth in the rural areas as a result
of priority being given to agriculture,
rural electrification, rural industries
and to other areas which have a lower
rate of growth. This distortion is
sought to be corrected.

SHR} A, SREEDHARAN : Sir, in
reply to the question 2s to what is the
cause of the low rate of development
in Kerala, the Minister said that the
high density of population may be
the cause. | never expected any Mi-
nister to make this statement during
the evening of the twentieth century
because it is a very unmscientific state-
ment, In a country like Japan, where
there is a very high demsity of popula-
tion, the rate of growth and develop-
ment is very high. If there has not
been a rapid rate of growth of develop-
ment in Kerala, it means the Centre
bas not undertaken industries which
can employ a large number of people
in the State.

MR. SPEAKER : Come to the ques-
tion now.
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-SHRI A. SREEDHARAN : I am
preparing the background for the
question.

The Central investment in public
sector industries in Kerala—I want to
specify this because the Minister harps
upon the slogan that they are not
discriminating against Kerala—during
the three Plans is only 1 per cent of
the total investment and even those
projects that have been decided to be
located in Kerala are now going to be
shifted from there or going to be aban-
doned. For example, about the Photo
Chemicals project and the Precision
Instruments factory in Kerala, the
Government are considering whether
these projects should be shifted from
there or should be abandoned ~ Simi-
larly, the Ship-building Yard in Cochin
is yet to see the light of the day.

Against this background, I would
like to ask the Minister, while formula-
ting the Fouith Plan, whether the
Government will take into considera-
tion the high density of population in
Kerala, the high percentage of un-
employment in Keiala, and give special
consideration to Kerala and not to
shift all these projects which have been
located in- Kerale.

SHRI D. N. TIWARY : Bihar may
be added in that.

‘SHRI B. R. BHAGAT : The spe-
cial problems of Kerala, such as, the
very high rate of unemployment or the
question of sea erosion, have to be
looked into in determining the size of
the Central assistance. When I said

" that the high density of population

results in the 'ower per capira invest-
ment or per capita income, it is a fact
and the fact that it is the twentieth
century cannot eliminate that factor.
If you take the various inputs of growth
the per capita investment in' Kerala
is higher than that of States like
Andhra Pradesh, Bihar, Madhya Pra-
desh, Madras, Rajasthan, U.P. and
West Bengal—as many as 7 States. . ..
(Interruptions).

SHRI A. SREEDHARAN :

The
Minister is trying to confuse. )
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SHRI B. R. BHAGAT : I am not

yielding. I am sorry the hon. Member
does not follow.

SHRI VASUDEVAN NAIR : Is it
a part of the investment by the Centre ?

SHRI B. R. BHAGAT : I anticipate
your question and doubts. I will ans-
were that. In regard to per capita
plan outlay, there are 7 States below
Kerala. In regard to per capita Cen-
tral assistance, thefe ‘ate another 6
States below Kerala. If you take the
per capita Plan outlay or the Cen'ral
assistance, Kerala is not worse off.
But what matters is, when you come to
the per capita investment or per capita
income, the density of population in
Kerala is 3 times or more than 3 times
of the density of population of the
nation's average. Theiefore, when
you determine per capita which the
hon. Member wants to determine,
then it goes down because 3 times highet
density of population cannot be made
up. That iz why T said that, poscibly,
because of the high density of popula-
tion, that is reflected in the per capita
investment or per capirta income. But
the fact remains that consistent with
the overall i1esources of the country,
the problems of Kerala aie being
attended to the best of our capacity.

SHRIMATI SUCHETA KRIPA-
LANI : It is a fact that, if you analyse
the Plan allocation of the last thiee
Plans, taking into consideration the
size, backwardness and population,
the most discriminated State 1s U.P. ?

SHRI B. R. BHAGAT : If you take
the per capita income, Statewi:e, it is
not Kerala that is woise off, but the
lowest is Bihar (fnterruptions).

MR. SPEAKER : Question Hour
is over.

Mr. Bharati. ...

SHRI N. SREEKANTAN NAIR :
On a question 1e'ating to Keiala, you
called a U.P. Member. You did not
call a Kerala Member. ...(/nterrup-
tions).
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MR. SPEAKER : Order, order.
Shoit Notice Question. M1, Bharati. _ -+

MR. SPEAKER : Mr. Bharati..
Short Notice Question.

SHRI MAHARAJ SINGH BHA-
RATI: 14...

THE MINISTER OF WORKS

HOUSING AND SUPPLY (SHRI
JAGANATHA RAQ): rose—

SHRI KANWAR LAL GUPTA:
May I ask a que.tion whether D.D.A.
comes under his Ministry o1 the other
Min.g'_'-try ?

MR. SPEAKER : I myself do not
know.

SHRI JAGANATHA RAO : [ will
explain.

SHRI KANWAR LAL GUPTA :
D.D.A. comes under the Ministry of
Health. But ‘the other Minister is
replying !

SHRI JAGANATHA RAO : Please « -
listen to me first. Then you will know
why I am replying.

SHORT NOTICE QUESTION

wé feeelt & gy wor & awd
W wfn w1 & o & fog fow
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¥ wfy waw F ww
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sfawre ¥ ded qui 9w Fee R
uftr frmr T

() ofs o, & = W
fom @ W i dw s F0Ew
2T ufw o w73 A faeslt fawme



2357  Oral Answers

THE MINISTER OF WORKS
HOUSING AND SUPPLY (SHRI
JAGANATHA RAO) : (a) With the
development of the Jantar Mantar
Complex, the existing Burmah Shell
petrol pump on a non-conforming site
opposite the New Delhi Municipal
Committee had to be shifted. The
Delhi Development Authoritiy is stated
to have approved of the shifting of the
petrol pump to the parking area near
the Chelmsford Club. Chairman, New
Delhi Municipal Committee authorised
Burmah Shell to instal the pump on the
new site,

(b) Allotment of the site to My/s.
Burmah Shell by the Chairman, New
Delhi Municipal Committee without
the approval of Land and Development
Officer is unauthorised. .

(c) M/s. Burmah Shell also manu~
facture petrol, though, the product
sold by all the oil companies in the
Delhi area, including by M/s. Burmah
Shell, is drawn from the public sector
refineries, on the basis OIP the existing
product exchange arrangements bet-
ween the marketing oil companies.

(d) The land in question belongs to
the Central Government and no deci-
sion to allot it to any party for a petrol
pump has so far been taken by Govern-
ment. As the allotment is without
authority, the Delhi Administration
has been asked to get the plot vacated.
This is why I am replying.

ot wpTw fag wreit: ®TOaE
g ¢ fr fam few fofr 1 amda
firfy fawmr & ford, e @R sl
4—6 LSD/68
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SHRI JAGANATHA RAO: As I
stated, we were not consulted. We
did not give permission to locate this
petrol pump on this site. It is also
true that the Burmah-Shell petrol pump
did not take a licence from the Chief
Inspector of Explosives and also did
not get a licence for storing petroleum
products. There appears to be some
undue haste in the opening of the
About the collu-
sion I am not aware. We are now
going into the question why it was
done in undue haste.

§t wgww fag W o
LT W 9 OF aife aq w
 fr N1 @ W ofqes deT #
e 7@ £ a9 @W T gra
9T wr@Em, WEae d¥eT i
e &1 T W TR W9A
#oa WY fear & Wt € owmOd
gz o a7 e & fr feslt & w2
faad smae K= gw § T
@ @w § WA F a@ @ ER
ot Foefi sl ¥ gAE A= @ W
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SHRI JAGANATHA RAO: As
I have stated, the Morarka Committee
report was submitted to Government

in November, and Govt. have accepted _

this unanimous report. The policy of
giving retail outlets for petrol pumps
has been laid down by this com-
mittee. In future, only 5 per cent of
the total retail outlets will be given to
the private sector. The rest will be
allotted to the TOC. That is the policy
which Govt. have been following,
In this particular case, as I have sub-
mitted already, there was some
undue haste or some misunderstanding
on the part of the NDMC. Therefore
I have said that it is an irregular
allotment. We have not yet approved
of it. We have asked the Delhi
Administration to close down that
pump.

sfemfat & Aoy % |
wa gad # ¥ far & ame
arzar g 5 faeslht @ = @
T et o g, SEE o
Ay w fee e g€ 37 B
frr sz #1 weAY wmw F O fa
7% faeet wofafawe 3 & gEdd
 fery v ¥ far 7 e o
#§ W e aw g faw g
g= fadr gu ww ag wfw o weE
4 ? @ TH a3 @t ®U oA
W Gl FEET AR W A
! TG s oA R

SHRI JAGANATHA RAO : Yes,
this land belongs to the Government.
We did not approve of this site, and
we have written to the Delhi Adminis-
trationto getit vacated. I have already
said that we shall also inquire into the
whole matter.

=t waT AW @ e 9w #
St W it o § fom &1 wmeEw

SHRI JAGANATHA RAO : That
does not arise out of the main
Qquestion,
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SHRI JAGANATHA RAO : | have
already stated that we have written to
the Delhi Administration to get it
vacated.

SHRI R. K. AMIN : May I know
whether there was any move by any
public' sector concern to ask for land

BHADRA 6, 1890 (SAKA)
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SHRI JAGANATHA RAO: As
I have said, we shall inquire into the
whole matter and if there is any viola-
tion of laws, certainly action will be

for a petrol pump there ? taken.

SHRI JAGANATHA RAO : The

Delhi Administration or the Lt. Go-

vernor writes to the Land and Deve- 1 &t femr & f& af faoeft
lopment Officer for ccrtainmsites for wfafars /A 7 fam F=w
ol , and we act on his recom- - -
ll:leelh;da{i'?;.psl understand that there is \!: R o kbl i
also a committee which goes into the %™ w9 & fag smg T v =
question of allotting sites for petrol ¥ gifqe 2 & fr S faeelt mfiefa-
pumps. 9 FHE TAAHE BT OF TH § | a0
ot fanfa fw: o7 o ARt ox Foowwm F oagm #few #oww
waq, 5t AT o ofede a3 § 0 e @ S ceEmd s
ATEF qEAT 2| TRY WAT HEHT faarinft, g & @ sTAwTD o
W 7z Fgr & fF oawi dw W oo f& maie 1 ofame #
gIEaE FEET &1 TH ATEE B WY F faAT @ we & feAd e 2
fear mar &, IEH T Wewdl @@ fRy Ay £ IR 39 9T FedT <
¢ AT 9w Heedl 9 ¥ qug® femr o gt
&1 @ 3femm gmw FET ®7 aE
) SHRI JAGANATHA RAO : I have
wmalﬂﬁﬁ@?m bl already said that we are going to -
¥ I = § W9 9¥AE  quire into the whole matter.
FOT WX T T N T S FrEATs
~ SHRI BAL RAJ MADHOK :
g e mﬁ W UM W A W Government have admitted that the
ifegs wmer ' %W #T g9 NDMC has done this illegal thing
waf ? without their approval. May [ know

whether they are ﬁrepared to order the
closing down of this pump immediately
and whether they will take immediate
action against the chairman of the
NDMC who is a Government servant
and who should, therefore, obey the
Government instructions ? If he flouts
the Government instructions, then how

SHRI JAGANATHA RAO : | have
already said that we are going to in-
vestigate into the whole matter, and
this site should be given to the 10C
and not to any private company.

oft wriewe Fog : O 9. oF. # T cap anything be done in this country ?
ARET WA & aEiee A R
97 SHRI JAGANATHA RAO : The
= femr o w3 frg petrol pump has already been closed
aidw F wfewrd R I8 Gogn, Regarding any action to be tak-
HE! WErEE § qg WwAnr Agdl § enaﬁst thccha.irms:-g of the NDMC,
fa— we s inquire into the whole matier,
ﬁF-!ilT b * A %rﬁﬂ and if anything comes out, certainly
aui-fe & fagg F1E FFAT FEAET  action will be taken.
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WRITTEN ANSWERS TO QUES-
TIONS

ARTICLE BY A CORRESPONDENT OF
“BALTIMORE SuN"

*722. SHRI C. K. BHATTACHAR-
YYA : Will the Minister of EXTER-
NAL AFFAIRS be pleased to state :

(a) whether Government's attention
has been drawn to a report in the
Baltimore Sun of the 22nd July, 1968
from its New Delhi correspondent
(circulated by P.T.I.) stating that a
“Senior ” Cabinet Minister discussed
with this correspondent confidential
matters regarding Russians arms
purchase ;

(b) whether Government’s attention
has been drawn to the following signi-
ficant comment of the Correspondent :

“The Sun report added that even
if the Indian Government declines
to furnish these figures, American
intelligence would have no diffi-
culty in estimating the costs and
details of Soviet arms since Indian
defence secrets were so poorly
kept.” ;

{:I:) who was this Cabinet Minister ;
an

(d) What he said to the correspon-
dent of the Baltimore Sun ?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI B. R. BHAGAT) :
(a) Yes, Sir.

(b) to (d) . Hon’ble Members might
be interestedto know the actual text
gt; Ithe PTI report which is reproduced

ow —

“ NEW YORK, July 22, (PTD)—
The Baltimore Sun carried a report
from New Delhi today that a senior
Cabinet member (not identified) had
said that the U.S.A. had sought
from India precise details of its
Soviet arms purchases but that the
Mdian Government had refused to
give them.
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The * Cabinet member was quoted
as saying that India had told the
USA *“it was none of their business.”

The Sun report suggested that the
issue might again come up during
the India-United States talks due
to be held this week between Indian
officials and the American team
headed by Mr. Katzenbach, US
Under Secretary of State.

The Sun report added that even if
the Indian Government declines
to furnish these figures, American
intelligence should have no difficulty
in estimating the costs and details
of purchases of Soviet arms since
Indian defence secrets were ‘‘so
poorly kept ”.”

It will be seen that the only words
attributed to the Cabinet Minister
are the words : “‘It was none of their
business . This isin general conso-
nance with our policy. In any case,
no Cabinet Minister has said anything
to the effect that even if the Indian
Government declines to furnish these
figures, American intelligence should
have no difficulty in estimating the
costs and details of purchases of
Soviet arms etc.

CONSULTATIVE GROUP ON EXPORT
PoLICIES

*727. SHRI ANBUCHEZHIAN :

SHRICHENGALRAYA
NAIDU :

SHRI N. R. LASKAR :
SHRI D. N. PATODIA :

Will the PRIME MINISTER be
pleased to state :

(a) whether it is a fact that the Chair
man P Commission has stated
thata small group of representatives
of export industries will be formed for
consultation in the formulation of
policies and measures for raising ex-
ports during the Fourth Plan period :

(b) if so, how far it is likely to help
Government ;
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(c) the names of members of the
consultative group ; and

(d) when it is likely to be formed ?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MI-
NISTER OF PLANNING AND
MINISTER OF EXTERNAL AF-
FAIRS (SHRIMATI INDIRA GAN-
DHI) : (a) At a meeting held in the
Planning Commission on August 2,
1968, with some leading industrialists
in connection with the formulation of
the Fourth Five Year Plan, the Deputy
Chairman observed, in response to the
suggestions made by some of the parti-
cipants, that it would be necessary to
work out supporting measures in terms
of Government’s policies in order to
realise exports targets. He added that
the Planning Commission would be
glad to associate representatives of
Industry in these tasks.

(b) Consultation with the interests
concerned, in the light of Government’s
own policies, is useful in taking deci-
sions.

(c) and (d). No consultative group
as such has been set up so far.

MURDER OF GENERAL KAITO

*728. SHRI BEDABRATA BARUA:
SHRI KANWAR LAL
GUPTA :

SHRI MAHARAJ SINGH
BHARATI :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether Government have any
information that hostile Nagas be-
longing to the pro-China group were
responsible for the killing of General
Kaito ;

(b) if so, whether any person has been
arrested in this connection ; and

(c) whether the hostile Nagas have
denied any responsibility in the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AF-
FAIRS (SHRI SURENDRA PAL
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SINGH) : (a) and (b). The State au-

thorities are making necessary investi-

gations to track down the person res-
nsible for the murder. No arrest
s been made so far.

(c) No, Sir.

INDEPENDENCE To Futr IsLaxD
*729. SHRéKAMESHWAR SIN-

SHRI A. SREEDHARAN :
SHRI ONKAR LALBERWA :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether Government have urged
upon the U.K. Government to grant
independence to Fiji Island imme-
diately ; and

(b) if so, the reaction of the UK
Government thereto ?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI B. R. BHAGAT) :
(a) India has supported U. N. Resolu-
ll.:_igps demanding early independence for

iji.

(b) So far, the U. K. Government
have not acted on these resolutions.

SATELLITE LAUNCEING STATION

*730. SHRI' SHIVA CHANDRA
JHA : Will the PRIME MINISTER be
pleased to refer to the reply given to
Unstarred Question No. 10154 on the
8th May, 1968 and state :

(a) whether the plans for establish-
ing a satellite launching station in India
have since been finalised ;

(b) if so, the details thereof ; and

(c) if not, the progress which India
has made so far in space science ?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MI-
NISTER OF PLANNING AND
MINISTER OF EXTERNAL AF-
FAIRS : (SHRIMATL  INDIRA
GANDHI) : (a) No, Sir
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(b) Does not arise.

(c) An account of the space research
activities in India is given in the pub-
lication entitled “Space Research in
India”, copies of which have been
placed in the Library of the House.

feamft & =TT

¥731. s WY A W
st wen fagrdt Aot
=t wraEEe

FIRE SERVICE RESEARCH DEVELOPMENT
AND TRAINING ESTABLISHMENT

+732. SHRI  GADILINGANA
GOWD : Will the Minister of
DEFENCE be pleased to state:

(a) whether it is a fact that since the
inception of Fire Service Research
Dedelopment and Training Establish-
ment for Officers no training courses
were conducted till 1965 ;

AUGUST 28, 1968
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(b) if so, the reasons therefor and
action taken by Government to make
better use of the training facilities at
the Establishment for the Services ;
and

(c) the number of Officers trained
during 1966-67 7

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI L. N. MISHRA) : (a) to (c).
The Fire Service Research Develop-
ment and Training Establishment has
been set-up for the training of all
ranks, of officers and men including
Defence civilians and is not intended
for the training of officers only. From
1955 to 1965, combined general courses
in fire fighting were conducted regularly,
During this period, 154 Officers, 118
Junior Commissioned Officers and 1354
Other Ranks and civilians were trained.
Froma 1965 onwards, Services Head-
quarters have been able to spare suffi-
cient number of officers to permit
courses to be run for them exclu-
sively. 9 Officers Courses have been
run and the 10th Course is in progress .
The number of officers trained during
1966-67 is 41 in three courses.

NON-ALLOTMENT OF NEWSPRINT QUOTA
FOR NON-IMPLEMENTATION OF WAGE
BOARD'S  RECOMMENDATIONS

#733, SHRI D. N. PATODIA :
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether Government’s attention
has been drawn to the news item which
appeared in the ‘Patriot’ of the 5th
August, 1968 that he had given an
assurance to the effect that the news-
papers which will not abide by the
Wage Board recommendations will not
be given newsprint ;

(b) the steps which have since been
taken by Goverrment to implement the
assurance given ; and

(c) whether jt is proposed to intro-
duce any legislation in this regard ? -
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THE MINISTER OF INFORMA-
TION AND BROADCASTING
(SHRIK. K. SHAH) : (a) to (c). No
such assurance was given. The matter
is under examination in all its aspects.

SECTOR ALLOCATIONS FOR FOURTH
PLAN SCHEMES

*734, . SHRI CHENGALRAYA
NAIDU : Will the PRIME MINISTER
be pleased to state :

(a) whether it is a fact that the
Planning Commission has directed
all States to indicate their sector allo-
cations while drawing up the Fourth
Plan schemes ;

(b) if so, the details of the latest
directive sent to the States ;  and

(c) the reaction of the Central
Government thereto ?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY,
MINISTER OF PLANNING AND
MINISTER OF EXTERNAL AF-
FAIRS (SHRIMATI INDIRA GAN-
DHI) : (a) and (b). The State
Governments have been left free to
determine their sectoral objective and
priorities keeping in view the broad
indications given in the “Approach™
paper of the Planning Commission.

(c) Does not arise.

PENSION TO RETIRED SOLDIERS, SAILORS
AND AIRMEN

*735. SHRI M. L. SONDHI : Will
the Minister of DEFENCE be pleased
to state :

_(a) whether the soldiers, sailors and
airmen who retired from service prior
to the 15th August, 1947 are getting-
their pensions at lower rates than the
?ensmns drawn by those who retired

rom service after the 15th August,

the reasons therefor ;

(h) lf so,

(c) whether there is any proposal
to bring both the categories of the
pensioners at par ; and
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(d) if not, the reasons therefor ?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH) : (a) and
(b). No, Sir. However, arising out
of the fact that Service personnel arg
entitled to the pensions in force on the
dates of their retirement. Service per-
sonnel retiring after Ist June, 1953
have benefited from the revised higher
rates of pension which were made
applicable on that date.

(c) and (d). There is no proposal
to bring on par those who retired be-
fore 1-6-53 and those who retired on
or after 1-6-53. However, Service
personnel retiring between 26-1-50 and
31-5-53 were given certain ad hoc
increases which have substantially co-
vered the difference between the
amounts due under the Old and New
Pension Codes. Service personnel who
retired prior to 26-1-50 and drawing
pension up to Rs. 100 p.m. were given
in 1958 enhanced temporary increases
of Rs. 5-00 to Rs. 7-50 p.m.

FORMULATION OF FOURTH PLAN

*736. SHRI J. MOHAMED IMAM:
SHRI S. P. RAMAMOOR-
THY :

SHRI D. N. DEB :

Will the PRIME MINISTER be
pleased to state :

(a) whether it is a fact that leaders
of different political parties have been
consulted by the Planning Commission
with a view to formulating the Fourth
Plan outlays ;

(b) if so, the names of the persons
who have tendered their \news befart
the Commission ; and

(c) the gist of the views and whether
the Commission will give due considera-
tion of these views in formulating the
Fourth Plan outlays ?

THE PRIME MINISTER,
MINISTER OF ATOMIC ENERGY,
MINISTER OF PLANNING AND
MINISTER OF EXTERNAL
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AFFAIRS (SHRIMATI INDIRA December,

GANDHI) : (a) The Planning Com-
missionaire holding informal dis-
cussions with leaders of different poli-
tical parties on various aspects relating
to the formulation of the Fourth Plan.

(b) Discussions have so far been held
with Shri S. Nijalingappa, President,
All India Congress Committee and
with Shri N. G. Goray, Chairman,
Praja Socialist Party. Other meetings
are being arranged.

(c) Attention is invited to the Press
releases dated July 19, 1968 and July
24, 1968. Copies of the Press releases
are placed on the Table of the House.
[Placed in Library, See No. LT—
1933/68).

Due consideration will naturally be
given to the views expressed by the
political leaders.

ADVERTISING AGENCIES OF DIRECTORATE
OF AUDIO VISUAL PUBLICITY

*737. SHRI PREM CHAND VER-
MA : Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state :

(a) the number of advertising agen-
cies on the approved list of Directorate
of Audio-Visual Publicity both Indian
and with foreign collaboration together
with their names as also their proprietor-
ship ;

(b) when the list of these agencies
was drawn up last and what was the
criteria for approving these agencies ;

(¢) how much agency commission
was paid to each agency during the
last five years, year-wise ; and

(d) the period after which this lList
is revised and when the revision is due '
next time ? '

THE MINISTER OF INFORMA-
TION AND BROADCASTING
(SHRI K. K. SHAH) : (a) A list is
placed on the Table of the House.

[Placed in Library. See No. LT-
1934/68.) .

{b) The list was drawn up last in

1967 on the following
criteria :— C
(i) continuous existence in the
profession for at least three
years ; )
(ii) an annual turnover of over
Rs. 5-00 lakhs ;

full accreditation
LENS.;

proper equipment : an agency
should have a well-equipped
creative unit and qualified and
experienced staff to handle
advertising ; and

up-to-date Income-tax Clea-
rance Certificate.

1

(i) the

to

. @)

™

(c) The D.AV.P. issues advertise-
ments direct to newspapers and not
through advertising agencies ; no.pay-
ment is, therefore, made to them.

(d) Requests from agencies for in-
clusion in the list are considered as and
when received. No specific period has
been fixed for review.

REVIVAL OF PERMANENT NEGOTIATING
MACHINERY

*738, SHRI S. M. BANERIJEE :
Will the Minister of DEFENCE be
pleased to state :

(a) whether, in view of the deadlock
in the Joint Consultative Machinery,
his Ministry is thinking to revive the
permanent Negotiating Machinery :

(b) if so, _when :

(¢) whether the old permanent nego-
tiating machinery will be restored ; and

(d) if not, the reasons therefor ?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH) : (2) to(d).
Government are not aware of any
deadlock in the functioning of the
Departmental Council of the Ministry
of Defence under the Joint Consulta-
tive Machinery Scheme, either at its
past meetings, the last one of which
was held on 23/24 May, 1968 or at its
latest meeting held as recently as on
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23/24 August, 1968. All India Defence
Employees’ Federation had made a
demand for the revival of the Perma-
nent Negotiating Machinery in the
Ministry of Defence. Government
have given careful consideration to the
Federation’s demand. Government
are of the view that the revival of the
Permanent Negotiating Machinery in

its previous form does not fit into the -

Joint Consultative Machinery Scheme.
However, in view of the feelings of the
Federation on the matter, Government
have agreed to hold informal discus-
sions on the Agenda of the meetings of
the Departmental Council of the Minis-
try of Defence (JCM) with represen-
tatives of the Federation a few days
ahead of the dates fixed for the Depart-
mental Council meetings. Such dis-
cussions will be held only at the level
of the Ministry. The facility to have
joint informal discussions with the
representatives of the Federation would
be conditional on the All India Defence
Employees’ Federation agreeing to
join the JCM. at all levels. The re-
action of the All India Defence Em-
ployees’ Federation to the dbove pro-
posal has not so far been received.
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SikH Resipents oF UK.

*740. SHRI BABURAO PATEL :
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state :

(a) whether the Sikh residents of the
United Kingdom are isolated and dis-
criminated against on grounds ef race,
colour and religion ;

(b) whether quite a number of them
have been refused jobs because of the
British objection to the Sikh beards ;

(c) whether employment opportu-
nities are denied to them on one excuse
or other ;

(d) whether many Sikhs who were
encouraged to migrate to the United
Kingdom have now been forced to
take up menial jobs like cleaning public
lavatories, washing utensils, sweeping
streets. emptying dustbins, etc.; and

(e) the action taken by the Indian
High Commission in London to alle-
viate the sufferings of our Sikh
brethren ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AF-
FAIRS (SHRI SURENDRA PAL
SINGH) : (a) There has been some
discrimination against all non-white
immigrants including Sikhs.

(b) and (c). Only a few cases in
Wolverhampton Corporation  have
come to the notice of Government, of
employers turning away Sikhs because
of their beards and turbans, as these
are not in conformity with their regu-
lations regarding uniforms.

Employment opportunities are ad-
versely affected to a different degree
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in different sectors, on the grounds of
race and colour.

(d) It is possible that some of them
may have had to take up such jobs.
However, Government’s policy is
not to encourage emigration from
India to U.K.

() Our High Commission is in
constant touch with the British Govern-
ment on the general issues. It also
takes up individual cases whenever
necessary.

NORTH VIETNAM'S SUPPORT TO
PAKISTAN ON KAsHMIR

*741. SHRI SRADHAKAR
SUPAKAR : Will the Minister of EX-
TERNAL AFFAIRS be pleased to
refer to the reply given to Unstarred
Question No. 653 on the 24th July,
1968 and state :

(a) whether any communication
from the Government of North
Vietnam regarding their support to
Pakistan on Kashmir has since been
received ;

(b) if so, the details thereof ; and

(c) Government’s reaction thereto ?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI B, R. BHAGAT) :
(a) No, Sir.

(b) and (c). Do not arise..
A.LR. CORRESPONDENTS IN KASHMIR

*742. SHRI S. S. KOTHARI : Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether it is a fact that a number
of successive A.LLR. correspondents
in Kashmir were declared persona-
non-grata by the State Government and
were asked to go back to Delhi ; and

(b) if so,
thereto ?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH) : (a) No, Sir.

(b) Does not arise.

Government’s reaction
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NON-ALIGNED SuMMIT CONFERENCE

*743. SHRI D. C. SHARMA :
SHRI K. M. MADHUKAR :

Will the Minister of EXTERNAL

AFFAIRS be pleased to state :

(a) whether the call for a Non-align-
ed Summit Conference by President
Tito of Yugoslavia has recieved any
support;

(b) the prospect of its being held;
and

(c) when the Conference is likely to
be held ?

THE DEPUTY MINISTER IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH). (a) and (b) : The prelimi-
nary reactions appear to be in favour of
another conference of non-aligned coun-
tries.

(c) No dates have been settled yet.

FourRTH PLAN

*744. SHRI BENI SHANKER
SHARMA : Will the PRIME MINIS-
TER be pleased to state : -

(a) the progress made in the finalisa-
tion of th Fourth Five Year Plan ;

(b) the projects approved so far;
and

(c) whether the Plan is likely to be
completed according to the schedule ?

THE PRIME MINISTER,
MINISTER OF ATOMIC ENERGY,
MINISTER OF PLANNING AND
MINISTER OF EXTERNAL AF-
FAIRS (SHRIMATI INDIRA
GANDHI ): (a) The draft Fourth
Five Year Plan is scheduled to be ready
by January, 1969. The Planning Com-
mission has constituted a number of
Working Groups, which have reached
an advanced stage of completion of
work. Discussions on State resources
are scheuled for September, 1968. In
the mean time, to e]icit'pubiic opinion
on the Planning Commission’s docu-
ment, “Approach to the Fourth Five
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Year Plan”, and to extend the dis-
cussion of it all over the country, the
Planning Commission is having a
series of discussions with leaders of
political parties, economists, indus-
trialists, trade unionists, progressive
farmers, cooperators and other in-
terested organizations.

(b) The question will arise after
examination of the recommendations
of the Working Groups.

(c) Efforts are being made to adhere
to the schedule.

BAN ON FLIGHT OF AIRCRAFTS CARRY-
ING NUCLEAR WEAPONS

* 745. DR. RANEN SEN : Will
the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether U.S.S.R. has sugested
banning of the flight of aircrafts carry-
ing-nuclear weapons beyond national
frontiers ;

(b) if so,
thereto ; and

(c) whether this suggestion will be
discussed at the Disarmament Con-
ference at Geneva ?

Government’s reaction

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI B. R. BHAGAT) :
(a) to (c). The Soviet Union has
submitted a memorandum to the
Eighteen Nations Disarmament Com-
mittee in Geneva proposing for dis-
cussion of the question of, “Prohibition
of flights beyond national borders of
bombers carrying nuclear weapons and
limitation of navigation zones for
rocket-carrying  submarines.”  The
Government welcome the proposal and
express the hope that the Eighteen
Nations Disarmament Committee will
take it up for consideration.

DirLOMATIC RELATIONS WITH CHINA

*746. SHR1 S. C. SAMANTA :
Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether Government propose to
cut off diplomatic relations with China

1890 (SAKA)  Written Answers 2378
in view of the increased hostilities
shown by the Government of China

against India ; and
(b) if not, the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI B. R. BHAGAT) :
(a) No, Sir.

(b) Government’s policy towards
China has been stated on the floor of the
House on more than one occasion.

U.S. NUCLEAR SURVEY STATION AT
CHITTAGONG

*747. SHRI HIMATSINGKA : Will
Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether Government’s attention
has been drawn to the reports that
while Pakistan has asked the U.S.
Government to withdraw the nuclear
Survey Station at Peshawar, there isa
proposal to establish such a station
at Chittagong ; and

(b) if so, Government’s .reaction
thereto, particularly in view of the
possibilities of these stations being
used for espionage purposes against
India ?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI B. R. BHAGAT) :
(a) We understand that Pakistan is
considering the setting up of cyclone-
tracking stations in Chittagong and
Khulna districts with U.S. assistance.
We have no information that these sta-
tions are **Nuclear Survey Stations™.

(b) Does not arise.

CivILIAN POPULATION IN CANTONMENT
AREAS

*748. SHRI BAL RAJ MADHOK :
Will the Minister of DEFENCE be
pleased to state :

(a) whether it is a fact that civil
population in areas of Cantonments has
grown very fast during the last twenty
years ;
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(b) whether it is also a fact that
Cantonment Boards are continued to
be governed by rules and regulations
framed many decades ago when civilian
population in the Cantonment areas
was nominal ;

(c) whether any demand has been
made by the people of a number of
Cantonments for review of Cantonment
Boards Act to suit the changed condi-
tions ; and -

(d) if so, the reaction of Government
to this demand ?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI L. N. MISHRA) : (a) Accord-
ing to census figures, during the period
of 10 years between 1951 and 1961, the
civii population in Cantonments in-
creased by approximately 139 as
against the All India increase of

21%.

(b) Cantonment Boards are adminis-
tered in accordance with the provisions
of the Cantonments Act 1924 and the
rules and régulations framed there-
under. Changes have been made in the
Act, as well as in the rules and regula-
tions, from time to time.

(c) Suggestions and representations
have been received from various parties
for amendment to the Cantonments
Act 1924.

(d) It is proposed to make compre-
hensive amendment of the Cantonments
Act 1924 with a view, inter alia, to
introduce free and compulsory educa-
tion in accordance with the directive
principles of State policy, further de-
mocratise the Cantonment adminis-
tration, consistent with the nature of
Cantonments as military stations, rectify
defects in certain provisions of the Act
brought out in judicial pronouncements
and remove difficulties experienced in
administering the Act. The various
suggestions and representations recei-
ved will also be considered in this
context.
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ROCKET-LAUNCHING STATION ON EasT
Coast

*749. SHR1 DHIRESWAR KA-
LITA : Will the PRIME MINISTER
be pleased to state :

(a) whether Government have deci-
ded to set up a rocket launching station
on the East coast ;

(b) whether certain sites have been
inspected by the Atomic Energy Com-
mission for locating the statiom ;

(c) if so, the sites examined ;

(d) whether any site has been finally
selected for location of the station ;
and

(e) if so, the name of the place
selected ?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY,
MINISTER OF PLANNING AND

MINISTER OF EXTERNAL
AFFAIRS (SHRIMATI INDIRA
GANDHI) :

(a) No such decision has been taken
yet.

(b) and (c). Various sites on the East
Coast of India in both Andhra Pra-
desh and Madras States have been exa-
mined and are being considered.

(d) No, Sir.
(e) Does not arise.
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Inpians FroM KEenya COMING TO
INDIA

6171. SHRI BABURAO PATEL :
Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) the number of Indians or persons
of Indian origin from Kenya holding
different passports that have landed
in India upto the erd of June 1968

(b) the nature of Indian visas gran-
ted to them and the measures taken
for the rehabilitation of some on
compassionate grounds ; and

(c) the salient features of the final
policy of Government to meet the
distress of these people ?

THE PRIME MINISTER MINIS-
TER OF ATOMIC ENERGY,
MINISTER OF PLANNING AND
MINISTER OF EXTERNAL
AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) Between March and

Written Answers BHADRA 6, 1890 (SAKA)

Written Answers 2382

June, 1968, approximately 5,600 persons
holding Indian, British and Kenyan
passports have come to India.

(b) and (c) . Out of these, 3,705
persons who were holding British
passports have been given visas of
three to six months’ duration for their
stay in India.

During this period 13 families holding
British passports on being compelled
to leave Kenya were given permission
to come to India for permanent settle-
ment on compassionate grounds.

Arrangements have also been made
with the British Government so that
those who are compelled to leave Kenya
will be given an endorsement in their
Passports guaranteeing their right of
entry into U.K. Such persons if they
are not otherwise, disqualified will
if they so desire, be given visas for
entry into India with a view to possible
eventual settlement. Cases of others
who do not come within the purview
of the arrangements made with the
British Govt. will also be considered on
compassionate grounds.

Since all these people on their final
departure from Kenya are permitted
to take out their savings out of Kenya
upto a prescribed limit of £5,000, the
question of their rehabilitation does
not arise as they are not refugees. The
Government of India, however, gives
liberal 1.T.C. and customs concessions
to all such people who decide to settle
in India permanently.

ACTION AGAINST FORMER SECRETARY
oF CHILDREN'S FILM SOCIETY

6172. SHRI BABURAO PATEL :
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
refer to the reply given to Starred
Question No. 1029 on the 3rd April,
1968 and state :

(a) under what section the said com-
plaint against the former Secretary of
the Children's Film Society has been
filed and whether the accused was
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arrested and if so, on what date and
with what result ;

(b) the stage at which the said pro-
secution stands and when it is likely
to be concluded :

(c) whether it is a fact that the
accused has offered in cash a part of
his civil liability to settle the criminal
complaint ; and

(d) if so, the salient features thereof
and Government’s reaction thereto ?

THE MINISTER OF INFORMA-
TION AND BROADCASTING
(SHRI K. K. SHAH): (a) The comp-
laint against the former General
Secretary of the Society has been filed
with the Commissioner of Police,
Bombay under Section 408 of the Indian
Penal Code. Arrest has not been
made.

(b) The case is still under investiga-
tion.

(c) No, Sir.

(d) Does not arise.

DEVELOPMENT OF BACKWARD AREAS
ofF DistTricT HAMIRPUR

6173. SHRI KIRIT BIKRAM DEB
BURMAN : Will the PRIME MINIS-
TER be pleased to state :

(a) whether any scheme(s) has/have
been submitted by the Uttar Pradesh
Government for the development of the
backward areas of Rath and Charkhari
Tehsils in District Hamirpur in U.P.;

(b) if sc, the details tnereof inclu-
ding their cost ;

(c) if the reply to part (a) above be
in the negative, whether any list of
backward areas has been received or
obtained from the Uttar Pradesh Gov-
ernment with a veiw to providing for
rapid development of these areas to
bring them to the level of other deve-
l'oped areas of the country ; and

(d) if so, whether the aforesaid areas
are included in that list ?
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THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY,
MINISTER OF PLANNING AND
MINISTER OF EXTERNAL AF-
FAIRS (SHRIMATI INDIRA
GANDHI) : (a) No. Sir.

(b) Does not arise.
(c) Yes, Sir.
(d) No, Sir.

POPULARISATION AND PUBLICITY OF
PrROGRESS IN NUCLEAR SCIENCE

6174. SHRI SAMAR GUHA : Will
the PRIME MINISTER be pleased to
state :

(a) the steps which have been taken
by Government to popularise general
ideas about progress of Nuclear §cience
in various fields ;

(b) whether Government propose to
set up a Committee for preparing
popular books in all the regional lan-
guages on the progress of Atomic
Science for making the people under-
stand broad implications of the march
of Nuclear Age ; and

(c) whether Government will ar-
range for at least three set-up of Atomic
Exhibitions, one each for the Northern,
Eastern and Southern zones of the
country to be organised by the Atomic
Energy Commission Publicity Depart-
ment for presenting ideas about the
progress of Atomic Science in the
country and the world to our students
community all over the country?

THE PRIME  MINISTER.
MINISTER OF ATOMIC ENERGY,
MINISTER OF PLANNING AND
MINISTER OF EXTERNAL
AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) Normal channels and
methods of publicity like news-reel
coverage. issue of pamphlets and par-
ticipation in exhibitions, are being
used to explain the progress of nuclear
science in the country.- Visits of stu-
dents and the general public to ato-
mic energy establishments in the
country are also organised.
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(b) There is no such propo;;a[.

(c) An exhibition has already been
organised and is being shown round the
country.

TARAPORE REACTOR

6175, SHRI SAMAR GUHA : Will
the PRIME MINISTER be pleased
to state :

(a) the number of scientists, engineers
and technicians engaged for construc-
ting Tarapore Reaetor ; and

(b) how many of them are foreigners
and how many are Indians ?

THE PRIME MINISTER,
MINISTER OF ATOMIC ENERGY,
MINISTER OF PLANNING AND
MINISTER  OF EXTERNAL
AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) There were 355 engi-
neers and technicians during the peak
period of construction ; the correspon-
ding present figureis 314. These figures
are inclusive of the personnel employed
by the contractors.

(b) The number of foreigners em-
ployed during the peak period was 74 ;
the present number is 49.

DRAFT PLAN OF GUJARAT FOR FOURTH
PLan

6176. SHRI VIRENDRAKUMAR
SHAH : Will the PRIME MINISTER
be pleased to state :

(a) whether the Gujarat Government
have submitted a Draft Plan for the
State to be included in the Fourth
Five Year Plan :

(b) if so, the broad details thereof
indicating the rates of agricultural
and industrial growth envisaged there-
in ; and

(c) whether the Planning Com-
mission have approved the same and
if so, with what modifications, if any ?

THE PRIME MINISTER,
MINISTER OF ATOMIC ENERGY,
MINISTER OF PLANNING AND
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MINISTER OF EXTERNAL
AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) No, Sir. The State

Government is expected to send the
Draft proposals by September 1, 1968.

(b) and (c). Do not arise.

Work MunsHis IN A.LR.

6177. SHRIABDUL GHANIDAR:
Will the Minister of INFORMATION
AND BROADCASTING be pleased
to refer to the replies gievn to Unstarred
Questions Nos. 7500 and 7501 on the
17th April, 1968 and state:

(a) the progress since been made in
absorbing Work Munshis  against
regular posts :

(b) the time likely to be taken in this-
regard ; and

(c) the number of posts likely to be
created ?

THE MINISTER OF INFORMA-
TION AND BROADCASTING
(SHRI K. K. SHAH) : (a) and (b).
Consequent on the recommendations
of the Staff Inspection Unit of the
Ministry of Finance, the existing three
Project Circles and Maintenance De-
partment are being reorganised into
four Regional Offices and a Central
Stores Office. The question of ab-
sorption of Work Munshis in A.LR.
into the Tegular establishment will be
examined de nove after re-organisation
has been completed. This is likely
to take some more time. .

(c) The position will be known only
after re-organisation.

U.D.Cs. in ALR.

6178. SHRIABDUL GHANI DAR:
Will the Minister of INFORMATION
AND BROADCASTING be pleased
to state :

(a) the total number of Upper Divi-
sion Clerks in A.LLR. who are senior
in service but are getting less pay to
their junior ones and the reasons
therefor ;
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(b) the number of representations
received so far protecting the pay in
such cases ;

(c) the action taken thereon ; and

(d) if no action has been taken, the
reasons therefor ?

THE MINISTER OF INFORMA-
TION AND BROADCASTING
(SHRI K. K. SHAH) : (a) Nil

{b) to (d). Do not arise.

COMPLAINTS AGAINST CERTAIN FiLms

6179. SHRI JUGAL MONDAL :
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

{a) whether any complaints by indi-
viduals or Members of Parliament have
been filed against the films (i) Aman
(i) An Evening in Paris, (iii) Night in
London, (iv) Ankhen, (v) Pyar Mohab-
bat, (vi) Around the World, (vii)

_Hong Kong, (viii) Sangam and (ix)
Spy in Rome, which were shot in
foreign countries :

(b) if so, the number thereof ; and

(c) the action taken on these com-
plaints and the results thereof ?

THE MINISTER OF INFORMA-
TION AND BROADCASTING
(SHR1 K. K. SHAH) : (a) and (b).
No complaints have been received
against the films “Aman”, “*Ankhen”
and “Hongkong™. As regards other
films -the number of complaints recei-
ved is as follows :—

Name of film Number of
complaints
received
1. * As Evening in Paris™ 19
2. *“ Night in London ™ 1
3. “ Pyar Mohabbat ™ 2
4. * Around the World ™
5. * Sangam ” 39
6. * Spy in Rome 4

(c) As the complaints were mostly of

a general nature no specific action was
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called for except in the case of the
film “ Evening In Paris . This film
was previewed by the Government
and a direction was issued to the Cen-
tral Board of Film Censors for action
under rule 33 of the Cinematograph
(Censorship) Rules, 1958. The Re-
viewing Committee set up by the
Board, directed 4 cuts in the film, which
the producer carried out. No action
was found necessary against the film
“Spy in Rome™. As regards the
film “Around the World” the matter
has been considered and the Board has
been directed to order deletion of
objectionable portions in the film.

PAYMENTS TO NEWS AGENCIES

6180. SHRI JUGAL MONDAL :
Will the Minister of INFOAMRTION
AND BROADCASTING be pleased
to refer to the reply given to Unstarred
Question No. 6871 on the 10th April,
1968 and state :—

(a) whether the information in res-
pect of Payments made to News Agen-
cies for the year 1968-67 has since been
collected ; and

(b) if so, the details thereof ?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH) : (a) and (b). A state-
ment is laid on the Table of the Sabha.
[Placed in Library. See WNo. LT-1935/
68].
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LAw AND ORDER IN NAGALAND
6183. SHRI BEDABRATA
BARUA : Will the Minister of EX-

TERNAL AFFAIRS be pleased to
state:

(a) whether the Nagaland Govern-
ment have handed over the charge of
Law and Order in Nagaland ;

(b) whether this would enhance the
control of the Civil authorities over the
and

(c) if so, whether more police and
military personnel have been made
available to the Nagaland authorities
for the purpose ?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY,
MINISTER OF PLANNING AND
MINISTER OF EXTERNAL
AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) and (b). Vide Item
No. I of list II—State list—of the
Seventh Schedule of the Constitution,
Public Order is the sole responsibility
of the State Government. The Gover-
nor of Nagaland has been additionally
empowered to exercise ‘‘Special res-
ponsibility” with reference to law and
order in the State as laid down in
Articles 371-A sub-clause (b) of the
Constitution. There has been no
_change in the existing arrangements.

(c) The State Government of Naga-
land have been given four more police
battalions (one in April and three in
May 68) in addition to three already at
their disposal, for taking increasingly
effective measures to maintain law and

6—6 LSD/68
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order and to afford protection to the
law abiding inhabitants against illegal
activities of the violent elements.

ACHIEVEMENTS OF ANNUAL PLAN
(1967-68)

6184. SHRI HARDAYAL DEV-
GUN : Will the PRIME MINISTER
be pleased to state :

(a) whether it is a fact that a review
of the performance of the Planning
Commission has revmled that none of
the major targets set for the last
year’s Annual Plan (1 96 -68) have been
achieved ;

(b) if so, the reasons for the shortfall
in the achievements of the targets ; and

(c) the steps Government propose to
take to achieve the stipulated targets
in future Plans ?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY,
MINISTER OF PLANNING AND
MINISTER OF EXTERNAL
AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) No, Sir. According to
the estimated figures of achievement
during 1967-68 mentioned in the
Annual Plan 19638-69 document,
which was laid on the Table of the
House, whi'e there are short falls in the
achievements of some targets in 1967-
68, there are also fields where the per-
formance has been uptothe markor
even exceeded the stipulated targets.

(b) and (c). A d:tailed review of the
performance during 1967-68 is under
prepaiation, and will be laid on the
Table of the House, when ready.

INTERNATIONAL EMERGENCY RESERVE
Force For Foob

6185. SHRICHENGALRAYA
NAIDU :
SHRI ANBUCHEZHIAN :
SHRI N. R. LASKAR:

Will the Minister of EXTERNAL

. AFFAIRS be pleared to state :

(a) whether it is a fact that the crea-
tion of an international emergency
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reserve force for food has been proposed
by the U.N. Secretary General at the
U.N. Economic and Social Council ;

(b) if so. whether the proposal has
been accepted by the Council ; and

(c) the
thereto ?

THE PRIME MINISTER, MI-
NISTER OF ATOMIC ENERGY,
MINISTER OF PLANNING AND
MINISTER OF EXTERNAL AF-
FAIRS (SHRIMATI INDIRA GAN-
DHI) : (a) The U. N. Secretary-Gene-
ral in a Report on a Programme of
Studies on Multilateral Food Aid has
suggested that the developed countries
as a group should ensuie the existence
at all times of a sufficient world food
reserve, over and above their natural
food 1eserves, to meet the emergency
requirements of other nations, parti-
cularly developing countries. At the
same time, the Secretary General has
also pointed out that there would be a
number of economic, financial and
legislative problems which would have
to be studied before any specific pro-
posals could be formulated. The
Secretary-General's report was to have
been considered by the Economic and
Social Council at its recent 45th
Session. but due to lack of time it has
been postponed to the Council's 46th
Session, which will be held next year.

(b) Does not arise

reaction of Government

(c) The Government are examining
the Secretary-General's suggestions.

STRIKE THREAT By A. 1. R. ARTISTES

6186. SHRI SITARAM KESRI :
SHRI D. N. PATODIA :
SHRIVASUDEVAN NAIR :

Will the Minister of INFORMA-

TION AND BROADCASTING be
pleased to state :

(a) whether it is a fact that the art-
istes of the Delhi Station of the All
India Radio have threatened to hold

demonstrations and resort to fasts and -

» strike, if their demands are not ac-
cepted ; N
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(b) if so what are the demands of the
artistes ; and

(c) the steps taken to meet their
demands and prevent the demons-
trations and stiitke ?

THE MINISTER OF INFORMA-
TION AND BROADCASTING
(SHRI K. K. SHAH) : (a) Yes; A
section of staff artistes wrote to
Government to this effect.

(b) and (c). A statement listing the
demands made and action taken there-
on is laid on the Table of the House.
[Placed in Library. See No. LT—1936/
68] Director-General, All Tndia
Radio explained the position to per-
sons who addressed the said commu-
nication and advised them not to
resort to demonstrations or strikes.

N.C.C. TRAINING IN COLLEGES

6187. SHRI BEDABRATA  BA-
RUA : Will the Minister of DEFEN-
CE be pleased to state :

(a) whether it is a fact that some
States have reverted to the old system
of making N.C.C. training voluntary
for students ;

(b) whether it is also a fact that
compulsory N.C.C. training had not
succeeded in creating the qualities
it :lvas expected to create in students ;
an

(c) if so, Government's policy on this
issue ?

THE DEPUTY MINISTER IN
THE MINISTRY OF DEFENCE
(SHRI M. R. KRISHNA) : (a) Vice-
Chancellors of zome Universities have
decided to make N.C.C. training op-
tional for students in their Universities.

(b) and (c). The Government of
India view is that the National Service
Corps and the National Sports Orga-
nisation should be developed along with
the National Cadet Corps and that all
University o1 College male students
should be required to opt for one of
these three programmes. This view
of the Government of India has been
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conveyed to the Vice-Chancellors of
Universities by the Education Minister.

UNDERGROUND INAGAS

6188. SHRI GADILINGANA
GOWD : Will the Minister of EX-
TERNAL AFFAIRS be pleased to
state :

(a) whether it is a fact that the Under-
ground Nagas have shifted their camps
from different villages to uninhabited
jungles and hills ;

(b) whether Government
studied its implications ; and

(c) if so, the details thereof and the
remedial measures taken in case they
break out hostilities 7

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MI-
NISTER OF PLANNING AND
MINISTER OF EXTERNAL AF-
FAIRS (SHRIMATI INDIRA GAN-
DHI) : (a) As a result of the action
taken on June 7, 1968 at Jotsoma and
strict enforcement of the Agreement on
the Suspension of Operations by our
Security Forces, it is a fact that the
Underground Nagas have vacated some
of their former camps which were loca=
ted near towns and villages, and have
shifted into the jungles.

(b) Yes, Sir.

(c) The details, for obvious reasons,
are classified, but adequate security
measures have been taken to deal
with the situation.

have

VioLaTioN oF CINEMATOGRAPH ACT
BY Cinema Houses IN New DEeLHI

6189. SHRI BAL RAJ MADHOK :
Will the Minister of INFORMATION
AND BROADCASTING be pleased
to state :

(a) whether a number of cinema
houses in the jurisdiction of the New
Delhi Municipal Committee have vio-
lated the Cinematograph Act ;

(b) whether it is also a fact that cases
of two of them have been referred to
C.B.L for fuller investigation ;
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(c) if so, the details of the irregulari-
ties committed by them ; and

(d) the time by which C.B.I. is likely
to submit its report ?

THE MINISTER OF INFORMA-
TION AND BROADCASTING
(SHRI K. K. SHAH) : (a) to (d).
Information is being collected and will
be laid on the Table of the House
shortly.

REDUCTION IN STRENGTH OF SENIOR
Division ofF N.C.C.

6190. SHRI K. P. SINGH DEO :
SHRI HARDAYAL DEV-
GUN :

Will the Minister of DEFENCE be
pleased to state :

(a) whether it is a fact that Govern-
ment propose to reduce the strength
of Senior Division of the National
Cadet Corps in the country ;

(b) if so, the present strength of this
Division in the country ;

(c) the extent to which the strength
is proposed to be reduced ; and

(d) the reasons therefor ?

THE DEPUTY MINISTER IN
THE MINISTRY OF DEFENCE
(SHR1 M. R. KRISHNA) : (a) and
(d). As a result ofreduction of the
compulsory period of NCC Training
from 3 years to 2 years, a reduction
in the strength of the Senior Division
of the NCC has already come about,
as compared to peak strength which
was attained on 31-3-1967. It is anti-
cipated that the present strength will
be further reduced with the introduction,
from 1968-69, of the National Service
Corps and the National Sports Orga-
nisation, when College boy cadets
will have the option to join one of these
as an alternative to the NCC.

(b) and (c). The present authorised
strength of the Senior Division of
N.C.C. 1s 10,61,900 and this is likely
to be reduced during the current year
to 8,21,200 which was approximately
the enrolled strength during 1967-68.



2395  Oral Answers

e qwta gven | frafa
6191. ®t w®W WwW W AT

qE WAl gg ST ®T OBA &GN
fw:

\(m)wruzaj

¥
d

agd & fag ¥5 wegam gw f=y
T a; AR

(=) afz 7, @t feo-fem gmmal
FT WF FIT FT OFEL FT
faarr &7

oA Het, wu o |, g
Wt g aRfmsd Wt (sfet
e @ (%) W (=) .
AT CATEN F HT9 2 AT,
1968 ®1 IUFmEfagi & Wl
de% gf wud 9 dewr  wafa
F e ff w1 senfew
#xq & fauv sfawm ga o o
¥ grag waATedi & arg fa=ne-
famet 7 Ty S ¥ SvEE

Visa Faciuimes For G.D.R.

6192. SHRI KAMESHWAR
SINGH :

SHRI INDRAIJIT GUPTA :

SHR1 A. SREDHARAN :

SHRI K. R. GANESH :

SHRI ONKAR LAL
BERWA :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it is a fact that the
German Democratic Republic has re-
quested Government for Visa facilities;

(b) if so, the details of the request
.made by the German Democratic
Republic ; and

AUGUST 28, 1968

Oral Answers 2396

(c) the
thereto 7

THE PRIME MINISTER, MI-
NISTER OF ATOMIC ENERGY,
MINISTER OF PLANNING AND
MINISTER OF EXTERNAL AF-
FAIRS (SHRIMATI INDIRA GAN-
DHI): (a) and (b). The German
Democratic Republic seeks visa facili-
ties for its nationals from time to time
which are granted according to the
procedure laid down.

(c) Does not arise.

reaction of Government

NUCLEAR ENERGY
6193. SHRI SHIVA CHANDRA
JHA :

SHRI S. 5. KOTHARI :

Will the PRIME MINISTER be
pleased to state :

(a) the present nuclear power avai-
lable in the Indian nuclear plants and
used for peaceful purposes ;

(b) the estimated nuclear power to
be generated during the Fourth Plan
period ; and

(c) the new fields in which the nu-

- clear power would be applied during

the Fourth Plan period ?

THE PRIME MINISTER, MI-
NISTER OF ATOMIC ENERGY,
MINISTER OF PLANNING AND
MINISTER OF EXTERNAL AF-
FAIRS (SHRIMATI INDIRA
GANDHI) : (a) No nuclear power
station is fully ready yet.

(b) and (c). The Fourth Plan of the
Department of Atomic Energy is still
under preparation and the information
on these points would be available
only after the finalisation of the Plan.

VisIT BY PRIME MINISTER OF IRELAND

6194. SHRI SHIVA CHANDRA
JHA : Will the Minister of EXTER-
NAL AFFAIRS be pleased to state :

(a) whether it is a fact that the Prime
Minister of Ireland visited India re-

“cently ;
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(b) whether he had talks with the
Prime Minister and other leaders of
the Indian Government ; and

(c) if so, the nature of the talks held
and outcome thereof ?

. THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MI-
NISTER OF PLANNING AND
MINISTER OF EXTERNAL AFFA-
IRS (SHRIMATI INDIRA GANDHI):
(a) Yes, Sir. The Prime Minister of
Ireland, Mr. John Lynch, visited
India from the 4th of August to the
8th of August 1968.

(b) and (c). Yes, Sir. India and
Ireland have very friendly relations
and there are no problems between
them. The talks between the Prime
Minister of Ireland and the Indian
leaders were held in a friendly and cor-
dial atmosphere. The nature of talks
was general and the visit provided
a welcome opportunity for an exchange
of views.

DEFENCE REQUIREMENTS

6195. SHRI BHOGENI’JRA JHA:
Will the Minister of DEFENCE be
pleased to state :

(a) the total annual volume of the
defence requirements produced inter-
nally in our country and its proportion
to the imports of defence requirements
from abroad ;

(b) the estimate about this volume
and proportion by the end of the Fourth
Five Year Plan ; and

(c) the countries from which we im-
port vital defence requirements at pre-
sent including the setting up of defence
industries and what is their relative
proportion to each other ?

THE MINISTER OF DEFENCE
(SHR1 SWARAN SINGH): (a) The
total volume of defence stores produced
in the public and civil sectors has been
gradually increasing and was of the

order of Rs. 300 crores in 1967-68. .

The expenditure on imports of defence
stores from abroad for the same year
is much less.
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(b) The volume of defence produc-
tion in the country is expected to in-
crease but it is not possible to give any
definite estimate at this stage.

@It is not in the public interest
to give this information.
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DEFENCE RESEARCH ESTABLISHMENTS/
LABORATORIES

6200. SHRI  GADILINGANA
GOWD : Will the Minister of DE-
FENCE be pleased to state :

(a) whether it is a fact that Govern-
ment have decided to implement a
model Constitution in the Defence
Research Establishments/Laboratories
and to reduce the Technical Directo-
rates who are mainly concerned with
liaison and coordination ;

(b) if so, the details thereof and the
action taken for its implementation ;
and

(c) when it is likely to be implemen-
ted 7

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI L. N. MISHRA) : (a) Govern-
ment have decided to implement the
Model Constitution in Defence Re-
search Establishments/Laboratories.

The question of reorganisation and
reduction in the Technical Directorates
at R & D Headquarters will be exa-
mined after the Government Councils
have started functioning and when
some experience has been gained.
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(b) Itis proposed to set up 9 Govern-
ing Councils for this purpose. Esta-
blishments/Laboratories engaged on
work of allied nature have been grouped
together and placed under common
Governing Councils.

(c) The Governing Councils are ex=
pected to start functioning within a
few months.

KasHMIR House, NEw DELHI

6201. SHRI  GADILINGANA
GOWD : Will the Minister of DE-
FENCE be pleased to state :

(a) whether it is a fact that Govern-
ment are paying more than Rs. 80,000
per month as rental to the former ruler
of Jammu and Kashmir for the Kash-
mir House located in New Delhi ;

(b) whether it is also a fact that
Government did not move to acquire
any building in New Delhi area to
house the Army Headquarters located
in Kashmir House and preferred to pay
the rental ; and

(c) if so, the reasons therefor and the
action taken in this regard ?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH) : (a) The
Government pay Rs. 64,200 per annum
as rent for the Kashmir House located
in New Delhi to the Government of
J. & K.

(b) and (c). Government have at
present no proposal to acquire either
the Kashmir House or any other build-
ing in Delhi or New Delhi to house the
Army HQrs. now located in the Kash-
mir House. However, a new building
on the site of ‘F’ Block is proposed to
be constructed for accommodating
Army HQrs. and other Defence offices.

FiNANcIAL PowERs OF DIRECTORS OF
ESTABLISHMENTS/LABORATORIES

6202. SHRI GADILINGANA
GOWD : Will the Minister of
DEFENCE be pleased to state :

*(a) whether it is a fact that Directors
Incharge of Defence Establishments/
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Laboratories have got less financial
powers than the Technical Directors
employed at the Headquarters ;

(b) if so, the reasons therefor; and

(c) the action taken by Government
to remove this anomalous position ?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI L. N. MISHRA): (a) Technical
Directors employed at Headquarters
have no inherent financial powers.
Certain financial powers are however,
exercised by them for and on behalf
of the Scientific Adviser for adminis-
trative convenience.

(b) and (c).

Do not arise. -

Pak. NotiFication RE. Mizo HiLis

6203. SHRI D. N. PATODIA :
Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it is a fact that the
Government of Pakistan have through
a Gazette notification declared parts
of the Mizo Hill as Pakistani area :

(b) if so, the area which is under
occupation by Pakistan ; and

(c) whether Government have taken
steps to evacuate the Pakistan occupa-
tion from this area and if so, with what
results ?

THE PRIME MINISTER, MI-
NISTER OF ATOMIC ENERGY,
MINISTER OF PLANNING AND
MINISTER OF EXTERNAL AF-
FAIRS (SHRIMATI INDIRA GAN-
DHI) : (a) The Government of India
are not aware of any such notification.

(b) and (c).

Do not arise.

INTERNATIONAL CONTROL COMMISSION
AT SAIGON

6204, SHRI D. N. PATODIA :
Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it is a fact that due to
financial difficulties, the International
Control Commission at Saigon is being
reorganised ;
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(b) whether a team of Indian officials
was sent to have an on-the-spot-study
of the matter ;

(c) if so, the findings thereof ; and

(d) the views of other constituent
pations of the International Control
Commission in the matter ?

THE PRIME MINISTER, MI-
NISTER OF ATOMIC ENERGY,
MINISTER OF PLANNING AND
MINISTER OF EXTERNAL AF-
FAIRS (SHRIMATI INDIRA GAN-
DHI) : (a) Because of financial diffi-
culties some temporary reductions in
the strength of Vietnam Commission
have been effected and further reduction
are under consideration.

(b) Yes, Sir.

(c) The Team's report is under exa-
mination.

(d) The views of the Polish and Cana-
dian delegations are being ascertained.

INDIAN RELIGIOUS INSTITUTIONS IN
y PAKISTAN

6205. SHRI D. N. PATODIA :
‘Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it is a fact that the
Government of Pakistan have recently
declared some Indian religious insti-
tutions in Pakistan as monuments of
national importance ;

(b) whether it is also a fact that all
these institutions are in West Pakistan ;

(c) how many Indian religious insti-
tutions are in the East Pakistan and
whether Government have requested
the Government of Pakistan to assign
the same status to these institutions
also ; and

(d) if so, the reaction of Pakistan
Government in the matter ?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MI-
NISTER OF PLANNING AND
MINISTER OF EXTERNAL AF-
FAIRS (SHRIMATI INDIRA GAN-
DHI) : (a)and (b). Yes, Sir. Govern-
ment have received reports to the effect

7—6 LSDJ68
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that 13 Hindu and Sikh shrines in
West Pakistan have been declared as
monuments of national importance
by the Pakistan Government under the
ﬁ):giient Monuments Preservation Act

_ (c) The exact number of religious
institutions belonging to minority com-
munities in East Pakistan is not known.
The Government have not asked the
Pakistan Government to assign
any special status to these institutions

(d) Does not arise.
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Promotions IN I. F. S. (B)

6207. SHRI M. L. SONDHI : Will
the Minister of EXTERNAL AF-
FAIRS be pleased to state :

(a) whether it is a fact that promotion
of LF.S. (B) to higher diplomatic as-
signments has been marked by irre-
gularity and arbitrariness and is the
cause of much frustration in LF.S. (B) ;

(b) whether it is also a fact that
entry into I.F.S. has not been possible
even for those who have shown out-
standing efficiency and regarded fit to
hold higher diplomatic assignments ;

(c) whether Government are consi-
dering any proposal to enhance the
present quota of senior posts in the
LLF.S. cadre for appointment by pro-
motion of [.LF.S.(B) ; and

(d) if so, the details thereof ?
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THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MI-
NISTER OF PLANNING AND
MINISTER OF EXTERNAL AF-
FAIRS (SHRIMATI INDIRA GAN-
DHI) : (a) No, Sir. Promotions from
1FS(B) to IFS are on a basis of merit
and strictly in accordance with the
statutery rules on the subject.

(b) All officers of outstanding abi-
lity stand a chance for promotion to
higher diplomatic assignments in their
due turn.

(c) and (d). Yes, Sir. Government
is considering the enhancement of the
quota for the promotion of officers
from 1FS(B) to IFS from the existing
10 per cent (jointly with officers of the
Information Service) to 15 per cent
for officers of the IFS(B) alone.

PROGRAMMES IN A.LR. oN KHAN
ABDUL GAFFAR KHAN's IDEOLOGY ETC.

6208. SHRI M. L. SONDHI : Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) the steps taken to present the
social and political ideology of Khan
Abdul Ghaffar Khan in the program-
mes of All India Radio ;

(b) whether efforts are being made to
utilise the forthcoming visit to India
of Khan Abdul Ghaffar Khan in order
to revive the close relationship between
him and the people of India ;

(c) whether Government propose to
extend the duration of the Poshtu
Programme during Khan Abdul Ghaf-
far Khan’s projected visit to India ;

(d) whether Government are con-
sidering any proposal to produce a
film on the role of Khan Abdul Ghaf-
far Khan in India’s Freedom Move-
ment ; and

(e) if so, the details thereof 7

THE MINISTER OF INFORMA-
TION AND BROADCASTING
(SHRI K. K. SHAH): (a) A pro-
gramme based on the views and ideals
of Khan Abdul Ghaffar Khan, recorded
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last year in personal interviews with
him, was broadcast by stations of All
India Radio on the occasion of Gandhi
Jayanti last year.

(b) Yes, Sir.
(c) No, Sir.
(d) No, Sir.
(e) Does not arise.

DELEGATION TO FOREIGN COUNTRIES

6209. SHRI PREM  CHAND
VERMA : Will the Minister of IN-
FORMATION AND BROADCAST-
ING be pleased to state :

(a) the number of Delegations, Mi-
nisters, officials or other experts who
went abroad on Government accounts
at the instance of his Ministry during
1967-68 ;

(b) the names of the countries they
visited in each case and the duration
of their visits ;

(c) the amount spent on each visit
as also the foreign exchange involved ;
and

(d) the nature of advantage that
accrued to Government as a result of
each visit and agreements, if any,
concluded with details thereof ?

-

THE MINISTER OF INFOR-
MATION AND BROADCASTING
(SHRI K. K. SHAH): (a) to (d).
Necessary information is being collec-
ted and will be placed on the Table
of the House.

CorrUPTION CASEs IN DEFENCE

MINISTRY

6210. SHRI PREM CHAND VER-
MA : Will the Mlmsler of DEFENCE
be pleased to state :* -

(a) the number of cases detected
during the period from the Ist April
to the 30th June, 1968 involving cor-
ruption bribery, theft and other cri-
minal offences in his Ministry and the
number of officials and non- of[icnals
involved ;
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(b) the number of cases in which the
prosecution was launched and how

many cases were referred to C.B.L;

(c) how many cases were caught in
1967-68, how many of the cases re-
sulted in conviction and against how
many persons departmental action was
taken giving details ; and

(d) the steps which have been taken
to prevent such cases 7

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI L. N. MISHRA) : (a) to (d).
The information is being collected
and will be laid on the Table of the
House in due course.

Cases oF CORRUPTION

6211. SHRI PREM CHAND VER-
MA : Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) the number of cases detected
during the period from the lIst April
to 30th June, 1968 involving corrup-
tion, bribery, theft and other criminal
offences in the Ministry and the number
of officials, class-wise, and non-officials
involved ;

(b) the number of cases in which the
prosecution was launched and how-
many cases were referred to the
Central Bureau of Investigation ;

(c) how many cases were caughtin
1967-68, how many of the cases
resulted in conviction and against how
many persons departmental action was
taken with details thereof ; and

(d) the steps which have been taken
to prevent such cases ?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MI-
NISTER OF PLANNING AND MI-
NISTER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI):
(a) None, Sir.

(b) Does not arise,

(c) Seven cases, none of which re-
sulted in any conviction. Depart-
mental action has been completed in



2411 Written Answers

6 cases, of which two have been closed
after proper enquiry, in 3 cases the
officers involved have been warned
or reprimanded and in the last two
officials involved have been dismissed.
Action is in progress in the remaining
case.

(d) Vigilance arrangements in the
Ministry as well as in all missions and
posts abroad have since been stream-
lined.

CLOTHING FACTORIES

6212. SHRI S. M. BANERIJEE :
the Minister of DEFENCE be pleased
to state :

(a) whether work-load position in
Clothing factories has improved ;

(b) if so, to what extent ;

(c) whether some of the items which
were given to contractors are now being
manufactured in these factories ;

(d) whether piece workers are earn-
ing their full wages ; and

(e) if not, the steps taken by Govern-
ment in this regard ?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI L. N. MISHRA) : (a) and (b).
The information is being collected and
will be laid on the Table of the House
when received.

(c) Orders for part requirements of
the Services in respect of items like
Tents, Durries have been placed on the
Ordnance Factories.

(d) Generally yes ; the profits earned
by piece workers have however been
marginal for the last one year or so due
to 1 w work-load. Guaranteed wages
have been paid in cases where workers
have been unable to earn their wages
due to non-availability of work.

(e) To keep the capacity in the
Clothing factories utilised, efforts have
been made and are continuously being
made to obtain orders from other Cen-
tral and State Government Depart-
ments and Public Sector Undertakings.
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CoOPER ALLEN AND COMPANY, KANPUR

6213, SHRI S. M. BANERIJEE :
Will the Minister of DEFENCE be
pleased to state :

(a) whether a final decision has been
taken to take over the Cooper Allen
Company Ltd., Kanpur, a unit of the
British ‘India Corporation under his
Ministry ;

(b) if not, the reasons for the delay;
and

(c) when a decision is likely to be
taken in the matter ?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI L. N. MISHRA): (a) to
(¢). The proposal is under detailed
examination. Itwould take some more
time for a final decision to be taken.

ExperT SERVICE CELL OF A.LLR.

6214. SHRI R. K. SINHA : Will
the Minister of INFORMATION AND
BROADCASTING be pleased to
state :

(a) whether it is a fact that the
Expert Service Cell of the All India
Radio has not been able to catch the
imagination of the listeners ; and

(b) if so, the steps taken to improve
the same 7

THE MINISTER OF INFORMA-
TION AND BROADCASTING
(SHRI K. K. SHAH) : () No such
Cell has been set up so far.

(b) Does not arise.

SEALING OF INDO-BURMESE BORDER

6215. SHRI R. K. SINHA :
SHRI YASHPAL SINGH :
SHRI B. N. SHASTRI :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether steps have been taken
to seal the Indo-Burmese Border with
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a view to check the Naga rebels crossing
the border to go to China and to re-
enter India after getting training there;

(b) whether the co-operation of the
Government of Burma has been sought
to enforce the same ; and

(c) if so, reaction of the Government
of Burma thereto? ’

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY,
MINISTER OF PLANNING AND
MINISTER OF EXTERNAL AFF-
AIRS (SHRIMATI INDIRA GAN-
DHI): (a) Security arrangements have
been tightened on the international
border with Burma. However. consi-
dering the nature of the terrain and the
extensiveness of the border, it 18 not
possible to completely seal it over its
entire length.

(b) and (c). Attention of the Hon'ble
Member is invited to reply given
in the Lok Sabha on March 27, 1968 in
reply to Starred Question No. 877
wherein it was stated that our Two
Governments naturally consult with
each other on all matters of mutual
interest. Such consultations are con-
tinuing satisfactorily.
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RELEASE OF GOAN FreEEDOM FIGHTERS

6217. SHRI BABURAO PATEL :
SHRI S. K. TAPURIAH :
SHRI SITARAM KESRI:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether Government have recei-
ved a proposal from Spain or Portugal
to the effect that Shri Mohan Ranade
and Dr. Mascrenhas would be released
from the Portuguese jail only if Father
IchTer is allowed to settle down in

ndia ;

(b) if so, the reaction of Govern-
ment thereto ;

(c) if not, the further action which
has been taken by Government to
obtain the release of Shri Mohan Ra-
nade and Dr. Mascrenhas ; and

(d) when they are likely to be re-
leased ?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY,
MINISTER OF PLANNING AND
MINISTER OF EXTERNAL AF-
FAIRS (SHRIMATI INDIRA GAN-
DHI) : (a) *No, Sir.

(b) Does not arise.

(c) and (d). The House has been
kept informed of the various steps taken
by the Government to secure the
release of Shri Ranade and Dr. Mas-
carenhas. The Honourable Members
may kindly refer to Unstarred Question
Nos. 94 and 4694 on 13th November
and 18th December 1967 respectivel
and Starred Question Mos. 451 and 364
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on 6th March and 7th August, 1968
respectively. Our efforts are continuing,
through diplomatic channels, Un-
fortunately these efforts have not, so far
succeeded in persuading the Portu-
guese authorities to release the two
Freedom Fighters.

SANSKRIT PROGRAMME IN A.LR.

6218. SHRI SRADHAKAR SU-
PAKAR : Will the Minister of IN-
FORMATION AND BROADCAST-
ING be pleased to state :

(a) the actual time allotted for
broadcasting Sanskrit Programme from
different Broadcasting stations of India;
and

(b) the time out of this time which
is allotted only to the teaching of the
Sanskrit language ?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH) : (a) and (b). The in-
formation is being collected and will be
laid on the Table of the House.

TELEVISION PROGRAMME AT DELHI

6219. SHRI SRADHAKAR SU-
PAKAR : Will the Minister of IN-
FORMATION & BROADCASTING
be pleased to state :

(a) the total average expense incurred
per mensem by Government in the
Television Programme at Delhi; and

(b) the total number of television
sets licensed in Delhi and the income
derived therefrom?

MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH): (a) The average monthly recur-
ring expenditure on the Delhi Television
Centre was Rs. 2,35,542 during the
year 1967-68.

(b) The total number of TV licences
«in force in Delhi on 30-6-1968 was
6,752, The income derived from
TV licences was Rs. 1,66,823.50.
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SELECTION OF JOURNALISTS FOR PRE-
SIDENT’S AND PRIME MINISTER’S TOURS
ABROAD

6221. SHRI S. K. TAPURAIAH:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) the criteria for the selection of
journalists accompanying the President
and the Prime Minister on tours
abroad ;

(b) whether it is proposed to eva-
luate the publicity secured through the
reporting by the accompanying Jour-
nalists ; and

(c) if so, on what basis ?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH) : (a) Newspapers and
news agencies generally make arrange-
ments at their own cost to cover the
tours of the President and Prime
Minister abroad. Selection of jour-
nalists by Government becomes neces-
sary only when some seats are available
in the VIP Plane for the Press free of
charge. In such cases selection is
made keeping in view the need to
secure maximum coverage in the Indian
language and English newspapers in the
various regions.

(b) and (c). A scrutiny of the des-
patches filed by journalists accom-
panying the President on these tours
has been made and it has been found
that the coverage was generally statis-
factory.

CONSULTANCY WORK FOR -CANADIAN
FirM

6222. SHRI SITARAM KESRI :
SHR1 YASHPAL SINGH :

Will the PRIME MINISTER be
pleased to state :

(a) whether it is a fact that a
difference of opinion has arisen bet-
ween the two Ministries about a
Canadian firm being given consult-
ancy work ; :

A(b) if so, whether the Prices Sub-
Committee of the Cabinet has taken
any decision on it ; and
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(c) if so, the details thereof ?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MI-
NISTER OF PLANNING AND
MINISTER OF EXTERNAL AF-
FAIRS (SHRIMATI INDIRA GAN-
DHI) : (a) and (b). The House would
appreciate that it is not possible to
indicate matters concerning discussions
in the Cabinet or any of its Committees,

(c) Does not arise.
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PUBLICATION ON KASHMIR

6224. SHRI S. S. KOTHARI : Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether it is a fact that Govern-
ment have Srought out a number of
publications on economic development
and education in Kashmir, which is
normally done by the State Govern-
ments for their publicity ;

(b) if so, whether Government have
brought out similar publications for
other State Governments ; and

(c) whether Government have re-
covered the cost of bringing out such
publications from the Government of
Kashmir ?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH) : (a) A booklet entitled
‘ Jammu and Kashmir 1968 °, to high-
light the role of Jammu and Kashmir
State as a symbol of India’s secularism,
was produced by the Directorate of
Advertising and Visual Publicity on the
occasion of the National Integration
Conference held at Srinagar in June
this year.

(b) Not, so far.
() Does not arise.

TV IN SRINAGAR

6226. SHRI S. S. KOTHARI:

SHRI SRADHAKAR SU-
PAKAR :

Will the Minister of INFORMA-
TION & BROADCASTING be pleased
to state :

(a) whether it isa fact that although
it has not been possible for Government
to provide Television in leading cities
of India (except Delhi), a sum of
Rs. 1.70 crores has been earmarked for
sctéirlg up a TV station in Srinagar ;
an
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(b) if so, on what grounds Govern-
ment have given preference to Srinagar
over other cities of India ?

THE MINISTER OF INFORMA-
TION AND BROADCASTING
(SHRI K. K. SHAH) : (a) A sum of
Rs. 1.67 crores has been provided for
setting up television station at Srinagar.

(b) Srinagar has been actorded a
higher priority in national interest.

EXCHANGES AT DipLOMATIC LEVEL
BETWEEN INDIA AND PAKISTAN

6227. SHRI D. C. SHARMA : Will
the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether some exchanges have
taken place between India and Pakistan
at diplomatic level to restrain pro-
paganda against each other, both within
the two countries and outside ; and

(b) the success achieved
matter ?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY,
MINISTER OF PLANNING AND
MINISTER OF EXTERNAL AF-
FAIRS (SHRIMATI INDIRA GAN-
DHI): (a) In pursuance of Article IV of
the Tashkent Declaration, the Govern-
ment of India have taken up with the
Government of Pakistan the question
of cessation of anti-India propaganda
by Pakistan’s codmmunication media.
The Government of India, on their
part, have scrupulously observed the
above Article.

(b) No agreement has so far been
reached. The Govemnment are still
pursuing the matter.

in this

Sovier Ecomnomic Aip TO INDIA

6228. SHRI D. C. SHARMA : Will
the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether U.5.S.R. have given any
assurance that the Soviet economic
aid to India will not be affected ad-
versely by her decision not to sign the
Nuclear Non-Proliferation Treaty; and
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(b) if so, the details thereof ?

THE PRIME MINISTER, MI-
NISTER OF ATOMIC ENERGY,
MINISTER OF PLANNING AND
MINISTER OF EXTERNAL AF-
FAIRS (SHRIMATI INDIRA GAN-
DHI) : (a) No, Sir.

(b) Does not arise.

FIRST INDIAN FRIGATE

6229. SHRI D. C. SHARMA : Will
the Minister of DEFENCE be pleased
to state :

(a) the progress made in the work
on the first Indian frigate ;

(b) when it is likely to be ready; and

(c) the details of programme of
construction of such frigates in future ?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI L. N. MISHRA) : (a) and (b).
The construction of the first frigate
commenced in May, 1966. The vessel
will be launched according to schedule
in October, 1968. Training of person-
nel and procurement and installation
of equipment is in progress. After
the launch the frigate will be fitted
out and is expected to be completed and
delivered after trials by October, 1971.

(c) Government have placed an order
for two more Leander Class frigates
on Mazagon Dock. Construction
work on the second frigate has com-
menced. The secondand the third
frigates are expected to be commis-
sioned by October 1972 and Q:tab::
1973, respectively.

CHINESE ACCUSATION AGAINST U.S.S.R.

6230. SHRI BENI SHANKER
SHARMA :

SHRI D. C. SHARMA :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :.

(a) whether China has accused
U.S.S.R. of joining the United states
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to turn India into a military base and
a “‘semi-colony” ;

(b) whether it has also been alleged
that U.S.S.R. was wiring naval
bases in India by helping the Indian
reactionaries to expand their Navy so
as to gain foot-hold in the Indian
Ocean and South East Asia; and

(g} the reaction of Government there-
to

THE PRIME MINISTER, MI-
NISTER OF ATOMIC ENERGY,
MINISTER OF PLANNING AND
MINISTER OF EXTERNAL AF-
FAIRS (SHRIMATI INDIRA GAN-
DHI) : (a) Yes, Sir.

(b) Yes, Sir.

(c) This is an absured allegation and
carries little credence with anyone.

PRESERVATION OF SEA-BEDS FOR PEACE-
FUL PURPOSES

1. DR. RANENSEN:

SHRI DHIRESWAR
KALITA :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state;

(a) whether India has submitted a
proposal to the U.N. for preserving the
sea-beds for peaceful purposes ;

(b) if so, the details thereof ; and

(c) the general reaction to the pro-
posal ?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MI-
NISTER OF PLANNING AND MI-
NISTER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI):
(a) Yes, Sir.

(b) India’s draft declaration sets out
certain general principles, seeking to
ensure that the sea-bed shall be used
exclusively for peaceful purposes, and
for the benefit of all countries, parti-
cularly the developing countries, under
the direction and guidance of the UN
and in accordance with international
law, including the Charter of the U.N.

8—6 LSD/68
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(c) The draft declaration is being
considered at the current Session at
Rio de Janeeira of the U.N. Ad hoc
Committee on the Sea Bed.

SETTING UP OF ENGINEERING COMPLEX
IN PAKISTAN BY THE CHINESE

6232. SHRI BAL RAJ MADHOK :
Will the Minister of DEFENCE be
pleased to state :

(a) whether it is a fact that China
has set up an Engineering complex
near Rawalpindi ;

(b) whether it is also a fact thata
“Frog™ tank a light tank, factory has
also been set up by China near Rawal-
pindi ; and

(¢) if so, Government's reaction to
these developments ?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) A
heavy industrial complex is being set
up at Taxila, in West Pakistan
with Chinese assistance.

(b) Government have no such infor-
mation.

(c) Government have taken dl._te note
of the assistance given by China to
Pakistan.

PRESIDENT AYUB'S STATEMENT RE.
HinDus

6233, SHRI BAL RAJ MADHOK :
Will the Minister of EXTERNAL
AFFAIR be pleased to state:

(a) whether Government have noted
President Ayub’s statement that he is
hostile not to India but to the Hindus ;
and

(b) if so, the reaction of Govern-
ment thereto ?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MiI-
NISTER OF PLANNING AND
MINISTER OF EXTERNAL AF-
FAIRS (SHRIMATI INDIRA GAN-
DHI) : (a) and (b). The Government
have seen an Indian press report to that
effect but have received no confirma-
tion of it.
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AssaM's FOURTH PLAN

6237. SHRI DHIRESWAR KALI-
TA : Will the PRIME MINISTER
be pleased to state :

(a) whether the Assam Government
have submitted the State’s proposals
for the Fourth Five-Year Plan ;

(b) if so, the total outlay proposed

the . State Government for the

Fourth Plan and the main features
thereof ;

(c) whether Government have exa-
mined these proposals ; and

(d) if so, the decision taken by
Government thereon ?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MI-
NISTER OF PLANNING AND MI-
NISTER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI):
(a) No, Sir. These are expected to be
received by September 1, 1968.

(b) to (d). Do not arise.
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LLA.F. Act RuLes, 1932

6239. SHRI MADHU LIMAYE :
Will the Minister of DEFENCE be
pleased to state :

(a) whether it is a fact that on the
expiry of the Defence of India Rules,
Government have issued a notification
on the 10th July, 1968 under Rule 10
of the Indian Air Force Act Rules,
1932 suspending the entitlement to
discharge of all airmen who have be-
come or may hereafter become entitled
for transfer to the Reserve or to be-
discharged or released or retired ;

AUGUST 28, 1968

Written Answers 2428

(b) whether the airmen’s reaction
was obtained before the issuance of
this notification ;

(c) whether any ILA.F. personnel
have protested or made representation
against this order ; and

(d) if so, the reaction of Government
thereto ?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH) : (a) Yes,
Sir.

(b) No, Sir.
(c) No, Sir.
(d) Does not arise.

Amm)!?r oF LA.F. Act RULEs, 1950

6240.”SHRI MADHU LIMAYE:
Will the Minister of DEFENCE be
pleased to state :

(a) whether Government have issued
a notification on the 14th June, 1968
seeking to amend Indian Air Force
Act Rules, 1950 under powers conferred
by section 189 of the Indian Air Force
Act, 1950 ;

(b) whether Government obtained
the opinion of Law Ministry/Solicitor-
General/Attorney-General about the
legality of the notification of the 14th
June, 1968 under Rule 10 of Indian Air
Force Act Rules, 1932 ;

(c) if so, the main conclusions ; and
(d) if not, the reasons therefor ?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) In
exercise of the powers conferred by
Section 189 of the Air Force Act, 1950
a notificat on dated 14th June, 1968 was
issued to amend Rule 10 of the Indian
Air Force Act Rules.

(b) and (c). The notifications dated
14th June, 1968, and 10th July, 1968,
were issued with the concurrence of
Ministry of Law.

(d) Does not arise.
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RELEASE OF AIRMEN

.. 6241. SHRI MADHU LIMAYE :
Will the Minister of DEFENCE be
pleased to state :

(a) whether it is a fact that a large
number of Airmen applied for release
after the lapse of the Defence of India
Rules ;

(b) if so, their number ;

(c) whether notifications under the
Indian Air Force, Armed Forces Acts
and Rules were issued to stop this
exodus ;

(d) why such a large number of
young Airmen were anxious to go out
of the Air Force when unemployment
was on the increase throughout the
country ;

(e) whether any representations were
received about the bad service condi-
tions, pay scales and pension and
retirement benefits and parity in
promotions in different grades ; and

(f) if so, the measures taken to redress
these grievances of Airmen ?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) No Sir.

(b) Does not arise.

(c) A notification was issued on 10th
July, 1968 under the Indian Air Force
Act Rules suspending, for a period of
two years with effect from the 10th
July, 1968, the entitlement to discharge
of airmen who have or may become due
for transfer to the Reserve, discharge,
release or retirement, The notification
also provides that the competent autho-
rity may discharge or release on retire-
ment or otherwise those airmen whose
services can be dispensed with. The
notification was issued not to stop any
exodus of airmen but with a view to
helping phase out the release of airmen
whose discharges were suspended dur-
ing the Emergency.

(d) Does not arise.

(e) and (f). No. However, the ade-
quacy of allowances was recently re-
viewed and certain improvements in
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allowances were sanctioned. Certain
improvements in retiring benefits are
under consideration.

CHINESE NUCLEAR POWER

6242, SHRI MADHU LIMAYE :
Will the Minister of DEFENCE be
pleased to state :

(a) whether Government are aware
of the publication of a paper ‘A strategy
for India for a credible posture against
a nuclear adversary’ by the Institute
Och ]Eiefence Studies and Analysis, New

(b) if so, the reaction of Govern-
ment to the conclusion of this paper ;

(c) who is the President of the

Institute ;

(d) whether it is a fact that the paper
states that India will not be in a position
to deter China on her own in the next
8 or 10 years ; and

(e) if so, whether the publication

implies that India must become a
satellite of some big power ?

THE MINISTER OF DEFENCE
gsum SWARAN SINGH) : (a) Yes,
ir.

(b) These are merely the personal
opinions of the Author of the paper.

(c) Shri Y. B. Chavan.
(d) Yes, Sir.

(¢) The implications of the Paper
are best known to the author, but India
can never become a satellite of any
power.

TV Sers witH Ex-MINISTERS

6243. SHRI DEIVEEKAN :
SHRI SUBRAVELU :

Will the Minister of INFORMA-
TION & BROADCASTING be pleased
to state :

(a) whether some television sets sup-
plied free by Government to certain
ex-Ministers are still in their possession ;
and
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(b) if so, the reasons for not ar-
ranging for the return of these sets ?

THE MINISTER OF INFORMA-
TION & BROADCASTING (SHRI
K. K. SHAH) : (a) No, Sir.

(b) Does not arise.

RELEF T0 MADRAS FIRE VICTIMS

6244. SHRI MAYAVAN :
SHRI SUBRAVELU :

Will the PRIME MINISTER be
pleased to state :

(a) whether the Prime Minister sent
a cheque to the Governor of Madras
for giving relief to the fire victims
instead of to the Chief Minister of
Madras ; and

(b) if so, the reasons therefor ?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MI-
NISTER OF PLANNING AND MI-
NISTER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA . GANDHI) :
(a) A cheque for Rs. 50,000.00 was sent
from the Prime Minister's National
Relief Fund to the Governor of Mad-
ras in June, 1968 for relief to the victims
of fire accidents.

(b) It may be pointed out that the
National Relief Fund is not a Govern-
ment Fund, nor has Government as
such, anything to do with its adminis-
tration or use.

However, it may be mentioned that
assistance from the Fund is sent by the
Prime Minister to Governors, Chief
Ministers or other authorities in the
States as is considered appropriate,
and there is no hard and fast rule or
practice governing the channelisation
of assistance.
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COMMERCIAL WORK BY INDIAN MisSsION
ABROAD

6246. SHRI YASHPAL SINGH :
Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

_ (a) whether the Prime Minister has
instructed his Ministry to ask Indian
Missions abroad to pay more atten-
tion to commercial work ;

(b) if so, when this was done ; and

(c) the action which is being taken
to get the personnel of the Ministry
trained in this respect ?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MI-
NISTER OF PLANNING AND
MINISTER OF EXTERNAL AF-
FAIRS (SHRIMATI INDIRA GAN-
DHI) : (a) Yes, Sir.

(b) Instructions were issued to all
Heads of Missions in March, 1968.
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(c) Apart from International Trade
ing an item of syllabus for Indian
ign Service officers during their
probationary period, these officers are
also attached to the Ministry of
Commerce and the Indian Institute of
Foreign Trade for practical training
from time to time. A number of
Senior posts have been made available
to Foreign Service officers in the Minis-
try of Commerce to familiarise them
with India’s Trade policies and pro-
blems.

The Economic Division in the Mi-
nistry of External Affairs also provides
the necessary experience to Foreign
Service Officers posted to it in dealing
with India's external economic rela-
tions. There are thercfore a number
of officers at all levels who have practi-
cal experience of handling commercial
and economic problems. The number
of such officers is expected to increase
progressively in future.

QUALIFICATIONS OF MECHANICS IN
ALR.

6247. SHRI RAMACHANDRA
ULAKA :

SHRI DHULESHWAR
MEENA :

Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to refer to the reply given to
Unstarred Question No. 155 on the
14th November, 1967 and state :

(a) whether any decision has since
been taken regrding the revision of the
qualifications laid down for mechanics
in the All India Radio ; and

(b) if so, the details thereof ?

THE MINISTER OF INFORMA-
TION AND BROADCASTING
(SHRI K. K. SHAH) : (a) and (b).
No decision has so far been taken ;
the matter is still under consideration.
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ORDNANCE FACTORIES IN JABALPUR

AND AGRA

6248. SHRI RAMACHANDRA
ULAKA :
SHRI DHULESHWAR
MEENA :

Will the Minister of DEFENCE be
pleased to state :

(a) whether the erection of ordnance
factories at Jabalpur and Agra has
been completed ;

(b) if so, whether they have started
production ; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRIL. N. MISHRA) : (a) The erec-
tion of the Vehicle Factory at Jabalpur
has not yet been completed. In the
case of the Accelerated Freeze Drying
Factory which is being established at
Hazratpur near Tundla, Factory build-
ings have been constructed and plant
and machinery have been installed.
Pre-Commissioning trials are expected
to be completed by next month.

(b) and (c). The production has
not yet started.

MorTtAL REMAINS OF MAHARAIA DiILIP
SINGH

6249. SHRI RAMACHANDRA
ULAKA :
SHRI DHULESHWAR
MEENA :

Will the Minister of EXTERNAL
AFFAIRS be pleased to refer to the
reply given to Unstarred Question
No. 132 on the 13th November, 1967
regarding the mortal remains of Maha-
raja Dilip Singh and state :

(a) whether the matter has since been
considered by Government ; and

(b) if so, the details thereof ?
THE PRIME MINISTER, MI-

NISTER OF ATOMIC ENERGY,
MINISTER OF PLANNING AND
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MINISTER OF EXTERNAL AF-
FAIRS (SHRIMATI INDIRA GAN-
DHI): (a) and (b). The matter is
still under consideration of the Govern-
ment.

PaAssporTs Issuep For UK.

6250. SHRI RAMACHANDRA
ULAKA :

SHRI DHULESHWAR
MEENA :

Will the Minister of EXTERNAL
Affairs be pleased to state :

(a) the number of passports issued
for U.K. during the last three months ;

(b) the number of applications recei-
ved during above period ; and

(c) the number of applications re-
jected during the same period ?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MI-
NISTER OF PLANNING AND
MINISTER OF EXTERNAL AF-
FAIRS (SHRIMATI INDIRA GAN-
DHI) : (a) A total of 11,933 passports
for U.K. were issued during the last
three months.

(b) The number of applications recei-
ved for passports for U.K. during the
same period was 12,139,

(c) Five applications have been re--

jected during the period.
REPATRIATION OF INDIANS FROM BURMA
6251, SHRI RAMACHANDRA
ULAKA :

SHRI DHULESHWAR
MEENA :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether there is any fresh repa-
triation of Indians from Burma during
the last three months ; and

(b) if so, the details thereof ?

THE PRIME MINISTER, MI-
NISTER OF ATOMIC ENERGY,
MINISTER OF PLANNING AND
MINISTER OF EXTERNAL AF-
*FAIRS (SHRIMATI INDIRA ‘GAN-
DHI) - (a) Yes, Sir.
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(b) 3,106 Indians were repatriated
from Burma by sea in June, 1968 and
213 by air in May, June and Jul’
(upto 13-7-1968). Information con-
cerning those repatriated later is
awaited. '

WU TR § Ui o {

252. Y We Wo difw : ¥T wfa-
oA qg FATA KT PO
Her WM W o BT A &
far ¥=m TR R 9w 8w
FT 1968-69 ¥ waw: fee-fradr
ufw =g 7 ¥ faax & 7

6
T
¥

stferear swrrera % Fsielt (=it wo To
) : Qo Yo Wro & wAT ®F T
o fee T T AT | 1968-69
*mmm*qﬂo!ﬁoﬂo
#r wymifaa ¥fer d=1 A wf9-
= 97 &g & wE 97 Fw
T 9T T9g g&@C 3T fean
T W FAW: WV 64,34 W
W 47.47 W@ ¥4 EON 0

FTETITY & WART X T giEHIET
6253. st To Wo Wfwar:
g W SETW Wl qg @ &Y
T w4 6
(%) wem waw ¥ WEEEATH &
¥ ¥ onfoa saAs gweie &
qwar &y &
(@) smege & wEAE grEERT
&« TEGT TOT 49T,
(m) = zw giwdeT
A ¥ AN giesET f oA
I

v

T T g ; WK
() afc &, @1 @
AT &1 T dWATE FIA

fa=me &7

Y o



2437

e S AT At (o do o
E) : (F) ¥ (9) . wmwwRw Hw
9 g dww ¥ ¥ W ®
N g wfm T fifew =
FimHIeX 9K uF qew wfe aem we-
T gl 31 WK ¥ o W
wfw aren difeaw ¥ grwefeT Sk
UF. A9 Afdq  grem difegw A
ZigdeT § 1 J9uqR, w@ifeET sk
WYL ¥ FF A wiE aer
Hifeaw ¥w g &1 swaeqe ¥
TAW AR 8 T4F4L, 1964 F
TATAT AT °T | TRAF FE FT AAFT
FEat & faam 37 ¥ a2 @few
fear T g1 sReqT FieWieT &1
T AT qEiw &, wE: %
qfEds &< F1 fa=wre 4@ 2

SALE oF U.S. TANKS TO PAKISTAN

6254. SHRI K. R. GANESH :

SHRI YAINA DATT
SHARMA :

Will the Minister of DEFENCE be
pleased to state :

(a) whether Government are aware
of the Press reports published in the
‘Patriot’ of the 2nd August, 1968 that
the U.S. Government had announced
that it was selling to Pakistan 120
M-47 tanks ;

(b) if so, whether Government have
lodged any protest with- the US
Government ; and

{c) the reply of U.S. Government
thereto ?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH) : (a) to (c).
Government have seen the Press reports
published in the * Patriot " but have
no information to confirm that the
US Government had announced the
sale of 120 Tanks to Pakistan. The
question of lodging a protest 'with the
U.S. Government therefore does not
arise.
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KNOWLEDGE ABOUT NUCLEAR BLAST
TECHNOLOGY

6256. SHRI SAMAR GUHA : Will
the PRIME MINISTER be pleased to
qtate :

(a) whether the Atomic Scientists
of India will be allowed to acquire expe-
rimental knowledge about the Nuclear
Blast technology so as to develop the
Indian capacity for Nuclear Engineer-
ing ;

(b) whether it is a fact that unless
our scientists are allowed to have
experimental knowledge about mass
fission technology, it will not be possi-
ble for them to acquire practical
knowledge about the nuclear fussion
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process for harnessing Thermo-Nuclear
energy ; and

(c) if so, the steps which Government
propose to take in this direction for
developing Nuclear and Thermo-
nuclear blast technology in our country ?

THE PRIME MINISTER, MI-
NISTER OF ATOMIC ENERGY,
MINISTER OF PLANNING AND
MINISTER OF EXTERNAL AF-
FAIRS (SHRIMATI INDIRA GAN-
DHI) : (a) to (c). As mentioned in
my statement of April, 24, 1968 in this
House, our atomic scientists are engaged
in theoretical and experimental work
needed for the development of the
entire range of the peaceful uses of
atomic energy, in the context of our
economic development and consistent
with these objectives, the Atomic
Energy Commission keeps itself abreast
of the latest technological develop-
ments.

TARAPORE STATION

6257. SHRI SAMAR GUHA : Will
the PRIME MINISTER be pleased to
state :

(a) whether it is a fact that an Indian
Scientist first noticed the crack that
developed on the body of the Tarapore
Reactor ; and

(b) whether Government have taken
any steps to appreciate the merit of the
Indian Scientist who noticed the crack

first and insisted its repairing before the

Plant started operation ?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MI-
NISTER OF PLANNING AND
MINISTER OF EXTERNAL AF-
FAIRS (SHRIMATI INDIRA GAN-
DHI) : (a) and (b). Hair-line cracks
have appeared only in the stainless steel
cladding on the inner side of the reactor
vessel and on certain other components.
These cracks were noticed in the course
of tests carrisd out jointly by the
Project staff and the staff of the con-
tractor. Government do appreciate and
commend their care and vigilance.

AUGUST 28, 1968

Written Answers 2440

PLuTtoNiUM PLANT, TROMBAY

6258. SHRI SAMAR GUHA : Wil
the PRIME MINISTER be pleased to
state :

(a) whether it is a fact that the
Plutonium Plant at Trombay has been
planned, designed and built up exclu-
sively by the Indian scientists and engi-
neers ;

(b) whether in building the precision-
type plant which deals with storage
and remote control handling of dange-
rously fissionable and radioactive ele-
ments like Plutonium in big quantities
independently. Indian scientists have
proved - their extraordinay merit in
taking calculated risk for such a pro-
ject, and sucessfully tackled it ; and

(c) whether the Government have
taken proper steps to highlight this
achievement of Indian scientists and
also given them recognition of merit
for that ?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MI-
NISTER OF PLANNING AND MI-
NISTER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI) :

(a) to(c): Yes, Sir.

MODERNISATION AND REORGANISATION
OF ARMED FORCES

6259. SHRI NITIRAJ SINGH
CHAUDHARY : Will the Minister of
DEFENCE be pleased to state :

(a) whether it is a fact that conse-
quent upon the change of war strategy
and production of new arms the foreign
countries are reorganising their Armed
Forces ; and

(b) if so, the steps propoed to be
taken to modermse and reorganise our

Armed Forces ?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH) : (a) Yes.

{b) Modernisation and reorganjsa-
tion of the Armed Forces, based on the
strategic appreciation and latest tactical
doctrines is a continuous process,
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Changes in war strategy and production
of new aims in other countries are
- also kept in view.

INDIAN TRADE MISSIONS ABROAD

6260. SHRI NITIRAJ SINGH
CHAUDHARY : Will the Minister of
EXTERNAL AFFAIRS be pleased to
state

(a) the countries where India has
scparate Trade Missions ;

(b) the amount of business secured
by each Trade Mission ; and

(c) the amount spent over each
Trade Mission and by each for the

purpose during 1967-68 ?

THE PRIME MINISTER, MI-
NISTER OF ATOMIC ENERGY.
MINISTER OF PLANNING AND
MINISTER OF EXTERNAL AF-
FAIRS (SHRIMATI INDIRA GAN-
DHI): (a)and (c). A statement giving
the information is laid on the Table
of the House. [Placed in Library. See
No. LT/1937/68]

(b) As the Trade Missions do not
transact import or export business
themselves with foreign buyers, and
as their role is confined to facilitating
the process of actual business negotia-
tions between exporters/importers in
India and imponersfexporters abroad,
it is not possible to provide figures of
business secured by each Trade
Mission.

INDIAN MNATIONALS VISITING BULGARIA
AND EAsT EUROPEAN COUNTRIES

6261. SHRI NITIRAJ SINGH
CHAUDHARY : Will the Minister
of EXTERNAL AFFAIRS be pleased
to state :

(a) the number of Indian nationals
who have gone to Bulgaria and other
East European countrws from May,
1968 to-date ;

(b) whether any of them was sent by
the Government of India and if so,
their number ; and
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(c) whether any of the above went
on invitation from those countries
and if so, their number ?

THE PRIME MINISTER, MINiIS-
TER OF ATOMIC ENERGY, ME
NISTER OF PLANNING AND
MINISTER OF EXTERNAL AF-
FAIRS (SHRIMATI INDIRA GAN-
DHI) : (a) to (c). The information is
being collected and will be laid on the
Table of the House as soon as it be-
comes available.

DEFENCE ESTABLISHMENTS

6262. SHRI NITIRAJ SINGH
CHAUDHARY : Will the Minister
of DEFENCE be pleased to state :

{a) the number of peisons working
in the Defence establishments, work-
shops and factories in and around
Jabalpur and how many of them are
residents of Madhya Pradesh ;

(b) whether the percentage of local
people is lower than that fixed by the
National Integration Conference held
at Srinagar for local appointments; and

(c) if so, the steps proposed to be

taken to increase it ?

* THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH) : (a) to (c).
The National Integration Conference
at Srinagar has not made any recom-
mendation that a specific percentage of
appointments in Central Government
offices should be filled by local people.
Accordingly, the question of the Defen-
ce establishments, workshops and fac-
tories, which are under the Central
Government employing local residents
or increasing their number to achieve
a certain percentage or ma.lma.ln.mg
statistics therefore, does not arise.

VEHICLE PROJECT IN JABALPUR

6263. SHRI . NITIRAJ SINGH
CHAUDHARY : Will the Minister
of DEFENCE be pleased to state :

(a) whether recruitment of Engineers
and others to man the vehicle project
at Jabalpur has begun ;
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(b) if not, when it is likely to begin

(c) whether local and other qualified
persons of the State will get preference
:n\:r others in getting appointments ;

(d) if not, how the decisions arrived
at Srinagar by the National Integration
Conference in regard to giving of pre-
ference to qualified persons of the
locality and the State in the matter of
appointments would be implemented ?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI L.N.MISHRA) : (a) Yes, Sir.

(b) Does not arise.

(c) and (d). Direct recruitment has
to be made according to relevant re-
cruitment rules for the various cate-
gories of posts. The appointments will
be made partly by readjustment
from within the existing cadres and
partly by direct recruitment. In the
case of gazetted posts direct recruit-
ment will be through the Union Public
Service Commission. Recruitment to
non-industrial and industrial posts of
non-gazetted status will be made thro-

the local Employment Exchange.
If the requitement is not met to the
extent necessary, the resouices of ths
Central Eomployment Exchange will
be utilised.

LAND FOR JAWANS IN MAHARASHTRA

6264. SHRI DEORAO PATIL :
Will the Minister of DEFENCE be
pleased to state :

(a) how many Jawans in Maharash-
tra and especially in Yeotmal District
have been given land for agricultural
and residential purposes so far ;

(b) how many applications from the
Jawans are pending at present ; and

(c) the reasons for not taking action
?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE(Shri M.R.
KRISHNA) : (a)to(c). The informa-
tion is being collected from the Govern-
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ment of Maharashtra and will be laid

on the Table of the House in due
course.

PURCHASE OF ROCKET AIRCRAFTS
FROM FRANCE

6265. SHRIMATI TARKESH-
WARI SINHA : Will the Minister of
DEFENCE be pleased to state :

(a) whether some Rocket Aircrafts
were purchased from France ;

(b) if so, how many, at what cost
and the manner in which the deal
was negotiated ; and

(c) the use to which these planes are
being put to at present and how far
:‘glﬂ; performance has proved success-

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH) : (a) No,

Sir.
“(b) and (c). Do not arise,

REPRESENTATIONS FROM InNDIAN CiITI-
ZENS TO HUMAN RIGHTS COMMISSION
ofF U.N.O.

. 6266. SHRI S. K. TAPURIAH :

SHRI VIRENDRAKUMAR
SHAH :

SHRI MEETHA LAL
MEENA :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) the number of representations
made by the citizens of India since
1948 to the Human Rights Commission
of the United Nations, New York,
year-wise and State-wise ;

(b) the steps which Government are
taking in respect of enforcement of
Human Rights under Universal Dec-
laration of Human Rights ; and

(c) whether Government propose to
give financial and lega! aid to the citi-
zens of India who are prosecuted bv
Union and State Governments of
India ?
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THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY. MI-
~NISTER OF PLANNING AND
MINISTER OF EXTERNAL AF-
FAIRS (SHRIMATI INDIRA GAN-
DHI) : (a) The Government have no
information at present about represen-
tations to the UN Human Rights
Commission. The required informa-
tion will be obtained from the UN and
placed on the Table of the House.

(b) All the rights enumerated in the
Universal Declaration of Human
Rights, to which India is a signatory,
have been enshrined in the provisions
of the Indian Constitution.

(c) Poor persons who cannot afford
to ongage lawyers are given legal aid
in certain cases under the existing
rules.

IRREGULARITIES IN PAssPORT OFFICES
6267. SHRI MEETHA LAL
MEENA :

SHRI VIRENDRAKUMAR
SHAH :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether Government are aware
that gross irregularities are committed
by passport office regarding issue of
passports to citizens of India ;

(b) whether Government have look-
ed into the irregularities pointed out
by the Registered Travelling Agents of
India against, unregistered travelling
agents, resulting in huge loss of foreign
cxchange ; and

(c) if they reply to parts (a) and (b)
be in the affirmative, the action which
Government are considering to take
in the matter ?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MI-
NISTER OF PLANNING AND
MINISTER OF EXTERNAL AF-
FAIRS (SHRIMATI INDIRA GAN-
DHI) : () Pass ports are issued by the

ort Authorities in accordance
with the provisions of the Passports
Act, 1967, and the Passports Rules, 1967
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and as far as Government are aware no
gross irregularities have been com-
mitted.

(b) No complaint in this regard has
been recsived from Registered Travel
Agents against unregistered travel
agents,

{¢) Does not arise.
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MEMBER OF PLANNING COMMISSION

6273. SHRI P. R. THAKUR : Will
the PRIME MINISTER be pleased to
state :

(a) whether it is a fact that a present
Member of the Planning Commission
was previously holding a pensionable
Government post ;

(b) if s0, the particulars of the person ;

(c) whether it is also a fact that a
decision was takea to grant him pen-
sionary benefits before he took up his
p-esent assignment ;

(d) if so, the number of years of his

Gavernment service countable

for pension and the rule under which
he was granted pension ;

{e) whether any relaxation of the
;::leswas made to grant him pension ;

() if so, the reasons therefor ?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY. MI-
NISTER OF PLANNING AND MI-
NISTER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI):
(a) Yes, Sir.

(b) He was working as Adviser
and was holding the permanent post
of Chief in the Planning Commission.

(c) Yes, Sir.

(d) to (f). As he had put in more
than 19 years in Government service
before appointment as Member, Plan-
ning Commission, the question before
the Government was whether a young
Government Servant, appointed as
Member of the Planning Commission
before the date by which he would have
become eligible to earn full pension,
could be made to lose the entire benefit
of his past service. In consideration
of these factors, it was decided that
the service rendered by him as Member
of the Planning Commission would
count towards pension, notwithstand-
ing the fact that he resigned his perma-
nent post of Chief of Division.
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REQUEST FOR HELP FOR INDEPENDENT
PAKHTOONISTAN MOVEMENT

6280. SHRI S. K. TAPURIAH /
SHRI SHIVA CHANDRA
JHA :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state

(a) whether Government have receiv-
any request from Khan Abdul
Gaffar Khan or any other Pakhtoon
leader for helping the present move-
ment to achieve independent Pakhtoo-
nistan ; and

(b) if so, the reaction of Government
thereto ?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY,
MINISTER OF PLANNING AND
MINISTER OF EXTERNAL

. AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) No, Sir.

(b) Does not arise.

TV STAFF ARTISTES SENT FOR TRAINING
ABROAD

6281. SHRI JUGAL MONDAL :
Will the Minister of INFORMATION
AND BROADCASTING be pleased
to state :

(a) the number of staff artistes so far
sent abroad for training in TV; and

(b) the names of countries visited by
them and the duration of their stay in
oach case ? )

THE MINISTER OF INFORMA-
TION AND BROADCASTING
(SHRI K. K. SHAH) : (a) Four.

(b) A statement is attached.

1890 (SAKA) Written Answers 2458
STATEMENT
Name of the Duration of stay
country visited
United Kingdom 1-9-1967 to

22-12-1967.

Federal Republic Six months with
of Germany effect from 5-6-1968.
Australia Four and a half
months with effect
from 2-7-1968.
Japan 18-7-1968 to
9-10-1968.

Dr. P. K. SEN’S VISIT TO SOUTH AFRICA

6282. SHRI INDRAJIT GUPTA :
Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether Government’s attention
has been drawn to the Press reports of
the 15th July, 1968 of a reception to
Dr. P. K. Sen at Cape Town, where
Dr. Sen said his visit had ‘altered
my previous attitude to South Africa’
and the Mayor appealed to Dr. Sen
to ‘take home the truth about South
Africa to misinformed people’;

(b) whether Government approved
of such exchanges between an eminent
Indian Surgeon and his South African
hosts ;

(c) whether Government have receiv-
ed any protest from the African
National Congress for permitting Dr.
Sen to visit South Africa; and

(d) if so, Government’s reaction
thereto?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI) :
(a) and (b). Yes., Sir. Government’s
attention has been drawn to these press
reports; it is being ascertained from
Dr. P. K. Sen what exactly transpired
during his visit to South Africa.
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(c) and (d). Mr. Alfred Nzo of Afri-
can National Congress also drew
Government’s attention to the said
press reports. The reasons why Dr.
Sen was permitted to go were explained
to Mr. Nzo. These have been stated
in reply to Lok Sabha Question No.
4024 replied on the 14th August, 1968,
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DmAPUR CANTONMENT BOARD

6284. SHRI RAMAVATAR SHAS-
TRI : Will the MINISTER OF
DEFENCE be pleased to state :

(a) whether it is a fact that members
of the Cantonment Board Dinapur
(Bihar) have sent a memorandum to
the Defence Minister, G.O.C.-in-
Central Command, Lucknow and Dir-
ector, Military Lands and Cantonment,
Ministry of Defence, New Delhi regard-
ing appeal against Government of
India’s Ministry of Defence Letter No.
31-3-L-L and C-56-7260-L-C and L,
dated the 16th November, 1962 in
respect of sub-division of sites held on
old grant terms inside civil area;

(b) whether it is also a fact that some
members of the Cantonment Board
Dinapur have sent a memorandum to
the aforesaid, regarding the amend-
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ment of the Cantonment Act, 1924
on the 8th August 1968 ;

(c) if so, the action Government
propose to take thereon; and

(d) if not, the reasons therefor?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH) : (a) Yes,
Sir. A M2morandum dated 7th Aug-
ust 1967 was received from a member
of the Cantonment Board, Dinapur in
respect of Government of India, Mini-
stry of Defence letter No. 31-3-L-L&
C-56- 6260-L-C&L dated the 16th Nov-
ember, 1962,

(b) No such Memorandum appears
to have been received.

(c) and (d). The proposals made in
the Memorandum have not been accept-
ed. Apart from the instructions issued
in Government letter dated 16th Nov-
ember 1962 being within the compet-
ence of Government, these instructions
which have been further consolidated
in another Government letter issued on
23rd March, 1968, have been considered
essential to safeguard Government
interest in the lands, including those
placed under the management of Can-
tonment Boards. They will also result
in orderly development and will ensure
an appropriate return to the Canton-
ment Fund.

FOURTH PLAN

6285, SHRI LOBO PRABHU : Will
the PRIME MINISTER be pleased
to state :

(a) whether the “Approach pa;
on Fourth Plan™ contains no evaluation
of the successes and failures of the
Third Plan ; and

(b) whether the Planning Commis-
sion proposes to eliminate the failures
in the Third Plan by careful calcula-
tions while formulating the Fourth
Plan ?
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THE PRIME MINISTER, MINI-
STER OF ATOMIC ENERGY, MI-
NISTER OF PLANNING AND MI-
NISTER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI) :
(a) Because of its limited purpose
no attempt has been made in the
“Approach™paper to review the achieve-
gll:nts and shortcomings of the Third

n.

(b) In formulating the Fourth Plan,
the Planning Commission will take
into account the experiences of the
preceding plans.

IMPHAL AFRODROME

6286, SHRI N. R. LASKAR : Will
the Minister of DEFENCE be pleased
to state :

(a) whether the expansion work of
Imphal aerodrome has been taken
up and if so, the nature of the expan-
fs.i(m work and the progress made so
ar ;

(b) when the work is likely to be
completed; and

(c) the reasons for delay in exten-
ding the ‘Friendship’ Service to Im-
phal and when this service is likely
to be introduced ?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH) : (a) to (c) .
The extension of the runway of the
Imphal (Tulihal) aerodrome is in

- hand. About one third of the work

is over. The work is likely to be com-
pleted by December 1969. The run-
way would not be suitable for “Friend-
ship™ Service, till it is suitably extended.

ServicE CoNDITIONS OF N.S.S. UNIT
ofF LS.I.

6287. SHRI K. M. KOUSHIK :
Will the PRIME MINISTER be
pleased to state :

(a) whether the service conditions
of the National Sample Survey Unit
in the Indian Statistical Institute are
not regulated ;
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(b) whether they are different from
those applicable to Government ser-
vants; and

(c) if so, the steps which Govern-
ment propose to take to give them
security of service and other benefits
which Government  servants nor-
mally enjoy ?

THE PRIME MINISTER, MINI-
STER OF ATOMIC ENERGY, MI-
NISTER OF PLANNING AND MI-
NISTER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI) :
(a) to (c). The Indian Statistical In-
stitute is an autonomous society re-
gistered under the Societies Regis-
tration Act of 1860 and its manage-
ment is the responsibility of its Coun-
cil. The service conditions of the
personnel belonging to the Unit are
regulated by the standing orders of
the Institute.

EMPLOYMENT FOR AGRICULTURISTS

6288. SHRI NATHURAM AHIR-
WAR : Will the PRIME MINISTER
be pleased to state :

(a) whether Planning Commission
has directed the State Governments
not to give employment to agricultu-
rists and their issues; and

(b) if so, the reasons therefor ?

THE PRIME MINISTER, MINI-
STER OF ATOMIC ENERGY, MI-
NISTER OF PLANNING AND MI-
NISTER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI):
(a) No, Sir.

(b) Does not arise.

N.C.C. TRAINING IN MADRAS

6289. SHRI YASHPAL SINGH :
Will the Minister of DEFENCE be
pleased to state :

(a) whether the Madras Govern-
ment have finally decided to resume
N.C.C. Training in educational ipsti~
tutions ; and
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(b) if not, the alternative arrange-
ments which are contemplated in
this regard ?

THE DEPUTY MINISTER IN
THE MINISTRY OF DEFENCE,
(SHRI M. R. KRISHNA) : (a) Not
yet.

(b) The points raised by the Gov-
ernment of Madras are still under
consideration.

MILITARY BALANCE

6290. SHRIMATI SUSHILA RO-
HATGI :

SHRI BENI
SHARMA :

Will the Minister of DEFENCE be
pleased to state :

(a) whether the latest study on
military balance brought out by the
Institute for Strategic Studies, London
has exploded the myth created by
Pakistan that India was proportio-
nately spending more on defence than
Pakistan ;

(b) whether it has also been shown
that Pakistan has vastly augmented
its fighting capacity particularly of its
Air Force both for attack and defence;
and

(c) if so, in view of the increased
military build-up by Pakistan, Gov-
ernment propose to raise their expen-
diture on defence ?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH) : (a) “The
Military Balance “shows that Pakistan
is spending § 4 per capita per year
on defence as against § 2.5 in India,
and that the defence expenditure
amounts to 3.6 per cent of the Gross
national Product in Pakistan as against
3.3 per cent in India. The actual
expenditure in Pakistan is very much
higher since Pakistan has not delibe-
rately included all actual defence ex-
penditure in its published defence
budget.

(b) The publication also mentions
that the strength of Pakistani armed

SHANKER
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forces has increased from 2,78,350 to
3,20,000 and that the combat aircraft
- squadrons have increased from 11 to 14,
The Pakistani arms build-up has al-
ready been brought to the notice of
the Hon’ble Members in the Annual
Reports of the Ministry of Defence
circulated to them.

(c) The increased military build-up
by Pakistan has been taken into ac-
count in assessing the state of our
preparedness on which our defence
expenditure is based.

Inquiry COMMITTEE ON SMALL

NEWSPAPERS
6291. SHRI LOBO PRABHU : Will
the Minister of INFORMATION

AND BROADCASTING be pleased
to refer to the reply given to Starred
Question No. 726 on the 26th June,
1967 and State :

(a) whether Government have since
taken decisions on the remaining re-
commendations of the Report of the
Enquiry Committee on Small News-

papers |
(b) if so, the nature thereof ;

(c) if not, the reasons for delay in
taking ‘decisions thereon ;

(d) whether recommendation of the
Committee that papers weighing 50
grams and less should pay a postage
of only | paisa has been rejected by
Government; and

(e) if so, the reasons therefor ?

THE MINISTER OF INFORMA-
TION AND BROADCASTING
(SHRI K. K. SHAH): (a) to (c).
Decisions taken on 145 recommen-
dations made by the Committee were
laid on the Table of the House as
follows :

27-3-67 30 recommendations
26-6-67 81 recommendations
12-8-67 34 recommendations

(d) and (e). The posts and Tele-
graph Department are of the view
that the concessional rates afforded
in India are among the lowest in the
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world and the Department is already
incurring a loss of more than Rs. 2.36
crores annually on this class of postal
traffic. They have regretted their ina-
bility to accept this recommendation.

FiLM OoN GANDHUI'S TRIAL IN 1922

6292. SHRI GEORGE FERNAN-
DES : Will the Minister of INFOR-
MATION AND BROADCASTING
be pleased to state :

(a) whether the Gujarat Govern-
ment have produced a film on Gand-
hiji’s trial in 1922 ;

(b) whethér the script and the com-
mentary have had the approval of
Government ; and

(c) whether Government propose
to lay a copy of the text of the com-
mentary on the Table ?

THE MINISTER OF INFORMA-
TION AND BROADCASTING
(SHRI K . K. SHAH) : (a) Yes, Sir.

(b) No, Sir; it was not necessary.

(c) A copy of the commentary text
of the film, as supplied by the Govern-
ment of Gujarat, is laid on the Table
of the House. [Placed in Library.
See No. LT-1940/68]

CHINESE ALLEGATION ABOUT VIOLA=
TION OF SIKKIM-CHINA BORDER BY
INDIAN TrROOPS

6293. SHRI K. P. SINGH DEO:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether Government’s attention
has been drawn to the recent Peking
Broadcast, timed with the Pakistan
Foreign Minister’s talks with the top
Chinese leaders, stepping up anti-
India tirade alleging that the Indian
troops have violated Sikkim-China
border and violated air space; and

(b) if so, the reaction of Govern-
ment thereto ?
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THE PRIME MINISTER, MINI-
STER OF ATOMIC ENERGY, MI-
NISTER OF PLANNING AND MI-
NISTER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI) :
(a) Yes, Sir.

(b) The Government of India have
already denied the Chinese allegations
of border violations and air intrusions
by India in a Press Release issued on
June 18, 1968.

INVITATION TO SHEIKH ABDULLAH FROM
CEYLON

6294. SHRI K. P. SINGH DEO :
SHRI RAMACHANDRA
VEERAPPA :

Will the Minister of EXTERNAL
AFFAIRS be pleased to satate :

(a) whether it is a fact that the Is
lamic_Socialist Front of Ceylon has
invited Sheikh Abdullah to attend
their convention to be held in Ceylon ;

(b) whether it is also a fact that the
Front condemned India and supported
Pakistan during the Indo-Pak. hosti-
lities ;

(c) if so, whether Government pro-
pose to re-issue Sheikh’s passport
which was impounded by Govern-
ment to allow him to visit Ceylon to
attend the convention; and

(d) if so, the reasons therefor ?

THE PRIME MINISTER, MINI-
STER OF ATOMIC ENERGY, MI-
NISTER OF PLANNING AND MI-
NISTER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI) :
(a) Government have no information,
b;i"t have seen press reports to this
cifect.

(b) Yes, Sir.

(c) Sheikh Abdullah has not applied
for a passport to visit Ceylon.

{d) Does not arise.
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ANALYSING OF SAMPLES RECEIVED IN
FooD INSPECTION ORGANISATION

6295. SHR1 P. P. ESTHOSE :

" SHRI V. VISWANATHA ME-
) NON :

SHRI E. K. NAYANAR :
SHRI C. K. CHAKRAPANI :

Will the Minister of DEFENCE be
pleased to state :

(a) the total number of samples
received by the Food Inspection Orga-
nisation from various depots of Armed
Forces from the consignments tendered
by the contractors against the acce-
ptance of tenders or supply orders
during 1967-68; and

(b) if so, how many varieties were
analysed independently by the Officers
and how many by the Scientific Assis-
tants ?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH) : (a) The
number of samples received and ana-
lysed was approximately 33,000 during
1967, and approximately 25,000 during
the first seven months of 1968.

(b) The samples are normally ana-
lysed by the Scientific Assistants under
the direction, supervision and “control
of the Technical Officers. Technical
Officers cross check independently in
certain cases. No record of the items
independently so cross checked by
the Technical Officers is maintained.
Every sample analysed is certified
under the signature of the Technical
Officer.

SeEATS IN INDIAN AIR FOrRCE COURIER

PLANE FOR ANDAMANS
6296. SHRI GANESH GHOSH :

SHRI C. K. CHAKRAPANI :
SHR1 NAMBIAR :
SHRIMOHAMMAD ISMAIL:
SHRI E. K. NAYANAR:
SHRI P. GOPALAN :
SHRI UMANATH :

Will the Minister of DEFENCE be
pleased to state :
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(a) whether there is any provision
to provide seats to private parties or
individuals in the Indian Air Force
Courier Plane. from the mainland to
Andamans; and

(b) if not, the special basis for
getting a seat in the Courier plane ?

THE MINISTER OF DEFENCE
(SS_HRI SWARAN SINGH) : (a) No,
1r.

(b) Individual cases are considered
on merits by Government and if ad-
mitted, special sanctions are issued.

IMPORT OF CERTAIN RAW MATERIALS
FOR NEPAL

~ 6297. SHRI LOBO PRABHU : Will
the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether any report has been
received from our Ambassador in
Nepal that Indian Industrialists are
establishing themselves in Nepal to
take advantage of duty free import
of certain raw materials;

(b) whether it is a fact that the pro-
duction of certain raw materials is in
excess of the Nepalese Market and is
exported to India under the existing’
treaty ; .

(c) what are the comparative prices
of nylon and stainless steel in Nepal
and in India; and

(d) whether Government propose to
impose an import duty to absorb the
difference in prices 7

THE PRIME MINISTER, MINI-
STER OF ATOMIC ENERGY, MI-
NISTER OF PLANNING AND MI-
NISTER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI) :
(a) to (d). Information is being col-
lected and will be laid on the Table
glf;. the House as soon as it is availa-

11 —6 LSD/68
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PHOTOGRAPHS TAKEN BY INTERMA-
TIONAL ORGANISATIONS OF PEOPLE IN
FAMINE AREAS

6298. SHRI KARTIK ORAON :
Will the Minister of INFORMATION
AND BROADCASTING be pleased
to state :

(a) whether it is a fact that during
1966 and 1967 under the emergency
feeding programme, the International
Organisations like the UNICEF,
CARE and RED CROSS, operating
in the famine affected areas of Pala-
mau District in Bihar took photo-
graphs of the exasperated, naked and
huogry millions of India for display
in US.A. and other foreign screens ;
and

(b) if so, the reaction of Govern-
ment thereto ?

THE MINISTER OF INFORMA-
TION AND BROADCASTING
(SHRI K. K. SHAH) : (a) and (b).
Government had no information whe-
ther any international organisations
engaged in relief work took photo-
graphs of the drought situation in
Bihar in 1966 and 1967. It, however,
came to the notice of Government
that some foreign voluntary organi-
sations had displayed photographs
abroad which were of an objectionable
character. Qur missions were asked
to present facts correctly.

A.M.LE. QUALIFIED PERSONS IN
ORDNANCE FACTORIES

6299. SHRI A. S. SAIGAL : Will
the Minister of DEFENCE be pleased
to state :

(a) whether it is a fact that the
Engineering Diploma holders working
on Railways and Public Sector Under-
takings are granted either some incre-
ments in their pay or are given pro-
motion on their passing A.M.LE.
examination ;

(b) whether it is also a fact that no
such increment or promotion is given
to the persons working in the Ordnance
Factories ;
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(c) if so, the reasons therefor; and

(d) the action proposed to be taken
in the matter ?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE,
(SHRI L. N. MISHRA) : (a) to (d).
The required information is being
collected and will be placed on the
Table of the House.

PopuLAaTION DENSITY IN VARANASI AND
GorakHPUR Divisions oF U.P.

6300. SHRI RAJ DEO SINGH :
‘Will the PRIME MINISTER be plea-
sed to state :

(a) whether it is a fact that rural
population density per square mile is
the highest in the world in the Districts
of Varanasi and Gorakhpur divisions
or any district of these divisions ;

(b) if so, the actual figure for per
square mile ;

(c) whether it is also a fact that per
capita area of land is the lowest in
the districts of these two Divisions;
and

(d) if the reply to Parts (a) and (b)
above be in the affirmative, whether
it has any direct correlation with the
lowest per capita income ?

THE PRIME MINISTER, MINI-
STER OF ATOMIC ENERGY, MI-
NISTER OF PLANNING AND MI-
NISTER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI):
(a) No, sir. According to 1961 Cen-
sus there are 11 districts in India where
density of rural population is higher
than that in the districts of Varanasi
and Gorakhpur Divisions.

(b) Does not arise.
(¢) No, Sir.
(d) Does not arise.
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GURDWARAS TAKEN OVER BY PAKISTAN
6301. SHRI KANWAR LAL GU-
PTA :

SHRI YASHPAL SINGH :
Sf}vl}}l\ YAJNA DATT SHAR-

SHRIMATI NIRLEP KAUR:
SHRI ONKAR LAL BERWA:
SHRIOM PRAKASH TYAGI:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it is a fact that Pakis-
tan Government have taken over
some of the Gurdwaras in Pakistan ;
and .

(b) if so, the steps which Govern-
ment have taken to get them released ?

THE PRIME MINISTER, MINI-
STER OF ATOMIC ENERGY, MI-
NISTER OF PLANNING AND MI-
NISTER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI):
(a) and (b). The Government are
aware that religious institutions like
Gurdwaras in Pakistan have been
placed under the control of a Board
set up by the Government of Pakistan
under what is called the “Scheme for
Management and Disposal of Pro-
perties rttached to Charitable, Reli-
gious or Educational Trusts or Insti-
tutions” promulgated in 1960. In

- September, 1967, the Government also

learnt that the cash boxes of Gurdwara
Dera Sahib and Gurdwara Nankana
Sahib were removed by the Wagf
Department of the Pakistan Govern-
ment and replaced with their own
boxes. According to some recent ro-
ports the Indian Sewadars of the two
main Gurdwaras in Pakistan have
been evicted.

The Government of India have
repeatedly asked the Pakistan Govern-
ment to amend the “‘Scheme for Mana-
gement and Disposal of Properties
attached to Charitable, Religious or
Educational Trusts or Institutions”
promulgated in 1960, but they have
not agreed to our request. As re-
gards the removal of the cash boxes,
the Pakistan Govt. have informed us
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that the Evacuee Property Trust Board
set by the Pakistan Government will
be responsible for the maintenance
and upkeep of non-Muslim Shrines in
Pakistan. The question of eviction
of Indian Sewadars was also taken
up with the Government of Pakistan.
The latter have informed our *High
Commission in Islamabad that there
is no truth in the existence of alleged
concerted move on the part of Pakistan
authorities to drive out Indian Sewa-
dars from Pakistan.
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KISSING IN FILMS “BRAHMACHARI" AND
“SHIKAR™

6303. SHRI K. N. PANDEY : Wil
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether two films named *‘Bra-
hmachari” and “‘Shikar” released a

BHADRA 6,
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month ago contain kissing and other
obscene and indecent scenes ;

(b) if so, why the Central Board
of Film Censors passed kissing and
other indecent scenes for universal
exhibition; and

(c) whether Government propose to
ban or re-censor the above films ?

THE MINISTER OF INFORMA-
TION AND BROADCASTING
(SHRI K. K. SHAH) : (a) to and (b).
There are no kissing scenes in these
two films nor any scenes which could
be regarded by the Central Board of
Film Censors obscene or indecent
with reference to the provisions of

p.
(c) Does not arise.

RELEASE OF CERTAIN FILMS

6305. SHRI K. N. PANDEY : Will
the Minister of INFORMATION AND
BROADCASTING be pleased to
state :

(a) whether it is a fact that the
Central Board of Film Censors has
released the fi'ms (i) Nayak, (ii) Chutti
(iii) Farz (iv) Brahmachari (v) Parivar,
(vi) Taqdeer, (vii) Aadmi, (viii) Jhuk
Gaya Asman, (ix) Kahi Din Kahi
Raat, (x) Night in London, (xi) Shikar
and (xii) An evening in Paris, produced
by Indian Producers for exhibition ;

(b) if so, the names of States where
these films have been exhibited so
far and whether any of the above
films have been banned by any State ;

(c) if so, the names of such films ;

(d) whether any of the above films
have been exempted from entertain-
ment tax in any State; and

(e) if so, the name of such films ?

THE MINISTER OF INFORMA-
TION AND - BROADCASTING
(SHRI K. K. SHAH) : (a) to (¢). In-
formation is being collected from the
State Governments/Union Territories
and will be furnished shortly.



2475 Wrirtten Answers

OFFER OF NO-WAR PACT TO PAKISTAN

- 6306. SHRI SHRI CHAND GO-
YAL : Will the Minister of EXTER-
NAL AFFAIRS be pleased to state :

(2) whether Government have made
any offer of a ‘No-War Paot’ to Pakis-
tan recently; an

(b) if so, the reaction of Pakistan,
if any,

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MI-
NISTER OF PLANNING AND MI-
NISTER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI):
(a) Yes, Sir.

On August 15, 1968, the Prime Mi-
nister again a to Pakistan to
reconsider India’s long standing pro-
posal for a No-War Pact between
the two countries.

(b) The Pakistani press and radio
have reacted unfavourably, but the
reaction of the Pakistan Government
is not known.

DEVELOPMENT OF CHANDIGARH AS A
DEFENCE STATION

6307. SHRI SHRI CHAND GOYAL:
*Will the Minister of DEFENCE be
pleased to state :

{a) the steps taken by Govern-
ment to develop Chandigarh as an
important defence station in view of
its strategic and geographical posi-
tion; and

(b) the steps taken, if any, to deve-
lop the Cantonment of Chandigarh ?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH) : (a) and
(b). Appropriate development of mili-
tary complex at Chandigarh is in hand.
It would not be in public interest to
disclose details.

DEVELOPMENT OF CHANDIGARH AS AN
AIR STATION

6308. SHR1 SHRI CHAND GO-
YAL: Will the Minister of DEFENCE
be pleased to state the steps, if any
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taken by Government to further deve.
lop Chandigarh as an Air Station in
view of its strategic importance and
Geographical position?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH) : The
airfield at Chandigarh has already
been developed for operating al! types
of Indian Air Force aircraft.
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GUIARATT POPULATION RETUR NING
FROM EAST AFRICAN COUNTRIES

6310. SHRI P. N. SOLANKI : Will
the Minister of EXTERNAL AFFA-
IRS be pleased to state :

(a) the assistance which has been
given to the Government of Gujarat
in order to rehabilitate Gujarati popu-
lation returning from East-African
countries;

~ (b) whether the rehabilitation of
such persons is the responsibility of
State or the Centre is responsible
for the same ;

{c) if so, what has been done so
far to provide them business and other
facilities; and

(d) whether theit property is safe
or they have been deprived of the same
in East-Afiican countries ?

THE PRIME MINISTER, MINI-
STER OF ATOMIC ENERGY, MI-
NISTER OF PLANNING AND MI-
NISTER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI) :
{a) The people of Indian origin who
return from East African countries
for permanent settlement in India
are permitted by the Governments
concerned to repatriate their savings
also. They are also granted liberal
I.T.C. and Customs concessions by
the Government of India on arrival.
Hence the question of rehabilitating
them at Government cost does not
arise.

(b) and (c). Do not arise.
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(d) With the exception of Zanzibar
there has been no confiscation of In-
dian property in any East African
countries.

TR ot o

6311. st TWTATC WA W=\

sfereay welt 7 waTH B FOEG foa
(¥) w fag ¥ TR e
AT & FHACE #T T@H Aw H
fvelt fraffca fafe o2 faar o &
(v) o @, @ s ww
FOT §; Wi

(7) 7® gffea

A & fao
5 wfesr % s 5

FHAMET &

wfa T dwrew & woq sa (s
®o e fum): (%) &

ForREIGN FILMs SCREENED IN WEST
BENGAL

6312. SHRI JUGAL MONDAL :
Will the Minister of INFORMATION
AND BROADCASTING be pleased
to state :

(a) the number and names of foreign
films screened during the period from
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January, (968 to July, 1968 in Cinema (¥) = e 3 3@ weT W
Houses in West Bengal ;- st @ & AR

(b}lﬁ l'#lc narhnes of imp:dnm of g:]»re-
i s who imported these films . . -
irgxnlndia; and po {‘W) afz @ A

(c) the number of cases in which
the censoring authority refused per- .
mission- for screening of such films sfrear Aot (it v fog) : (F)
together with their names ? . . i

"
THE MINISTER OF INFORMA- @ ¥R W% Tl
TION AND BROADCASTING &%
(SHRI K. K. SHAH) : @) 10 (). In-  yapee &
formation is being collected and will
be laid on the Table of the House
shortly.

AT W smE
# fwe Wi arfea & w19 @fe 6314. st fo wo forg : w7 e
R m“mm W AdY gg G@TA F1 OF OFG
' f:
6313. S UHo QWo W : 4T
sfecan #eft ag qmd A gW LA (%) ammde & Saww  feww
- ¢ am wen fewd ¥
(%) = ag &= ¢ f5 9@, 1968 (@) amrde & s # fggst |

¥ yau g ¥ g@E 99, @ 6 w1 gosquw @en
¥ frrz oo wigw gz & éfw feet & Wk
FAAICET W O9R g g

% & A gk @ ; (7) ¥ 77 ww g f§ amds
() afc @ @ IE W AT Ay wiww @ g 0wt
T,

(w) 71 7 W &9 & B T fropferguik 1961 @ swEn

fog =7 oxfam go < w1 AT e ARmEE § 53 WA
drer, wev &1 qwer (ATE) @ w@ AW I & AR @ sTe
& oY oiEi, a=4i q4r quHi & amn warErft §) i fawfew W
Y gra W @fe #o9e fen; HAA §TE T W SEw |
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4-12-1967 #1 FIAFT I F&AqT
427 & IUT A W wwiwm fE

arar g

wid): (%) fed dwads doer &
dom, armds # feere srera
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fams @& wrt g o @™ #d
¥ qmmdT wew @ oA s &
fadis foma 7 9@ &@Er &7
4l

et aav &3fre-wrg welt (st gl
wE): (F) FCH R ANTHT & X
et @ & ax § o ww R
“fgg Amm’ FEA E 1 1961
ST % GEEIC ATAE A

AATRE ¥ AW A 1964 H g0

#1 fosaa 1
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A § femeat W e aat
wwrtow feafa

6317. st ¥n arEw fag : w=
aXfeeerd H @ TE & T
4t fF:

(%) W oog ww 2 fF Ammee

& far «Wr v sfaw o st
frafy fggt & =ga =91 & ol

(=) afz &, 91 =% 7 Freor ¥7

W g 9T 53 wlawa HETEY

¢ra o man fag &, o anmAe ¥
ooT A& # § = 9y fade wgan
g fet wherel § 99y«
WIT # wEEET B AR 2 @ €
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(m) afz g, @ T FwR W
frax 3w & fegm o oft failr o-
T ¥ ANMEE BREFT AT¥ F
frr sy #1 2, "R

(w) afz =& @Y &% =7 Fmor
32

Sev Halt, wwpmfer s, dromy wel
o &Efewwd W (st ffea
nit): (F) 1961 F FAET H
o ATHE ¥ F1€ 53  wfawa
o fareai # &) aEy swe
T FaTEE €

(a) Sarzdi & o W &
mifs & ot § o @ o
feerens safa & &) vt &
UF T FT FTET FTOETIAE AT
I AF A Fem

(1) o= (9). "R F 0w
gaN FEAT F WEE, qg qE ¥
gfows fady fowadt wgeams w5
#; ¥ ot wfgemd & PR i
qur Ay ¥ & el § oy
A FEN § 1 AT THA-ATHL ]
A ¥ & § & wamr 9w g
f moer FI T @ &SR
g wear I afafafedt &
ar #, @1 f& == # @A TF
#@ dfme 2, R 7 = freae
T ¥ B

44

¥ w1 g

6319. =it W s Y AT
sfreon s&t oy amra # FW &%
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£ o ¥ meT ¥ /AT FE
3% e gfesir & s @@
grifer #:3% &1 faae 2

(&) afz g, &t =@ w7
friir &7 & @ w1 w=w @fw
gfewifet aur fadwsi Y wewfy
o FT AT €

() ¥ oY wwiwr & fF oW
QTIEH &1 §Ar T WA FT AT
0T wfoga gwE o ; o

(w) afz &, o IwOF
F L FLA F AU W FEAR
FIA FT L w1 fqame &7

sfercu st (s ot fvg): (%) &
(7) | ’

RUNNING AROUND OF ‘SUKANAY’

STEAMER

6320. SHRI MAHANT DIGVIJAI
NATH :

SHRIMATI B. RADHABAI :

Will the Minister of DEFENCE be
pleased to state :

(a) whether it is a fact that Steamer
‘Sukanay’ ran around neai Nizama-
patnam in Guntur District duning the
second week of May, 1968 ;

(b) if so, whether all the crew had
been rescued; and
12—6 LSD/68
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(c) the- extent of damage caused
to the ship ?

THE MINISTER OF DEFENCE
gS_HRI SWARAN SINGH) : (a) Yes,
ir. i

(b) Yes, Sir.

(c) This will be assessed after com-
pletion of the salvage operations..

RESERVATION FaciLities cN LAF.
COURIER SERVICE TO ANDAMAN AND
NiCcOBAR ISLANDS

6321. SHRI E. K. NAYANAR :
SHRI P. GOPALAN :
SHRI UMANATH :

Will the Minister of DEFENCE be
pleased to state :

(a) whether Government have re-
ceived any representation from Public
Works Union, Carnicobar, deman-
ding the cancellation of reservation
facilities on L.A.F. courier service to
some individuals in Andaman and
Nicobar Islands; and

(b) if so, action taken thereon ?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH) : (a) No,
Sir.

(b) Does not arise.

T. A. anp D. A, cLamp BY 1 & B
MINISTER

6322. SHRI GEORGE FERNAN-
DES : Will the Minister of INFOR-
MATION AND BROADCASTING
be pleased to state : the total amount
of T.A. and D.A. claimed by him
on account of his tours since his be-
coming the member of the Cabinet ?

THE MINISTER OF INFORMA-
TION AND BROADCASTING
(SHRI K. K. SHAH) : The total am-
ount of T.A. and D.A. claimed by me
on account of tours undertaken since
my becoming a member of the Cabinet
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till 19-7-1968 comes to Rs. 4,182.90. P,
This is exclusive of the amount
paid to the Indian Airlines Corpo-
ration for air journeys undertaken
by me, which comes to Rs. 20,840
and also exclusive of the rail fare for
which debits have not yet been recei-
ved from the Railway authorities.

ffra nidt): (%) W (") . @
TEUEH §UY & W T4 g 7 wIE
W W wgre 8 O%T T ar ) 59
TRY FA9 Ag7 ¥ gw fAemwT 16
B W 8 g AW 2 mwde
¥ § 4 Tmiz ferew ¥ 2
wren &, 2 ofiww 964 #, 2 9T
F TGT oFTE, TEMICAT, SRIEAETIRAT
o WY WA T §T OF-
uF | fad ‘“me@Ed’ AW F uF
W 1 % QU AW ¥
27,400 & ®TgA! g @1 9o UHo
480 ¥ waig ®EE ST WEAST
I AT W1 @I 9T 3 W@ &y

6323%. sitamew famic awndy

st wa fag wgw

w7 wfeeAr @6 4z @ary @Y
T w40

(%) =7 7z w9 & 5 gwifs
s eew fafade & &§ ad wmy g
afmr age & @1 w4, s

sfereaT worem § wog At (S ®o
Ao fam): (F) T £ am 7@
SR

(7) sTmEew ¥ wid A
¥ mem ¥ N ¥ W ¥ fg
Fr¥ T 4 fro

() wwr A woAT
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Absence of Members (Minutes)
| AmdT § e wrm s
6323 it firerwe Wt w@T

afe—wry 5 7@ a1 ogw
ar f:

(%) =1 amr faeifemy 3 o2 weama
fear & f& afx ammeve § dwdm
WA WU AR FT @ @l @
7 wuar fade afew & &7 ; 9K

(@) ofz g, @1 S@ waE &
ew A/ ¥ § a9T T AXET H
faat 3 @i F77 w1 &7

' &
wi_ﬁ?ﬁhaﬁm%eq-

12.10 Hrs.
PAPERS LAID ON THE TABLE

ANNUAL REePORT (PART 1) OF THE
REGISTRAR OF NEWSPAPERS

THE MINISTER OF INFORM A-
TION AND BROADCASTING
(SHRI K. K. SHAH ) : 1 beg to lay
on the Table a copy of the Annual
Report (Part 1) of the Registrar of
Newspapers for India on Press in
India for the year 1967. [Placed in
Library See No. LT-1932/68]

COMMITTEE ON ABSENCE OF
MEMBERS FROM SITTING OF
THE HOUSE

MiINUTES

SHRI THIRUMALA RAO (Kaki-
nada) : 1 beg to lay on the Table

BHADRA 6, 1890 (SAKA)
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Minutes of the Seventh sitting of the
Committee on Absence of Members
from the Sittings of the House hold
during the current Session.

MESSAGES FROM RAJYA
SABHA

SECRETARY : Sir, | have to re-
port the following messages received
from the Secretary of Rajya Sabha :—

(i) ‘I am directed to inform the
Lok Sabha that the Rajya
Sabha, at its sitting held on
Monday, the 26th August, 1968,
passed the enclosed motion
concurring in the recommen-
dation of the Lok Sabha that
the Rajya Sabha do join in
the Joint Committee of the
Houses on the Patents Bill,
1967. The names of the mem-
bers nominated by the Rajya
Sabha to serve on the said
Joint Committec are set out
in the motion.

MOTION

“That this House concurs in
the recommendation of the Lok
Sabha that the Rajya
Sabha do join in the Joint
Committee of the Houses on
the Bill to amend and conso-
lidate the law relating to pat-
ents, and resolves that the
following members of the Rajya
Sabha be nominated to cerve
on the said Joint Committee :—

1. Shri 8. K. Vaishampayen

. Shri Krishan Kant

Shri R. P. Khaitan

. Shri Arjun Arora

. Shri T. V. Anandan

. Shri Om Mehta

. Shri K. V. Raghunatha
Reddy

8. Shri Pitambar Das

9. Shri Dahyabhai V. Patel

10. Shri Godey Murahari

11. Shri C. Achutha Menon™."

=T R PR

(ii) “In accordance with the
visions of rule 127 of the Rules
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[Secretary]

of Procedure and Conduct of
Business in the Rajya Sabha,
1 am directed to inform the
Lok Sabha that the Rajya Sabha
at its sitting held on the 26th
August, 1968, agreed without
any amendment to the Indian
Patents and Designs (Amend-
ment) Bill, 1968, which was
passed by the Lok Sabha at
its sitting held on the 13th
August, 1968.”
(iii) *“In accordance with the pro-
visions of sub-rule (6) of rule
186 of the Rules of Procedure
and Conduct of Business in
the Rajya Sabha, I am directed
to return herewith the Appropri-
ation (Railways) No. 3 Bill,
1968. which was passed by
the Lok Sabha at its sitting
held on the 22nd August, 1968,
and transmitted to the Rajya
Sabha for its recommendations
and to state that this House
has no recommendations to
make to the Lok Sabha in rec-
gard to said Bill.”
(iv). “In accordance with the pro-
visions of sub-rule (6) of rule
186 of the Rules of Procedure
and Conduct of Business in
the Rajya Sabha, I am dire-
cted to return herewith the
Appropriation (Railways) No. 4
Bill, 1968, which was passed
by the Lok Sabha at its sitting
held on the 22nd August, 1968,
and transmitted to the Rajya
Sabha for its recommenda-
tions and to state that this
House has no recommenda-
tions to make to the Lok Sabha
in regard to the said Bill.”

12.12 HRS.

LEAVE OF ABSENCE OF MEM-
BERS FROM SITTING OF HOUSE

MR. SPEAKER : The Committee
on Absence of Members from the
Sittings of the House in their Seventh
Report have recommended that leave
of absence be granted to the follow-
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ing Members for the periods indicatell
against each :—

(1) Rani Lalita  13th April to 3rd
Rajya Laxmi May, 1968 (Fourth
Session).

(2) Shri A. E. T. 22nd July to 14th
Barrow August, 1968 (Fifth
Session).

(3) Shri Murasoli 22nd July -to 30th

Maran August, 1968 (Fifth
Session).
(4) Shri Kamal- 22nd July to 14th

nayan Bajaj August, 1968 (Fifth

Session).

16th Apri' to 10th
May, 1968 (Fourth

(5) Mahaiani Vi-
jayamala Ra-

jaram Chha- Session) and 22nd

trapati Bhon- July to 14th August

sale 1968 (Fifth Ses-
sion).

(6) Shri Kansari 24th July to 26th

Halder August. 1968 (Fifth
Session).
(7) Shri N. C. 22nd July to 30th

Chatterjee August 1968 (Fifth

Session).

I take it that the House agrees with
the recommendations of the Com-
mittee,

SOME HON. MEMBERS: Yes

MR. SPEAKER : The Members
will be informed accordingly.

SHRI S. M. BANERIEE (Kanpur) :
What has happened to Shrimati Ga-
yatri Devi ? She has not been atten-
ding the House.

MR. SPEAKER : Her name is not
there in this list.

COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS

THIRTY-SEVENTH REPORT

SHRI KHADILKAR (Khed) : I beg
to present the Thirty-seventh Report
of the Committee on Private Mem-
bers’ Bills and Resolutions.
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e ESTIMATES COMMITTEE ff anrdT & w a@ ¥ fawaAw
] S wIE A1 W R A & WA
FiFTy-sixtTH REPORT E fr T E"ﬁ: A
SHRI l}p.l ;ENKATASU&B»}.:IIQH ; agh 0T T W ELL
(Nandyal) : g to present the Fifty- n W&qz ?
sixth l{epor(ti of the Esti:;:atci %}m- @1 g mﬁ-;-r gﬁm‘r Egr‘; ﬁm;-_‘%
ittee regarding action taken by Gov- N . - :
::-]nment g?m :"geoommendations cop-  FoRdId ,hg #r F e fan
tained in the Ninety-third Report of  H@9@Y & a1t # a1 & 77 w+f
the Estimates Committee (Third Lok &€ f& 3 #@are 7 Ot srears=
Sabha) on the Ministry of Home¢ armsr ¥t woar Fr9 &= fawr 2
Affairs—Public Services. W ¥ T O TR AT T 8
12.13urs. W W F AR, qEAd A
STE.‘.l}lTEMENT CBI¥IO#BNI[]135ER ALI{I% freaa & ot f& 599 9T # @9
D DIRE B kS farems g :
MINISTER'S REPLY THERE TO %ﬁ k-l an' i)
ﬁmmqw(mﬁﬁﬁm}: 3mm§n€|&ﬁm
o g e KT WA v froa v
‘AEWET FT T4 g FRiA &l
¥ 7 WA, 1968 T FIH-AW R R Jtul S
W oft T WA AW ¥ I gwﬁ il A B
#oow e W QAUR R WM oy g e g e awd
vara faar | w9 ot e 7 AR A iy
» ) ! W SART WWT 9T SEE  greiA
gt f& 169, 1968 F WAL o W fer " |
¥ @ " e AR 9T WA
g ® g W@ fF oW @ i .
% Teamw WA T § A oW @fﬁwﬂztg%ﬁ
AT A a=q feg WA g wfawe
mﬁ“mﬁﬂaﬁ“ﬂ ¥ ‘mrEwEd # 16 9, 1968
§ fa o faed &t ot ! Al o gon o v @ omwer e
R S L i O
A gmww fog ft 7 R W g«?‘m’aaﬁaﬁm;
wEqIT § WEr g F 4w W A ST W A & 9
ach § famr mar #q fomm ¥ oY W< wer fr T ST
mﬂﬁf:ﬁm ﬁém:ﬁ; ¥ gATT a9 A BTN W WTEaaT
ixtﬂ‘f%@jmﬂ&ml” ¥ ar ary aEmEl & w0 R OHIET
9 Tar faar &1
w v ¥ su ¥4 faefafed WH T WEIET 11
A qeT —'wWr Wt WEEw WU, 1968 F1 UF FWITL BIAT
¥ oF@ fw ¥ wmwray’ @ e 3w oAw frefafer & —
m fir fw& ‘_.m(. ;-Q:hl T The Indian Government last week
& ?:E launched an attack on the Observer

during a debate in the Indian Parlia-
ment on the troubles in Nagaland.
The Deputy Exteinal Affairs Mini-
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[ FaT a1 ] ¢ 5 sfeam o sfwe & Wi
ster Shri Surinder Pal Singh said ®IFX ®1 #¥1 & Fg1 fs I=ia
“Tge Obug'e; have made the Naga Y @ ‘gmww@t #1 faar 21
underground their cause ond are giving 3
them their Assistance.” He alleged Qur wwr ¢ f6 aw ‘iﬂiﬁ__i_t“( e
that the Indian High Commission in ¥ W< T8I F@T 1 fd wwd
London had written to this paper 4T W97 fawrr &1 ¥=vy ¥ fag
contradicting two articles published 9@ #IX IAUZ *FIA W1 IAL
}astJuneabaut conditionsalong India’s % fear | amad ® @g woda #Y
rontiers, but the Observer was not qzfy freg § ooy STHAT
prepared to publish our replies. S : i mE ;ﬂwm T ¥
The Indian High Commissioner in 53 f ag 7 W W 6T ¥ fau

London has confirmed that no such
letter was sent to the Observer. A
letter received last Friday is published
today on page 19.

f& 3@ gumme o F @ gt
gfewior #1 ead & w7 480 fFar )
99 T@ A 9@ F WIAT g
FI7 d9AT & TE S@T @1 M
T 9F AE 9o | -
g, 9% a9 wY e g1
g 5 9w W& T I FY
AT wWw # A Sae fem oqar
A &1 AOE feam) @ oW &
A IO &9 T g AW AT a=@v
™ we #1 gfaer # ogser S
g om oo ¥ Hogar1 W
‘HrEAI@T 7 11 WRA #® 4g
frg fr fF &f wiwm @A
Y AT ¥ g ot @ A frem
I T EEER ® wd &
ofgs’ & 14 WRT & AT BT
fomer ogw A,

“U.K. Paper Accuses India Govt.”
Y 9g 9@ W Ww @ S

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AF-
FAIRS (SHRI SURENDRA PAL
SINGH) : With your permission, may
I submit that it was not my intention
to make any statement deliberately
to mislead the House in any manner.
1 regret if I gave any such impression
in regard to the exchanges that took
place during supplementaries on 7th
August, 1968 following my answer to
the Starred Question No. 362

Sir, I should like to explain that what -
1 had in mind was the continuous anti-
Indian approach of the Observer in
regard to Nagaland over the past
several years. In spite of direct ap-
proaches to the Editorial staff of this
newspaper by our senior officers in
the High Commission, this newspaper
has, particularly since 1961, adopted
a biased approach on this question.

Infontation concerning Nagaland
was sers to the Observer by our High
Commision in London in our INDIA-
GRAM on 10th and 18th June, 20th
and 25th July, 5th and 7th August,
as well as through our India Weekly
on 13th, 20th and 27th June, 4th,
11th and 25th July, and on Ist and
8th August. The Observer, however,
took no note of this information. A
letter sent to them on thel4h of January
1966 by our Public Relations Officer
in London was not published. It was
against this background that 1 made
my observations in reply to the supple-
mentaries. 1 would invite the
attention of this House to the fact
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that it was only after the answer that

-J gave in the House on 7th August
that the Observer published a letter of
our Public Relations Officer on the
11th August for the first time after
a very long time.

I hope this background will clear
any misunderstanding I may have crea-
ted in the minds of some Hon'ble
Members for which I once again ex-
press regret.

SHRI HEM BARUA (Man-
galdai) : 1 had also written to
you about this. This London Ob-

server is consistently pursuing an anti-
India posture. This paper has not
excused India becoming free. In its
article by Colin Legnum published
on 11 August, It has called the pro-
blem of Naga hostiles as a ‘problem
of minority’. It is not a problem of
minority. But unfortunately, our
London High Commission was slee-
ping over this matter all through.
It did not contradict the articles pub-
_lished in the Observer during June.
Would you not direct the Minister to
take action against the High Commis-
sioner ?

12.18 HRs.

PUNJAB STATE LEGISLATURE
(DELEGATION OF POWERS) BILL*

THE MINISTER OF HOME AF
FAIRS (SHRI Y. B. CHAVAN):
I beg to move for leave to introduce a
Bill to confer on the President the
power of the Legislature of the State
of Punjab to make laws.

MR. SPEAKER : The question is :
“That leave be granted to introduce
a Bill to confer on the President the
power of the Legislature of the State
of Punjab to make laws.”

The motion was adopted.

SHRI Y. B. CHAVAN : I intro-
duce the Bill.

BHADRA 6, 1890 (SAKA)
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MOTION UNDER RULE 338 IN
RESPECT OF FOREIGN MARRI-
AGE BILL

THE DEPUTY MINISTER IN
THE MINISTRY OF LAW (SHRI
M. YUNUS SALEEM): I beg to
move : “That rule 338 of the Rules
of Procedure and Conduct of Business
in Lok Sabha in its application to the
motion for concurrence in the recom-
mendation of Rajya Sabha for refe-
rence of the Foreign Marriage Bill,
1963, to a Joint Committee, adopted
by Lok Sabha on the 13th August
1968, be suspended”.

SHRI ATAL BIHARI VAJPAYEE
Why? Without any explanation ?

MR. SPEAKER : One Member is
being substituted by another. The
question is :

“That rule 338 of the Rules of
Procedure and Conduct of Business
in Lok Sabha in its application to
the motion for concurrence in the
recommendation of Rajya Sabha
for reference of the Foreign Mar-
riage Bill, 1963, to a Joint Com-
mittee, adopted by Lok Sabha, on
the 13th August 1968, be suspended.

The motion was adopted.

MOTIONS RE: JOINT COMMITTEE
ON FOREIGN MARRIAGE BILL

THE DEPUTY MINISTRY IN

THE MINISTRY OF LAW (SHRI!
M. YUNUS SALEEM): [ beg to
move: That the decision taken

by Lok Sabha on the 13th August,
1968, on the motion for concurrence
in the recommendation of Rajya
Sabha for reference of the Foreign
Marriage Bill, 1963, to a Joint
Committee, be rescinded”.

MR. SPEAKER : The question is :

“That the decision taken by Lok
Sabha on the 13th August, 1968,
on the motion for concurrence in
the recommendation of Rajya
Sabha for reference of the Foreign

*Published in Gazette of India Extra ordinary, Part II, Section 2, dated 28-8-68.
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Marriage Bill, 1963, to a Joint Com”
mittee be rescinded”.

The motion was adopted.
SHRI M. YUNUS SALEEM : I beg

to move :

“(i) That in the motion for con-
currence in the recommendation of
Rajya Sabha for reference of the
Foreign Marriage Bill, 1963, to a
Joint Committee moved in Lok
Sabha on the 13th August, 1968,
the following amendments be made :

(a) for ‘Shri C. M. Krishna' sub-
stitute ‘Shri S. M. Krishna’;

(b) for ‘Shri Lakhan Lal Kapoor’
substitute *Shri Lakhan Lal
Gupta’; and

(ii) that the said motion for con-
currence in the recommendation
of Rajya Sabha for reference of
the Foreign Marriage Bill, 1963,
to a Joint Commitiee, as amended
be adopted.”

MR. SPEAKER : Motion moved .

“(i) That in the motion for con-
currence in the recommendation of
Rajya Sabha for reference of the
Foreign Marriage Bill, 1963, to a
Joint Committee moved in Lok
Sabha on the 13th August 1968,
the following amendments be made :

(a) for ‘Shri C. M. Krishna’ sub-
stitute “Shri S. M. Krishna’;

(b) for ‘Shri Lakhan Lal Kapoor’
substitute *Shri Lakhan Lal
Gupta'; and

(ii) that the said motion for con-
currence in the recommendation of
Rajya Sabha for reference of the
Foreign Marriage Bill, 1963, to a
Joint Committee, as amended be
adopied”.

SHRI HEM BARUA (Mangaldai) :
For Shri S. M. Krishna, they had put
Shri C. M. Krishna and for Shri
Lakhan Lal Gupta, Shri Lakhan Lal
Kapoor. Why ?

MR. SPEAKER : It was a printing
error or some such mistake.

SHRI HEM BARUA : Were the
names wrongly put deliberately or
through mistake 7

MR. SPEAKER : Not deliberately
I am sure,

SHRI M. YUNUS SALEEM : 1
can assure him it was not deliberate.

SHRI S. M. BANERIJEE (Kanpur) :
It is not deliberate, but it is an emblem
of inefficiency.

SHRI ABDUL GHANI DAR:
(Gurgaon) : I beg to move :

That in part (a) of the motion,—
for “Shri S. M. Krishna” substi-
tute “Syed Badrudduja™ (1)

That in part (a) of the motion,—
for “Shri S. M. Krishna” substi-
tute “Sirdarni Nirlep Kaur”'(2)

That in part (b) of the motion,—
for “Shri Lakhan Lal Gupta™
Substitute **Shri Ebrahim Su-
laiman Sait” (3)
That in part (b) of the motion,—
for *“Shri Lakhan Lal Gupta™
Substitute “Shrimati Sucheta
Kripalani” (4)
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SHRI SRINIBAS MISRA (Cuttack):
After adopting a decision of item No.
12 of the order paper, what happens
is that the decision taken earlier is
rescinded. What else remains? After the
decision had been rescinded, does the
motion remain ? What is sought to
be amended by item 137

MR. SPEAKER: The motion which
has been moved now.

MR. SRINIBAS MISRA : That
motion does not contain all the names.

MR. SPEAKER : The hon. Mimister
will explain the position in his reply.

SHRI M. YUNUS SALEEM : 1
vehemently oppose the amendment
moved by the hon. Member Abdul
Ghani Dhar.

Regarding the other point raised
by Shri Srinibas Misra. 1 submit
that after the motion adopted by this
House had been rescinded, I hereby
move another motion with certain
minor amendments. Kindly refer to
sub-para (ii) of the said motion :

“That the said motion for con-
currence in the recommendation of
Rajya Sabba for reference of
the foreign Marriage Bill, 1963, to
a Joint Committee, as amended,

be adopted.”

There is motion adopted by the
Rajya Sabha recommending certain
Members to the Joint Committee.
The recommendation is already there
1 propose the adoption of that re-
commendation with same minor modi-
fications. [ shall read the names :
Shri C. M. Krishna, I propose the
substitute that by Shri S. M. Krishna,
Shri Ramachandra J Amin. Shri A.
E. T. Barrow.

Shri B. N. Bhargava, Shri Jyoti Basu—
AN HON. MEMBER : He is in
Bengal.

MR. SPEAKER : Shri Jyotirmoy
Basu.

SHRI M. YUNUS SALEEM : Yes;
Jyotirmoy Basu, Shrimati Ila Pal-
choudhuri, Shri D, K, Das Chowdhury

AUGUST 28, 1968
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Shri Devinder Singh, Shri Shri Chand
Goyal, Shri V. N. Jadhav, Shri Shiva

Chandra Jha, Shri Z. M. Kahandole,*

Shri Dhireswar Kalita, Shri Liladhar
Kotoki, Shri V. Krishnamoorthi, Shri-
mati Sangam Laxmi Bai, Shri Vikram
Chand Mahajan, Dr. M. Santosham;
and in the place of Shri Lakhan Lal
Kapoor, Shri Lakhan Lal Gupta;
then Shrimati Shakuntala Nayar, Shri
Vishwa Nath Pandey, Shri S. B. Patil,
Shri Bhola Raut, Shri Mohammad
Yunus Saleem, Shri P. A. Saminathan,
Shri Shiv Kumar Shastri, Shri Janardan
Jagannath Shinkre, Shri Sant Bux
Singh, Shri Nagendra Prasad Yadav,
and Shri P. Govinda Menon. These
are the names.

MR. SPEAKER : The amendment
is before the Hownse.

SHRI SRINIBAS MISRA : After
that motion is voted, is there any other
motion before the House ? You have
to decide it, Sir.

MR. SPEAKER :
Rajya Sabha Motion.

SHRI SRINIBAS MISRA : Where
is it circulated ?

SHRI SURENDRANATH DWI-
VEDY (Kendrapara) : It would have
been a mere correction if, for Shn
S. M. Krishna. he has mentioned it as
Shri C. M. Krishna, because there is
only one Krishna in this House. But
so far as the name of Shri Lakhan
Lal Kapoor is concerned, the person
is here and his name has been accepted.
Now, in the amendment he wants to
‘change that and being in an other
person. How can that happen ?

AN HON. MEMBER : Shri Lakhan
Lal Kapoor and Shri Lakhan Lal
Gupta are different. The former be-
longs to the PSP.

SHRI SURENDRANATH DWI-
VEDY : We have no quarrel and we
are not claiming two people.
as .the motion is concerned, we have
already accepted one particular name,
If it is a mere correction of a name
it may be all right, but now it is a dif-
ferent person altogether.

There is the

So far
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SHRI 5. KANDAPAN (Mettur) :
You cannot remove an elected person
ike that.

MR. SPEAKER : Why is it that
Shri Lakhan Lal Kapoor is to be
replaced by Shri Lakhan Lal Gupta 7

SHRI M YUNUS SALEEM :
It was by mistake that Shri Kapoor’'s
name was mentioned. As a matter
of fact, we wanted to have Shri Lakhan
Lal Gupta.

MR. SPEAKER : Shri Lakhan Lal
Kapoor is also an elected Member.

SHRI PARTHASARATHY (Ra-
jampet) : Shri Lakhan Lal Kapoor is
not in the Congress. (Interruption)

SHRI M. YUNUS SALEEM : That
motion is also rescinded now. Now,
the question to be considered is whe-
ther I am permitted to move this

BHADRA -6, 1890 (S4KA4)
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motion with these amendments or
not. That motion which was already
adopted has already been rescinded
by this House. Therefore, we need
not consider that motion. The
motion was adopted already on the
13th August. Now, the question is
whether this motion with these amend-
ments should be adopted by this
House or not. That is the only
question.

SHRI SRINIBAS MISRA : Then
it has to be circulated. This motion
comes in after we have adopted that
motion. Now, if the Minister comes
with another motion, that motion
must be circulated.

MR. SPEAKER : He has read it
out.

SHRI SRINIBAS MISRA : It has
i0 be circulated. After that, it will
come. Where is that motion now ?

MR. SPEAKER: What the Rajya
Sabha passes is agreed to and the
motion is before the House. It is not
something new. The Rajya Sabha
message comes to the Lok Sabha, and
the Lok Sabha messages go to the
Rajya Sabha. This has been sent to
the Lok Sabha and we send it to the
Rajya Sabha.

SHRI SRINIBAS MISRA . But
what is the procedure of this House 7
After we adopt a motion, there is no
further motion. In order to move
a motion here, he has to circulate it
saying *‘this is the motion and | want
to amend it" and so on.

MR. SPEAKER : The Rajya Sabha
motion, 1 am told, is already placed
before the House.

SHRI SRINIBAS MISRA : It was
placed, but where is our motion?
Our motion has been adopted.

SHRI P. RAMAMURTHI (Madurai)
Rule 338 hais been  suspended
The decision taken by the Lok Sabha
on the 13th August, 1968 has been
totally rescinded. What have we got
now ? Heshould bring a fresh motion,
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MR. SPEAKER : The motion be-
fore the House is the recommendation
of the Rajya Sabha.

SHRI P. RAMAMURTHI : That is
not the only motion. He has added
the names also. Let him bring a
fresh motion with the list of names

MR. SPEAKER : If you are taking
objection on technical grounds, it can
come up tomorrow. I thought it was
waste of the time of the House and
we can as well approve it today. But
if you want, it can be taken up to-
MOITow.

SHRI DATTRAYA KUNTE (Ko-
laba) : It is not a question of our
wanting it. The Rules of Procedure of
the House require it.

SHRI M. YUNUS SALEEM : If
you consider the wording of the
motion, the position will be clarified.

SHRI P. K. DEO (Kalahandi) : It
is a bad precedent that some hon.
member who has been already elected
should be removed on some ground.

MR. SPEAKER : The hon. mini-
ster may bring it tomorrow.

SHRI M. YUNUS SALEEM : If
that is your ruling, I will do it. But
it is not necessary at all, if you consider
the wording of the motion.

MR. SPEAKER : Hon. members
are!not happy that the name of an
hon. member, who has been elected
to the committee, should be changed.
It might have been a mistake. May
be you wanted to elect somebody else.
But that name is existing and he has

-been elected. It it so urgent or
important in national interest to re-
move his name and bring in another
name? Absolutely not.

12.38 hrs.

STATUTORY RESOLUTION RE:

CONTINUING OF PRESIDENT'S

PROCLAMATION IN RESPECT OF
WEST BENGAL—Contd.

MR. SPEAKER : The House will
now resume further discussion on the
esolution regarding West Bengal.

AUGUST 28, 1968 in West Bengal(Res.) 2508

hours 50 minutes remain. Mr. Shukla
may continue.

12.38} hrs.
(MR. DEPUTY-SPEAKER in the Chair)

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
Sir, I had moved this resolution yester-
day and given a general picture re-
garding the law and order situation
and labour situation and other matters
which concern West Bengal. There is
only one additional point which I
wish to make today. That is regarding
the food situation and essential sup-
plies in West Bengal. The House
will remember that during the last 2
years, several times the question was
raised in the House regarding food
supplies in West Bengal. It was also
urged that the Central Government
was unsympathetic to the UF Govern-
ment that they were not doing their
best to give the necessary food sup-
plies to West Bengal, that the West
Bengal Government was not able to
supply the necessary amount of ra-
tions to the people and the system of
statutory rationing was not func-
tioning well.

Sir, without making any comment”
on that I would like to give some
figures to the House which will make
this matter abundantly clear as to
how this situation was there and how
the situation could improve after the
imposition of President’s Rule in
West Bengal. The main matter was
regarding the internal procurement in
the State of West Bengal itself. As
against 626000 tonnes of rice which
was procured in the earlier period
there was only 103,000 tonnes of rice
which was procured in the corres-
ponding period between 22nd Febru-
ary to 4th July this year. This is the
difference which explains why there
was difficulty in the supply of food-
grains to the people of West Bengal.

How was this difficulty solved 7
This difficulty was not solved by rushing
additional supply or doing any such

ing. It was all done by internal
arrangements, intensifying the
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internal procurement and efficiently
organising the procurement drive.
After that :lso, when the Presi-
dent’s Rule was imposed, we tried to
regulate the statutory rationing and
extend it to various other areas to
cover more and more people. Whereas
earlier only 86 lakh people were cov-
ered under rationing and 122 lakh
people were covered under the scheme
of modified rationing, after the Presi-
dent’s Rule was imposed we extended
this scheme of modified rationing to
236 lakh people by end of June this
year. Apart from extending it to so
many more people in West Bengal
we succeeded in increasing the scale
of statutory rationing. Whereas 1.75
kilograms per adult per week was
being supplied earlier which consisted
of 500 grams of rice and 1250 grams
of wheat, under the President’s Rule
we have increased it to 2 kilograms and
we have also increased the scale of rice
in this quota from 500 grams to 750
grams. | wanted to mention these
things only to show that the effect of
President’s Rule in West Bengal has
been beneficial and we have tried to
bring the administration to its effi-
cient level at which it should have
functioned, and also to repudiate the
charges which were earlier made
that the Centre was not keen or was
not helping the United Front Govern-
ment which was functioning there.
From the figures I have given it would
be clear that the difference which was
made in the internal procurement
plus many other things which was
done to facilitate proper movement
of foodgrains and proper movement
of foodgrains in inter-State areas have
made it possible to achieve these
results.

Apart from this the prices of food-
grains in West Bengal have also de-
clined after the President’s Rule was
enforced there. Not only the prices
of foodgrains but various other essen-
tial commoditics have registered a
decline in prices.

SHRI GANESH GHOSH (Cal-
cutta South) : Name some of them.

SHRI VIDYA CHARAN SHU-
KLA : All varieties of pulses, coarse
grains like barly, jowar, bajra, Maize
etc., most varieties of spices, mustard
oil and groundnut oil which are all very
important articles of mass consum-

ption. These articles have shown
a sharp fall in pri g the Presi-
dent’s Rule. I would like hon.

Members to remember that this was
nt.h(:,nt achieved by any undue help from

SHRI JYOTIRMOY BASU (Dia-
mond Harbour ): Sir, he is misleading
the House.

. MR. DEPUTY-SPEAKER : When
you get your opportunity you can
contradict him.

" EHRJTh‘;lDYA CHARAN SHU-

H only point I was trying
to make here was that these results
have been achieved by only gearing
up the machinery to the proper level
of efficiency and impartial working
for the benefit of the people. I would
only say this to the hon. Members :
when they deal with this matter, let
them forget politics. I am not trying
to make out that the United Front
Government has not done anything.
I am only saying that the President’s
Rule which we have been conducting
there has benefited the people. If
Shri Basu has any misappr ion
in his mind that I am not impartial,
my facts will justify the position.
By saying all this about President's
Rule it is not my intention to justify
President’s Rule. I am not even
pleading for extension of Presidents’s

Rule. It must come to an end as
quickly as possible. That I have
already said.

SHRI JYOTIRMOY BASU : You
are trying to paint a very rosy picture.

SHRI VIDYA CHARAN SHU-
KLA : 1 have almost finished. The
facts that 1 have mentioned may be
uncomfortable to some hon. Mem-
bers; notwithstanding that, these are
facts which must be reckoned with.
1 have given these facts so that hon.
Members, when they debate the
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extension of President’s Rule for the
next six months, they may be able to
see what we have been able to do in the
last six months and then give their
dispassionate thinking and opinion
on this . Looking to the work
that we havé done and looking to
the fact that the elections could not
‘be held within these six months and
we have been forced to extend this
rule by six months more, looking
to these facts, 1 hope the hon. House
will give its consent to the motion
which I have the honour to move.

SHRI SAMAR GUHA (Contai) :
You have not mentioned a single
word of sympathy to more than one-
third of the people of West Bengal
who have suffered on account of the
serious floods.

SHRI VIDYA CHARAN SHUKLA:
You are the defaulter. 1 mentioned
this in the earlier part of my speech
when you were not present here.

MR. DEPUTY-SPEAKER : Yes-
terday some amendments were moved.
Since it was taken up rather late,
some hon. Members could not move
their amendments. If they so desire,
they can move their - amendments
now.

SHRI S. M. BANERIJEE (Kanpur) :
1 beg to move :

That in the Resolution—
for “six months” substitute “‘three
months” (1)

SHRIMATI I[LA PALCHOUDH-
URI (Krishnagar) : I beg to move :

That in the Resolution,—
after “for" insert “at least™ (5)

MR. DEPUTY-SPEAKER : Shri
Deven Sen is not here. But his
amendment is also the same. Now.
the Resolution and the amendments
are before the House.

DR. RANEN SEN: (Barasat):
Mr. Deputy-Speaker, I stand to oppose
the Resolution moved by Shri Shukla
and support the amendment moved
by my hon. friend, Shri S. M. Banerjee.

“
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There is an adage in Bengali that a
milkman always praises his own’
milk. What Shri Shukla has  now
said goes to prove that Bengali adage.
With due respect to the President of
the Indian Union 1 would say that
President’s Rule means rule by the
bureaucracy on the advice of the
Centre. We know what is meant
by bureaucratic rule. I do not say
that all the officerd or officials are
bad but the system is such that bureau-
cracy can never be a substitute for
popular rule. It is a fact that there
1S no responsible government in West
Bengal for the last few months.

Yesterday Shri Shukla was saying
something about the achievements of
President’s Rule in West Bengal. |
need not go into the details of that
sordid story. How the popularly
elected United Front Government was
throttled at the behest of the vested
interests all over India who raised a
hue and cry against the United Front
Government in West Bengal. [ need
not go into the details of how a mino-
rity ministry was intalled in office
on the advice of the Central Govern-
ment. I also do not want to go into
the details of how the Congress
got into the shoes of Ministers and

* started ruling West Bengal and how

that United Front Government of the
Congress and the defectors was thrown
out by the people’s movement. |
need not go into all that.

My aiyle point is this. The ex-
tension President’s Rule for six
months under article 356 of the Con-
stitution smacks of really sinister
design on the part of the Government
of India. In the Constitution it is
no doubt stated that prolongation of
President’s Rule may be up to six
months; but that does not mean
that prolongation cannot be for less
than six months. By our amend-
ments we are only saying that the peo-
ple of West Bengal want responsible
government. Let the Congress come
to power by the mid-term elcctions;
we do not mind. But let there be
fair and proper eclections. Why pro-
long it for six months? We appre-
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hend that this design on the part of
the Central Government is not very

good

The hon. Minister has waxed elo-
quent on the achievements of Pre-
sident’s Rule. Because the time at
my disposal is very limited, 1 will
speak only on three points. The
first point is about industrial 1elations.
He wanted to show yesterday that all
is well in the empire of West Bengal

SHRI JYOTIRMOY BASU : Co-
lony.

DR. RANEN SEN : On the 25th
of July 1968 Shri Indrajit Gupta and
myself asked a question to know the
actual position of the industrial re-
lations in West Bengal. Our question
was what Mr. Hathi has done after
going to West Bengal. Shri Hathi
n his reply stated :

“A committee has been formed
by the Government of West Bengal
which started functioning from
1-6-68. Effort is being made by
the conciliation officers of the State
Government for re-opening the
closed factories.”

How many closed factories have been
re-opened? Only ten. The total
number of workers employed in these
ten factories will not be more than 1,000
1 know this personally because most
of these factories are sitvated in the
area from which 1 was elected to the
West Bengal Assembly for the last
ten years. So. | have personal know-
ledge of this.

Secondly, what has happened to
the dispute in the jute industry. Let
me read the relevant portion :

“The recent session of the In-
dustrial Committee on Jute held
in Delhi on July 10th and 19th
found the Labour Minister. MrJ. L.
Hathi, in agreement with the wor-
kers’ representative to the effect
that the Indian Jute Mill Owners'
Association was normally bound
to honour the Minister's request
made last October that the industry
should have introduced quarterly

instead of half-yearly revision of
D.A. at least with effect from

1-1-68."

The employers’ association has flatly
refused to listen to the Union Minis-
ter’s advice. This is how things are
proceeding in West Bengal.

I will cite a few more instances.
Let me take the Jessop Works. There
is a very big public undertaking where
all the unions, including the INTUC,
have written to the Works Director
saying : you are violating all the
agreements, you are refusing to come
to terms with the unions when the
unions are making a certain demand.
Yet, neither the management nor the
West Bengal Government is in a mood
to listen to the demands of the unions.

Then, there are other instances
also. In the colliery, we find that the
same old colliery-owners” goondaraj
continues. Here 15 a letter addressed
to the Minister by the colliery unions
where they allege that the i
owners are threatening that the to&
leaders of the colliery mazdoor sabi
will be murdered. This is an open
threat that they are giving. May 1
know what the West Bengal Govern-
ment is doing about it 7 What is
the Central Government, the Union
Home Ministry, doing about it?
Actually, the people are being assaulted
there.

There was a lock-out in the Stan-
dard Wagon Co., Burnpur, Asansol and
there was an agreement that an arbi-
trator, commonly agreed person, will
give the verdict and that the employers
and the employees will accept the
verdict. The verdict mainly  went
against the workers but thev accepted
it. The union accepted it. But a
little part of the award was that a
certain number of workers have to be
taken back in the factory. What
happened to that 7 Despite the award
given by the arbitrator, a commoanly
agreed person. Mr. Chatterji, the
Company still refuses to give employ-
ment to 400 and odd workers. This
case has been represented to the West
Bengal Government and to Mr. Hathi
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personally by m:o, and nobody utters
a word because the big business is
involved here.

Now, I give another example. In
the Indian Oil Corporation, there was
a little disturbance, according to the
management. But it was a storm
over a tea cup and 10 office-beaters
of the union of that public under-
taking organisation were dismissed.
The whole thing is accumulating.
The workers are not going to acoept
the situation lying down, whether it
is the President’s Rule or anybody
else’s rule.

Already, there are indications. The
engineering workers, the jute workers
and the textile workers, all over
Bengal, went on protest strike. Mr.
Vidya Charan Shukla thinks that all
is well there. He was waxing elo-
quent of the law and order position
there. 1 was wondering who has
briefed him. Does he know that,
according to West Bengal Govern-
ment report, the number of crimes in
West Bengal has increased as com-
pared to last year when the much mali-
gned United Front Government was
ruling there? Does he know that?
ls he aware that in broad daylight, in
one of the busiest - streets in Calcutta
and near the police station, just 2 to
3 minutes walk from there, a mail
van was looted inside the premises
of the Park Street post-office and
Rs. 4 lakhs were taken away? Itisa
standing shame to them. The police
is mot able to find out and bring the
people to book.. It is the police
department which is being praised!
Is it known to the Home Ministry
here that the people who are supposed
to protect the lives and the property
of the public, the border security forces,
guarding - our borders, at Bagdah,
Bongaon sub-division, in open day-
light, molested a woman? My hon.
friend, Mr. Indrajit Gupta, brought
it before the House. 1 had been there
very recently and 1 was astounded to
hear that the border security forces
men molested a woman and, when
the people protested, a constable ‘and
his. other associates came and started
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shooting as a result of which 3 persons
were killed. When 1 went there,
the people were under apprehension.
About 6 or 7 persons have been
kept under arrest. The Govern-
ment is not properly conducting
the case. I want to know what is
happening to that case. It would
have been better if our Minister would
have been 1 little moderate. . ..

MR. DEPUTY-SPEAKER : Please
conclude now.

DR. RANEN SEN : Just a minute.

There is another thing about the
flood situation there and the comse-
quent misery to the people. That
cuts across all political affiliations.
Only today we learn that the West
Bengal Government want Rs. 14
crores for flood relief. They should
have demanded more. Anyway, this
is the amount that they have deman-
ded. But, uptill now, only Rs. 1
crore has been given by the Central
Government. It is scandalous that
only Rs. | crore has been given. I
have been to certain areas. We put a
question in this Parliament about
this. About 30,000 acres of land
under the Police Stations of Gaighata,
Bongaon and Bagda of 24-Parghanas
have been inundated due to" floods.
According to the answer given by the
Minister here in this House, there is
no relief there. I went there; there is
no relief there—no gruel kitchen,
no cheap canteen.. ..

AN HON. MEMBER: We are
also hungry.

DR. RANEN SEN: It is not a mat-
ter of joke. 65 lakhs of people are
suffering. You should have a sense
of shame. On this account also,
the Central Government, the Home
Ministry, should be ashamed.

Finally, I would say that it is much
better that the mid-term elections are
held as soon as possible. People
want it; the majority of the parties
have agreed to it, and they are making
this demand. Therefore, instead of
extending the President’s Rule for six
months, let it be extended for three
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months and the mid-term elections be
held as soon as possible.

MR. DEPUTY-SPEAKER : The
House stands adjourned to meet again
at 2 P.M,

13. HRs.

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock.

The Lok Sabha re-assembled after
Lunch at five minutes past Fourteen
of the Clock.

[MR. DEPUTY-SPEAKER in the Chair]

STATUTORY RESOLUTION RE:
CONTINUANCE OF PRESIDENT'S
PROCLAMATION IN RESPECT OF
WEST BENGAL—contd.

MR. DEPUTY-SPEAKER : 1
would like to accommodate as many
representatives from West Bengal as
possible. So, hon. Members should
take only ten minutes each.

SHR1I KRISHNA KUMAR CHA-
TTERJI (Howrah) : 1 rise to support
the motion that has been moved by
Shri Vidya Charan Shukla. The mo-
tion is not only a well-timed one but
a realistic one. West Bengal needs
some breathing time to recover from
the terrible shocks of the misrule by
the UF Government which shook the
very foundation of West Bengal which
was left tottering and gasping, having
had to pass through the grim ordeal
of a nightmare of complete lawless-
ness for a number of months.

Industrial undertakings in that un-
fortunate State including even some
of the prominent ones were comple-
tely battered by gheraos and strikes
ushered in and encouraged by the
Labour Minister of the UF Govern-
ment. Educational institutions were
completely disorganised by students’
unrest which was whipped up by the
political parties running the Govern-
ment there and the whole éducational
field was in turmoil. It was in this

state of affairs that the UF Govern-
ment was functioning. Therefore, I
was surprised when Dr. Ranen Sen
tried to make us believe that there
should be a shorter period for the
extension of President’s rule. The
end of the President’s Rule can only
bring about an abnormal state of
affairs there.

Dr. Ranen Sen was also pointing
out the vast devastations that had
taken place and was pleading that the
Cemre was not magnanimous in
their tackling of the problems of
West Bengal, so far as flood devas-
tation is concermed. At the same
time he was pleading for a quick
election over there.

The hon. Minister had intelligently
anticipated this point and said that
the devastations and the wide damages
that have been caused by floods in
West Bengal might not leave the offi-
cials and also the people free there to
think of the clections in the near future.
It might not be possible for the elec-
tions to be run in November when
about a crore of people are suffering
from the effects of floods. Does not
my hon. friend know that quite a
large number of houses were demo-
lished and people were living the
lives of beggars and they have to be
rehabilitated? So, West Bengal has
to recover still from the devastations
of floods. Therefore, President’s Rule
will have to be continued for some
more time to restore normal con-
ditions.

I shall now give a few instances to
remind my hon. friend opposite that
he was really not indulging in truths
when he said that everything was
normal under the UF Government.
The Chief Minister of the UF Govern-
ment was himself issuing statements
against a major constituent party of
the UF Government and was telling
the public that it would be unsafe to
leave West Bengal in the hands of
such a party which had been siding
with a foreign country and conspiring
against our country and its security.
I am stating from facts. It was the
statement . of the Chief Minister
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himself, but that Chief Minister was
abused and assaulted in the secretariat
by the employees instigated by the
Deputy Chief Minister. This was the
state of affairs prevailing there. The
Land and Revenue Minister, Shri Hari
Krishna Kumar went round the dis-
tricts preaching lawlessness. The re-
sult was the growth of Naxalbari by
a group of people who had not
aitached any sanctity for private
property to be maintained. That
brought 2bout the lawlessness in
those areas; about 19 miles of the
area which was practically the con-
necting link between Assam and
North Bengal was disrupted, and it
was apprehended even at that time
that quite a large number of arms
weie coming in from foreign coun-
tries. In  that state of affairs,
a veteran Congressman, the old Dr,
P. C. Ghosh who was unfortunately
taking part as an  Independent in
the UF Government came out boldly
with a statement.

He said it was time for West Bengal
to be saved from the dangers inherent
in such a position. Standing here
today, I say that as a patriot he tried
to save West Bengal from the clut-
ches of conspirators who were about
to hand over the State to foreign
powers. It was not possible for the
West Bengal people to tolerate such
a position for long. That was why
a Government was ushered in. It
was a majority government because
the majority of the Assembly members
supported it, and that Government
worked for the best interests of West
Bengal and its people. But after
some time intrigues and conspiracies
were hatched by these political parties
and it was impossible for that old
veteran to carrv on his mission to
save West Bengal at least for some
time. T say it was a betrayal of the
trust reposed in them by some of the
defectors who defected from the party
that brought about this stituation.
Even then, at that critical moment,
the Governor acted wisely and re-
commended President’s Rule. West
Bengal today is leading a normal- life,
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Women and children can move about
without consternation and panic which
were the order of the day during the
regime of the UF Government. |
think President’s rule should be allow-
ed to function for some time because
it was not possible for the Governor
who had taken charge of the Govern-
ment to tackle the problems of the
State on a long-term basis unless
assured of some time to do so. If
an election is to take place soon, it
is inevitable that certain problems
which could only be tackled on a
long-term basis could not be so tac-
kled and that would create difficulties.
If the Governor were to hand over
the government after the elections
announced for November, it would
not be possible for him to lay down
firm polictes for the governance of
the State.

The problems to be tackled are there
staring the State. Take the question
of unemployment. Ewven now 79
factories are not working. During
its regime, the UF Government and
its Labour Minister encouraged strikes
and gheraos, as | have already said.
The result was that several units had
to close. Martin and Burn, a big
company, was afflicted by a strike anc
the result is that about a thousand
workers have lost their job. They
could not be rehabilitated. There is
a threat of a strike in Guest, Keen and
Williams which will add to the un-
employment and instability already
prevailing.

It is only natural that there should be
a feeling of doubt if it would be pos-
sible to undertake a mid-term election
in November—as the hon. Minister
seems to feel—because even today
several lakhs of acres of land are
under water and people are still won-
dering whether they will have to starve
or will be able to lead a normal life
freed from this devastating position
by honest labour. It is not possible
under such circumstances to antici-
pate that in November elections, can
be held. T am told the Election Com-
mission is to undertake a long tour
of the State in September to find out
if elections could be possibly held in
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November. [ am quite sure he will
find out that it will not be possible to
hold elections in November in view of
the circumstances | have stated.

Therefore, 1 would have liked if the
hon. Minister had come forward with
a motion to continue President’s Rule
for one year. Then there would have
been some stability assured. What
West Bengal needs today is stability
and a normal life which was comple-
tely disrupted by a Government which
did not believe in democracy or even
in national progress.

Therefore, it is essential that this
motion should be accepted not only
by this section of the House but by
the entire House so as to give West
Bengal some respite, some stablity,
so that West Bengal can tackle the
problems created by flood devas-
tation which has caused damage to
the State of Rs. 54 crores.

In this connection, i will mention
one point and conclude. West Bengal
demands that the Central Government

' should come forward with money
to save the State. Only a crore of
rupees which has been given is quite
inadequate and | would like at least
Rs. 15—20 crores to be given to the
State immediately. Otherwise, there
will be ruination and devaslation
affecting thousands of people. Thou-
sands have lost their avocation, thou-
sands have lost their homes; unless
the Centre comes forward in a magni-
ficent way to tackle this situation,
Bengal will be ruined.

With these words, 1 would appeal
to my friends opposite to allow West
Bengal to remain in normalcy for
some time so that some stable govern-
ment is established and run by the
President for some time more so that
when the general elections come, they
can be held in a peaceful atmosphere

.and the people can decide the question
peacefully and democratically. .

SHRI HUMAYUN KABIR (Basir-
hat) : I rise to oppose both the amend-
ments, one moved by Shrimati lla
Palchoudhuri and the other by Dr.

Ranen Sen. 1 oppose the amendment
moved by Shrimati Ila Palchoudhuri
who wants an extension of Presi-
dent’s rule beyond six months by
inserting the word ‘at least’ for the
simple reason that President’s rule
should be as brief as possible.

MR. DEPUTY-SPEAKER : Also
under the Constitution there is no
provision for extension for one year.

SHRI HUMAYUN KABIR : She
has moved an amendment to that
effect. 1 oppose it on the ground
that even though democracy has many
faults and defects, in Churchill’s words,
though it is the worst form of govern-
ment, it is still better than any other
form of government mankind has
found ull now. I would go so far as to
say that even if the elections returned
to power the communist junta which
goes under the name of United Front,
of which I do not think there is the
least possibility—l] do not think that
the communist junta can win more
than 90 seats in a House of 280 and
if they can reach three figures, they will
be extremely fortunate indeed—I would
go so far as to say that if as a result
of the elections, they come to power,
1 would prefer even that to the conti-
nuance of President’s Rule (Interrup-
tion). So far as Shri Jyotirmoy Basu
is concerned, he will meet his fate
when the elections come in 1972—
I have no doubt about that.

I oppose the other two amendments
moved by Dr. Ranen Sen and another
of his friends on the ground that
they are totally unrealistic. Any sug-
gestion that the elections should be
held in November is, to my mind,
an act of cr minal indifference to hu-
man misery. According to the gov-
ernment report itself, 14 out of the
18 districts of the State including
Calcutta have been seriously affected
by floods. A vast area is submerged
and the entire effort of Government
should be directed towards relief and
rehabilitation of the people.

There is a general election coming.
I do not know why even the Minister
of State used the term ‘mid-term
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election’ because that term is unknown
in parliamentary parlance. When this
general election has been concluded,
the House will continue for five years,
should the Government of the day
so desire. Therefore, it is not a
mid-term election. This election will
need a large number of officers and
will involve a great deal of expen-
diture, and in the existing circum-
stances in Bengal, it is simply impos-
sible to think of holding this election
in November. If 14 districts out of
18 are submerged, if literally lakhs
of acres of land have been inundated
and millions of people affected, the
entire resources of Government should
be directed towards relief and rehabi-
litation.

I have seen a report that in order
to meet the charge that about 60—70
Assembly constituencies will be sub-
merged and people will not be able
to exercise their franchise, the Elec-
tion Commission might think of set-
ting up polling booths every half a
mile. T was recently touring the dis-
trict of Murshidabad and some villa-
gers came and told me that it is very
easy to talk of setting up a booth
every half a mile, but they would chal-
lenge anyone including the Chief Elec-
tion Commissioner to walk 100 yards
in the mud and slime which have
covered the countryside.

There is not enough water for
movement by boat. The land is al-
most dry. On the other hand, the
earth is not firm enough for any kind
of vehicle, including a bullock cart
to move. When you try to walk,
as | have tried to walk in these areas,
at every step your feet go down 6 to
9 inches in the slime. You have to
take that into consideration. The
villagers say that any officer of the
Central or the State Government may
come to the rural areas during this
period. If they try to walk with their
chappals or shoes, very soon their
a}a_ous will find a decent burial in the
slime

Apart from this general difficulty,
the waterlogged land will interfere
with the movement of women voters.
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Any elections in the month of November
will practically disenfranchise all the
women voters of the rural areas.
I am sure that it cannot be the in-
tention of Parliament. Surely, it can-
not be the intention of the Chief
Election Commissioner to deprive the
women voters of their right to vote.
In a letter which Prof. Ranga and
Shri Vajpayee and [ had addressed
to the Chief Election Commisssioner
we had pointed out that we appreciate
his courtesy in consulting the different
political parties about fixing a date
for the elections. This is only a cour-
tesy whereas it is his duty and his
obligation under the Constitution to
ensure that the electorate has an
opportunity of exercising its vote
freely and without any hindrance and
in the most favourable circumstances.
These are the facts : the fact of in-
undation and the necessity of diverting
the entire attention of the Govern-
ment to relief and rehabilitation and
not towards conducting of elections.
Then, there are the costs involved.
Suppose the suggestion of the Chiel
Election Commissioner is carried out
and there is a polling booth every
half a mile. As far as I recollect. each
election booth costs something like
Rs. 5.000, when you think of the TA.
DA and other expenses. The total
cost, if my memory does not fail me.
came to something like Rs. 2 crores at
a time when there were booths every
two miles. If you are going to have
booths every half a mile or a quarter
mile, these expenses will be quadru-
pled and we shall be required to pay
Rs. 8 crores in place of Rs. 2 crores,
simply to satisfy the whim of a few
political parties who may look at
this question from the point of view
of their party interests. They are
surely not thinking of the interest of
West Bengal, if they demand that
;:::lions should be held in Novem-

As 1 said, I oppose the amend-
ment of Mrs. Ila Palchoudhuri be-
cause President’s rule should not be
continued a day longer than necessary.
I oppose the amendment of Dr. Ranen
Sen because the circumstances
demand that the elections should be
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held in February, not in November
if the electorate is to exercise its votes
freely, without hindrance.

I come back to the question of
relief because this is the most urgent
problem in Bengal today. I do not
deny that the present Government
has made an effort to cope with the
rituation as best as it can. But very
much more remains to be done. 1

have been told by very respansible.

persons in authority in the State that
all the districts have not been treated
on an equal basis, 1 was looking
at the figures supplied by the Govern-
ment of West Bengal The area in-
undated in 24 Parganas is almost the
same as the area inundated in Midna-
pore. Large areas were also inun-
dated in Nadia and Murshidabad.
So far as Hooghly is concerned, |
repeat what | said yesterday, that the
inundation there is largely due to
the activities of the Government itself.
The Damodar Valley Corporation did
not build eight dams which had been
recommended in the original plan
but built only four dams. Furthe
the programme of afforestation at
the headwaters which is absolutely
necessary to prevemt erosion has not
been carried out and a tremendous
amount of silt is flowing down the
river. There is the danger of the
various dams and reservoirs being
very soon filled up with the result
that the water will flow over. 1
quite realise that the water has to be
let out because unless the water is
let out, there may be a burst of the
dam and the rush of water will destroy
and effect a far greater devastation
than the devastation which has been
caused by letting out the water gra-
dually. Nevertheless the people of
Khanakul have a right to complain
and ask why they should be subjected
to these grievances year by year only
because the Government have not
carried out their duties properly.
Therefore, during this .period, care
should be taken to see that steps
are taken to regulate the flow of
water.

"MR. DEPUTY-SPEAKER :
hon. Member's time is up.

The

SHRI HUMAYUN KABIR : Just
two minutes. One final word before
I conclude because i have not much
more time. There is another reason,
which again owes directly to Governe
ment failure, why these floods have be-
come a perennial feature of large areas
in West Bengal. When the zamindaris
were abolished, —it was a step in the
right direction and there is no doubt
about it—the Government did not
take the necessary measures to look
after the river beds and the canals
and the channels which it had been
an obligation of the zamindars to
preserve in the old regime. The result
1s that during the last 16 to 17 years,
these canals have been allowed to
be silted up. In many cases, the
connecting links are not properly
maintained. The sluice gates are com-
pletely in disorder. 1 will give only
one example. It is the Bil Balli
area in the Basirhat sub-division, in
police station Swarupnagar. It is an
area which could be a mine of gold.
which could produce enough rice and
paddy for the whole district of 24-
Parganas, and yet 24-Parganas is per-
petually a deficit district because this
area is perpetually inundated. Another
new complication has arisen, because
Pakistan has built a dam on the other
side. which prevents the free flow of
water. The water cannot flow into
certain rivers in Pakistan as was the
case before the partition of the country,
with the result that about 100.000
bighas of land which are capable of
producing a very rich harvest of padd:
have become permanently inundated.
and the Government have not tak n
necessary steps in the matter. :

Before 1 conclude, | would again
like to say that since the entire effort
of the Government in the coming
three or four months should be con-
centrated on relief and rehabilitation,
in removing the misery of the people,
and the administration should not
divert its attention to consider any
other matter, it would be an act of
criminal negligence of human misery,
it would be an act of indifference and
cruelty, if elections are held in Nov-
ember, as that would compel the
Government to depute officers, to
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divert its attention and in this way
interfere with the proper adminis-
tration of the State at the present
fime.

MR. DEPUTY-SPEAKER :
Bimalkanti Ghosh.

sft o W (HETgT) ¢ STEE
weEm, WO sEEar #O§W R

Shri

1
i
:
i

MR. DEPUTY-SPEAKER : Therc
are two Ministers sitting here.

AN HON. MEMBER : At least
the Minister of State must be here.

MR. DEPUTY-SPEAKER : 1 shall
convey your request to them.

SHRI SAMAR GUHA : | submit
that Bengal at the present moment is
facing a natural calamity of an un-
precedented dimension, subjecting the

‘10 a massive misery and mis-
fortune. Thesc people sitting over
there, who are they and what do
they know Dfﬂttlsprobml;n I-Low can

to this , how can
m rtaqi,:llflc this problem and how
can they assess this problem ? 1
submit to you that a Cabinet Minister
must be presept here to liston to this
debate. We will not allow this Gov-
ernment to make of a farce the whole
misery and misfortune of the people of
Bengal. It is a great misery and mis-
fortune, and these people will make a
mockery of this debate. A great natural
calamity has oveitaken the people
of the whole of West Bengal; that is
their fatg; and the Cabinet Minister
is not here.

MR. DEPUTY-SPEAKER : As |l
said, whatever has been said on the
floor of the House will be commmuni-
cated to the proper quarters and the
whole thing will be set right.
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SHRI SHEO NARAIN (Basti):
One Cabinet Minister must be here.

SHRI BIMALKANTI GHOSH
(Serampore) : Sir, | rise to support the
Resolution. On this occasion, [ would
like to draw the attention of the Gov-
ernment to the flood situation in
West . This is “the biggest
natural calamity in that State during
the recemt years.

During the course of the last two
months, West Bengal has been sub-
jected to heavy flood twice. Heavy
continuous rain during the later part
of June and early Julv badly affected

rtions of Bankura, Burdwan, Bir-

hum. Hooghly, Midnapore, Howrah,

24-Parganas, Murshidabad, WNadia,
Maldah, West Dinajpore, Jalpaiguri,
Cooch-Behar and low lying areas of
Calcutta and suburbs, thus affecting
nearly the whole of West Bengal.
Before flood water had receded fully.
heavy rains occurred once again in
carly August and brought about floods
of big magnitude in Midnapore,
Hooghly, Howrah, 24-Parganas, Mal-
dah and low lying areas of Calcutta
affecting once again mainly those
areas which were affected in July
flood; Midnapore and Hooghly being
the worst affected areas.

14.31 hrs.
[Sart R. D. BHANDARE in the Chair)

In Midnaporeall the sub-divisions have
been badly damaged affecting 27 police
stations. Almost all its rivers, rivu-
lets and canals are in spate. Culti-
vation of over eight lakh acres has
been almost totally lost and more
than 18 lakhs of people have been
affected.” Thousands of houses have
been destroyed or damaged. With the
recession of flood water, a large
number of thatched houses are crum-
bling. As yet, it has not been possible
to have a precise estimate of the da-
mage done.

In Hooghly, 12 police stations in-
cluding the whole of Arambagh sub-
division have been y affected.
An area of 300 square miles with a
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Eggnulation of more than 3 lakhs have
damaged. About 1.5 lakh acres
of crop land have been damaged.
More than 2000 houses have been
damaged or destroyed. )

In 24-Parganas, all the sub-divisions
have been partially damaged, affecting
about 15 police stations. Nearly 2
lakh acres of Aman land covering 18
per cent of Aman area, 8000 acres of
Aus, ie., about 12 per cent of Aus
area, 8000 acres of Jute, ie.. about
13 per cent of jute area have been
damaged. About 6000 houses have
been damaged.

In Howrah, 8 police stations in
both of its sub-divisions have been
affected. 20,000 acres of crop area
have been affected.

This is only a very modest and rough
picture of the heavy damages done.

With the recession of flood, the
task of immediate temporary relief
will be over and the stupendous task
of rehabilitation will have to be
taken up in right earnest particularly
along the following lines :

Every attempt must be made to
bring into cultivation—kharif and rabi
—as much as possible by supplying
seeds, saplings and pecuniary help
on a generous scale. Red-tapism
should be cut to the minimum.

People of rural areas are practically
without any work. Work is to be
found for them through test relief
etc. mainly in reparing the damages
caused by the flood.

Liberal
to those
destroyed
may have

assistance should be given
whose houses have been
or damaged, so that they
shelters once again soon.

Remission or postponement of rea-
lisation of all Government dues in-
cluding land revenue.

Special consideration should be
shown to the students of the affected
areas and sons and daughters of
affected people reading in educational
institutions elsewhere.

Draining out of water from water-
logged areas. All important drainage
schemes should be included in the
fourth plan.

These floods have once again brought
to the forefront the question of the
Farakka. The Bhagirathi is the only
drainage river of West Bengal, parti-
cularly southern part of West l;;l;gal.
Unless its carrying capacity is no-
menally increased, West Bengal will
always run the risk of heavy floods
nullifying all effects of big or small
irrigation projects. There is no other
radical solution. For that, it is neoes-
sary that Farakka plan should be
implemented in full within the shortest
possible time and should be treated as

a very great emergency.

With these words. | support the
Resolution.

SHRI SAMAR GUHA (Contai) :
Sir, 1 have already mentioned that
a massive misfortune in the form of an
unprecedented natural calamity has
overtaken the fate of Bengal. The
problem before the people of West
Bengal today is almost onerous. [t
is this : how the wealth, strength,
energy as also the attention of the
people of Bengal can be concentrated
to one task only. the task of serving
the suffering millions which number
more than one-third of the total
population of West Bengal today.

. But in this task before the people
of West Bengal just at the moment
there are two main hurdles. One
hurdle is the dangling prospect of an
election in next November. The other
hurdle is the uncertainty as regards
the financial commitment by the Cen-
tral Government. Today it is neces-
sary that all official and non-official
energies should be concentrated for
the relief and rehabilitation work in
the flooded areas which cover 14 out
of the 18 districts of West Bengal.
Might be, as the Election Commis-
sion has suggested, mechanically it
may be possible to organise the poll
machinery. But that is not the main
factor. The first fuctor is whether the
present situation will allow us to
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divert our attention to election activi-
ties. If now the political parties
approach the distressed people with
the niceties of - their election mani-
festo they will only invite a derisive
laughter from the homeless, hungry
millions in the flooded areas. For
that reason | would appeal to the
Election Commissioner not to look
at the aspect of whether it will be
feasible to set up the election machi-
nery in the waterlogged area but to
look at the problem from the huma-
nitarian aspect, from the nationalist
aspect whether just at the moment
it will be the task of the people of
West Bengal to concentrate, as [ said,
all their efforts to meet the relief and
rehabilitation requirements. of the peo-
ple in the flooded areas. With the
words, Sir, 1 will humbly appeal to
the Election Commissioner to go
straightway, without leaving even a
day, to West Bengal for a survey.
even for two or three days. and quickly
decide that elections should be de-
ferred to February next.

President’s Rule

Another aspect is, now the West
Bengal Ciovernment has neither the
capacity nor the resources to meet
the requirements of relief and rehabi-
litation work of the flood affected
areas. This Study Team set up by
the Planning Commission are visiting
and revisiting Bengal. Where are they
visiting ? They are seeing only the
peripheral and fringes of the flood
affected areas. They have not seen
the depth and dimension of the misery
and natural calamity of the flooded
area. | want to ask the Minister one
question. In the case of Gujarat, in
the case of Kerala, in the case.of
Assam, in the case of Rajasthan .or
in the case of Harvana, when there
were floods, did the Planning Com-
mission visit and re-visit those areas,
dilly-dally the thing and delay the
decision on having .a firm commit-
ment as regards the Central aid?
In the case of Koyna did they wait
for the Study Team to visit Koyma
and then sanction what amount of
relief and rehabilitation commitment
should be made by the Centre ?
{f that has.not. been the case. | could
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not understand why, when the West
Bengal misery has been as intensive
as that of Koyna—in fact, it was
extensive in devastation—their sense
of urgency and pity could not be
aroused. Therefore, 1 would say to
the Central Government this could
not wait for a day and that they should
act on the basis of the report submit:
ted by the West Bengal Govern-
ment. in which they have asked that
on an immediate and emergency basis
Rs. 14 crores should be sanctioned.
Would you believe when | say that up
till now they have made only a plan,

-after three months, for expenditure

on relief and rehabilitation, gratui-
tous relief of only Rs. 1.50 per head
and for a house building Rs. 3 per
head, which is nothing but a mockery?
Therefore, my first request is that the
Central Government should, right here
and now straightway firmly commit
that any expenditure that will be
necessary for meeting the require-
ments of relief and rehabilitation of
West Bengal would be made available
here and now. In this respect the
Congress, . the Communist and PSP
members from West Bengal are
united that the Central Government
should not delay making this firm
commitment even by a minute,

MR. CHAIRMAN : He has already
exhausted his six minutes.

SHRI SAMAR GUHA : 1 will con-
clude soon. Yesterday, the 1G of
Police, West Bengal has made a
sensational disclosure in which he
has told the press that Pakistan para-
militia, East Pakistan  Rifles and
Pakistan regular troops have made
a massive concentration of troops
on the strategic areas near West
Bengal in Dinajpur and Cooch-Behar
areas and some troops near the Tri-
pura border. Then I would like to
draw the attention of the government
to the fact that 15 days back a circular
was passed by the Communist Party
of China, signed by -Chou En-lai, and
sent to the border. troops in Tibet
where it has been mentioned that the
Chinaese forces in the Tibetan area
should be picked up for certain border
incidents. It has appeared in the
press. So, | want to know from the
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government the exact position and
what steps they propose to take to
meet any evontuality.

Then I would like to take another
subject and that is the judiciary.
A very ugly situation has been created
in the higher judiciary of Calcutta
and for the last three or four weeks a
complete deadlock has been created
in the Calcutta bar. The Court of
the Chief Justice is being boycotted
and satyagraha is being offered at the
court of the Chief Justice. It is a
strange situation. What is the reason?
In no State in India except West Bengal
there is this distinction  between
English bar and Indian bar. But in
West Bengal the barristers have their
association and the advocates have
another association. The advocates
are not allowed to become members
of the bar association of barristers.

MR. CHAIRMAN : That point
was discussed in'the House three or
four times

SHRI SAMAR GUHA : I have
been approached by the President
of the advocates association to place
their viewpoint in the matter. Their
grievances are, firstly, that the invi-
dious distinction between the barrister
and the advocate should be abolished.
Secondly, the bar council and the
advocates’ association should be
amalgamated into one. Now in the
matter of recruitment the barristers
are given not only preference in num-
ber but also in sendority. It is an
accepted convention that in the matter
of recruitment to the High Court

ity should be maintained between
rristers, advocates and the services.

SHRI HIMATSINGKA (Godda) :
That is being done.

SHRI SAMAR GUHA : That is
not being done. You do not know.
Now the barristers get 60, non-barri-
sters 10 and services 12. You do not
know anything. Then, why do you
disturb? Tt is a peculiar system.

SHRIDWAIPAYAN SEN (Katwa) :
All barristers are advocates, for your
information.
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_SHRI SAMAR GUHA : Still, a
distinction is being maintained. The
advocates are not allowed to enter
a barrister’s chamber. I do not know
why he jumps up without knowing
the facts. 1 have no time. Other-
wise, I could have narrated many
instances.

Lastly, in the Calcutta High Court
there is one original side and another
appellate side. As a result of
the  solicitor~cum-barrister on the
original side it involves a costly
process of justice in the Calcutta
High Court. That also should be
abolished. That is the demand of
the advocates.

One point about the DVC and 1
will finish. Last year there had been
floods in the month of September and
this year—I have accused and will
again accuse—due to the mishandling
of the reservoir in the DVC, there was
a serious flood which would not have
occurred in the area of Howrah
District and also part of the Hooghly
District. When only 45 per cent of
the reservoir in the DVC was filled,
1 lakh cusecs of water was discharged
and released which flooded three
districts.

60 per cent of the constructional
cost of the DVC has been borne by
West Bengal and all the maintenance
cost for flood control is borne by
West Bengal still, there is not a
single representative of the Government
of West Bengal in the DVC organi-

sation. Last year a representative
was sent to the DVC o tion
but he was turned out. If there had

been one representative from West
Bengal in the DVC organisation,
perhaps the calamity that has over-
taken the three districts would not
have occurred. Therefore I ask that
immediately a representative of West
Bengal in the DVC organisation should
be considered.

One last point. Calcutta is dying,
the capital of the socio-cultural move-
ment of India bearing the great heri-
tage of the freedom movement. These



2535 President’s rule

[Shri Samar Guha)

are not my words. This is written
in various papers from the different
countries of the world, that Calcutta
is dying. I have no time to develop
it, but Calcutta is dying. Our Prime
Minister tried to go to Calcutta during
the rainy season and she could not
travel by a car from Dum Dum to
Raj Bhavan; she was picked up in a
bus, and she had to pass through deep
water. Therefore T would say that
it is our national duty, our national
obligation, our national task and
the Centre should see that this city
having the great heritage does not
die an unnatural death.

SHRIMATI ILA PALCHOUDHU-
RI (Krishnagar) : Mr. Chairman, Sir,
1 certainly feel that West Bengal
meeds to have President’s rule for
some time to come to give it a brea-
ther from what it has gone through
under the UF Government. When
did President’s rule come? It came
in an atmosphere when democracy
was drowned, peace was disturbed,
law was banished, order blown up
and labour was unemployed. It was
in circumstances like these that Pre-
sident’s rule came to West Bengal
Now when you seek to extend it,
you have every support from me
certainly. In fact, T would say—
I have put in an amendment—that it
should be there at least for six months
and if necessary .it could be extended
if it was thought fit to do so.

‘We do want a popular government.
There is no question that we want

a popular government but the c¢ir-.

cumstances must be such that people
can exercise their franchise with some
kind of stability., When people are
inundated in water they cannot go
to cast their votes, nor can any party
go to them for their votes. West
Bengal is faced with inundation, the
like of which it has not faced for the
last 50 years. All efforts must surely
be to rescue those people who are
suffering.

Here 1 would like to bring to the
notice of the Ministers the demand of
the West Bengal Government for im-

AUGUST 28, 1968

« in West Bengal (Res.) 2536

mediate relief works and for rehabili-
tation to a certain extent. Their
demand is Rs. 14 crores and I am
very sorry to say that up till now the
sanction has not been given. I am
sure, the work needs to go on much
faster and I hope it will be taken note
of, and sanctions given as quickly as
possible. The damage assessed is over
54 crores—the demand of the West
Bengal Government is 14 crores—
and only one crore has been actually
sanctioned so far! This must be
speeded up. . '

Then, T just want to say something
about one or two remarks made by
my hon. friends opposite. My hon.
friends opposite said that only ten
factories have been opened during
the President’s rule in West Bengal.
May I remind him that over 2000 facts
ories were closed during U.F. regime?
(SHRI TRIDIB KUMAR CHAU-
DHURI : They were not big factories.
They were small factories.) .Many
people were thrown out of employ-
ment. He does not mention that.
But he says that only 10 were opened,

SHRI TRIDIB KUMAR CHAU-
DHURI (Berhampore) : 10 large ones.

SHRIMATI ILA PALCHOUDHU-
RI : Whether large or small, he does
not spccify that.

SHRI TRIDIB KUMAR CHAU-
DHURI : Those 2000 factories were
re-opened.

SHRIMATI ILA PALCHOUDHU-
RI : Not all and not in full in the U.F.
Regime! May I bring to the notice
of the House another thing about the
law and order situation? The Presi-
dent’s rule in West Bengal has brought
out what was left in the hands of the
anti-social and anti-natural elements
in West Bengal. Only the other day,
they have been able to bring out
in the first half of 1968, 1 sten gun,
10 revolvers, 6 pistols, 99 bombs,
35 gunms, 4 pipeguns and 230 rounds
of ammunition. All these were seized
only in one raid. All these weapons
were in the hands of the antisocial
and anti-national elements under the
regime of the U. F. Government who
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never bothered to raid those places
that held these dargerous weapons.
That is why the law and order situation
had become so very difficult.

Then, I would like to point out
that we need to have a lot more to
do with the loans that are going to
be floated. The Governor of West
Bengal has said that he is going to
float a Government loan for Rs. 8
crores. I hope, this amount of Rs.
8 crores will be used not only to
implement some. of the projects, as
the Governor himself has said, to
repair roads, but also for starting
some small industries in areas that
are thickly populated, full of refugees,
and have no industry whatsoever
like my own area that I come from
Sir, Nadia., There is, not a single
industry there. 1 hope, some of the
money that will be subscribed to
this loan will be used for putting
small industries in different places
that have no industries at all.

My hon. friend opposite also made
a point that in Bongaon there was a
very regrettable incident, if it is true.
He said that the border security forces
men had molested some woman we
all agree that it is something very
regrettable. But, on the other hand,
we must also give them some laurels
when they have done a very good job
of work in Nadia where 30 Pakistani
infiltrators were absolutely cornered
and the border was defended by the
border security forces so ably. I
would also plead that the border
security forces be strengthened. Pakis-
tan has amassed her army near the
border of our country and, particu-
larly, where it is very contiguous,
the danger is greater. I know that
our border security forces will do a
very good job of work so that our
borders may be protected. They need
every co-operation that we can give
them, and their strength increased.

Lastly, I would like to make this
submission. The Presidents’ rule, cer-
tainly, has given us a breathing
space. 1 hope that if more breathing
gpace is needed, we will get it and that
we will not be hurried into having

another government that will lead
West Bengal not from strength to
strength but from misery to misery.
The Congress has never been frightened
of any clections, Sir, and, I know,
it can come in all its strength if we
have the elections. But the way for
the elections must be cleared, the
condition of the people must be
eased and they must be able to vote.

Ope word about the D.V.C. 1
would like to say that the Tennesse
Valley expert, Mr. Voorduin had
said that there should be 8 dams but
the Government could not at that
time undertake more than 4 dams.
This has accounted for much of the
floods that have occurred all over
West Bengal. So, these 4 reservoirs
and dams if they are necessary, should
be taken in hand in a phased pro-
gramme over the next Plan. The
Farakka Barrage project should, also
be stepped up so that Bhagirati, which
is the only outlet now, can be utilised
and we are not left absolutely to the
mercy of the rains every year. Even
with ordinary rains, there are towns
in West Bengal which lie in waist-
deep water for months. 1 have seen
this myself in Krishnagar, which is
a district town after all; there are
parts there that lie under water for
months together.

There are people who have been
rehabilitated in Nadia—people who
had lost their homes and come as
refugees to West Bengal. Every year
practically some parts of Nadia get
so flooded that they lose their houses
twice or three times over, and every
time they have to get loans to rebuild
again; they are expected to return
these loans; thus it becomes a vicious
circle and is very difficult for them.
I hope, they will get every help from
Government to rebuild quickly.

Elections are. the opportﬁne time

when people can really exercise their

franchise. After all, on free and

fair elections depend the fate of any
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State. How can we have fair and
free elections when we have no at-
mosphere of any kind of security,
when people are in misery? Sir,
1 support the motion warmly.

SHRI PASHABHAI PATEL (Ba-
roda) : Once again an irony of fate
makes me stand up in support of the
wrong party because in the same
calendar year for the second time it
happens to be in the right.

My Party, the Swatantra Party, is
opposed to having early elections in
West Bengal. It supports the conti-
nuance of the President’s rule be-
cause otherwise the same situation
which arose when the Legislature
was suspended would again arise.
We should give the President’s rule
sufficient time to stabilise the Govern-
ment in that part of the country

- before we think of having elections.
Enough has already been said in
support of postponing the elections
there and, therefore, I would not
dilate on that. But one thing is
certain. If we have elections now,
it will again repeat itself in the way in
which the United Front had done.

As you know and as every one
knows, the industries of West Bengal
are already paying a terrific price...
(Interruptions) My hon, friend said
that Calcutta was dying down. From
Bombay 1 know that many industries
in Calcutta are actively thinking of
moving out of Calcutta and are looking
to Bombay, Gujarat and all over the
country. Unless West Bengal obtains
a good Government, a stable Govern-
ment, it will finish the first city of
India altogether....

SHRI JYOTIRMOY BASU : The
industrial growth declined even in
1956 when there was a stable Con-
gress Government.

SHRI PASHABHAI PATEL : To-
day it is dying; it is not declining. Let
us face the facts. Some hon. friends
talked about some murders. 1 would
like to have some facts and figures as
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o who are murdered and who are
the murderers. Then, as an eye-
opener, facts will come out. I have
not heard of any industrialist mur-
dering any workers, but the reverse
has happened several times. I can
cite instances......(Interruptions)

SHRI JYOTIRMOY BASU : I can
cite Ratibati, Asansol. In Asansol
the man was running a feudal lordship
there. Half a dozen M.Ps went and
saw his private army. . .. (Interruptions)

SHRI UMANATH (Pudukkottai) :
The industrialists hire goondas.

SHRI JYOTIRMOY BASU : That
has caused the law and order problem.
They werc importing ex-convicts of
Chambal Valley.. . .(Interruptions)

SHRI PASHABHAI PATEL : 1
would like to know how far you are
coming out to help the country, how
many of you are coming out to help
the country....

MR. CHAIRMAN : Please address
the Chair. Please do not take any
notice of those things.

SHRI PASHABHAI PATEL: I
hope, they will give me a chance to
address you, Sir.

The Central Government made a
grievous mistake in joining hands in
Bihar, Punjab and West Bengal. The
results have been before us. 1 hope,
the Party Opposite will take its lesson
from what has happened in the past.
In future, I hope that they will think
twice before they join hands with
the wrong kind of people in their
greed for early power.

15 Hkrs.

1 would say that President’s rule is
the only answer to the present position
in Bengal, and I would strongly sup-
port the extension of President’s rule
in Bengal.

SHRI JYOTIRMOY BASU : Per-

petual.
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SHRI PASHABHAI PATEL : Not
perpetual but at least for the time
allowed in this resolution. At the
end of that period, if still the situation
warrants the continuation of Presi-
dent’s rule, Government will again
come forward before this House asking
for further extension.

Since President’s rule has started
in Bengal, as you know, a certain
amount of stability has returned to
that unhappy part of the country.
If it is given some further extension,
it would make the position more
stable so that democratic forces may
be allowed again to work in that part
of the country.

As regards our friends who make
all these noises, I would like to ask
what happened in Czechoslovakia
yesterday. (Interruptions) If neces-
sary, I would like this Government
to ban these two communist parties...

' SHRI UMANATH : There was an
agreement between Czechoslovakia and

Russia. That was what happened
yesterday.
SHRI PASHABHAI PATEL: 1

know more than my hon. friends do.
If our Government are honest at all
about their intentions, I would ask
them to ban these two Communist
Parties because what has happened
in Czechoslovakia might happen here
tomorrow and that is not going to be
good either for the workers or for the
peasants or for anybody else. Cze-
choslovakia was itself a communist
country, but their own partymen did
not hesitate to attack them....

MR. CHAIRMAN : Czechoslo-
vakia is not relevant here.

SHRI UMANATH : It is not Pre-
sident’s rule in Czechoslovakia that
we are discussing but it is President’s
rule in West Bengal.

SHRI PASHABHAI PATEL : Their
allegiance is to Russia and that is
why they are making all this noise.
What has happened to a neighbouring
country like Czechoslovakia at the
hands of the Russians ?

SHRI GANESH GHOSH : Let him
speak about West Bengal.

SHRI PASHABHAI PATEL: If
my hon. friends do not owe allegiance
to any other country, I would like
them to stand up in defence of the
country not of their party. But I am
afraid that these gentlemen will put
the party before the country.

I would humbly request our Gov-
ernment to ban these two communist
parties, right and left both. If they
do not do it today a day might come
when they will regret it; if they do
not have the courage to do it today,
a day will come when they will rue it.

SHRI UMANATH : Our party is
stronger than all that. We care the
least for it; hang your banning.

SHRI PASHABHAI PATEL : No-
body is going to ban them. I know
that also, because the Government
do not have the strength now to do
it.

SHRI JYOTIRMOY BASU : Yan-
kee spokesman.
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SHRI 5. S. KOTHARI : (Mand-
saur) : The trials and tribulations of
the people of West Bengal have
indeed been great. The once pros-
perous people with a glorious past
have been reduced to such a condition
that even the basic necessities of life
like food, housing and various civic
amenities are not available in adequate
measure to them now. The spectre
of unemployment stalks the land and
the consequence is that the economic
fabric of society has been weakened.
We have come to such a stage that
Calcutta is dubbed now as a city of
processions, a dying city—such are
the names which are given to it today.

What I would like to emphasise is
that the problems are basically eco-
nomic in nature. Therefore, it is on
this plane that they have to be tackled.
But before I come to the long-term
problems, I would like to refer to
the devastation which floods have
caused in West Bengal. Relief work
is proceeding but as I had pointed out
to the Governor, they were not satis-
factory. The Governor himself re-
cently admitted that he was not satis-
fied with what was being done. We
are now told that Rs. 14 crores have been
asked for by the administration from
the Central Government. What has
been sanctioned is a meagre sum of
a crore. This is inadequate and is
like a drop in the ocean. Therefore,
the amount of assistance ought to be
increased. Millions of people who
have been rendered homeless, whose
properties have been destroyed, must
be given relief in an adequate measure.
That is a matter of fundamental

importance.

We in the Jan Sangh have from the
very beginning emphasised that elec-
tions in West Bengal should be held
in February and not .in November.
This was because it was felt that cer-
tain areas would be water-logged in
the districts and the voters would not
be able to exercise their franchise.
If they are held as scheduled in Nov-
ember, I think it will probably now
be impossible to .hold them at least
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in certain areas of the districts lying
deep inside the State. Therefore, it is
necessary that the Election Commis-
sion should take a decision to hold the
elections in February.

I would also emphasise that it
should be ensured that at the time
of elections, law and order is com-
pletely and fully maintained because
unless that is done, the ordinary citi-
zen who abhors violance cannot
exercise his franchise.

Another important point 1 want
to make is that with the bumper har-
vest, it is necessary that at least
wheat and other foodgrains, barring
rice, should be derationed in West
Bengal. Wheat which is lying in
ample quantities, almost rotting in
godowns in Haryana or at centres
in other States—this has been mentioned
a number of times here—should be
transported to Bengal in good con-
dition and made available on a de-
rationed basis so that at least one
problem is solved gnd those who can
adjust themselves to wheat may be
able to obtain foodgrains in plenty.
As regards rice, 1 am told that the
procurement drive is proceeding well.
This is also heartening.

The problem of poverty and un-
employment in West Bengal can only
be tackled or alleviated if a large
number of industries, medium, small-
scale and large-scale, come up. For
this, it is necessary that a proper
investment climate should be created
in the State. But I would say that if
for whatever reason, the private sector
is unable to come forward to add to
the industrialisation of the State, the
State Government should take it up
and the Centre also could contri-
bute its mite so that industries come
up in the State. That is the only
long-term solution to the economic
problems facing the State today:
1 would say. this also applies to the
political problems of the State.

It is indeed regrettable that the
Ministry of Industrial Development
at the Centre is not very hospitable to
applications for industries coming from
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West Bengal. This complaint has been
voiced by a number of industrialists.
I would particularly refer to the
scooter project in Haldia which is
not being entertained. Besides, there
is the refinery project in Haldia. It
is being postponed on some ground
or the other. It is an admitted
fact that the potentiality for indus-
trialisation in West Bengal is consi-
derable, but it is not being tapped
properly. Government, the State Gov-
ernment particularly, should pay atten-
tion to this aspect.

While on the subject of unemploy-
ment, I would point out that the edu-
cational system must reoriented.
It should be production-oriented or
rendered utilitarian. After high school
the young students should be encoura-
ged to take up vocational training and
train themselves to become macha-
nics, engineers, draftsmen, even fur-
niture makers. It is not desirable
that they should add to the ranks of
the unemployed white-collar workers.

I come to a small point, but I would
like to mention it. Somehow the
Central Government has an allergy
to Calcutta. That is some thing, shall
we say, reprehensible.

SHRI RANGA  (Srikakulam) :
Everybody except the communists.

. SHR1 S. S. KOTHARI : I love
Calcutta. Some of the head offices
of institutions like LIC, IFC, Unit
Trust and others should have been
located at Calcutta. But they are
either in Bombay or in Delhi. Tha

is a tendency which must be checked

We recently came across a report
that efforts are being made to bypass
Calcutta on the international air route
and some international air companies
have approached Government for per-
mission to fly direct via Kathmandu
and Dacca without touching Calcutta,
I think this is a very serious matter
and it would reduce the importance
of Calcutta, and all the foreign ex-
change that is derived now would go
to Nepal and Pakistan. It is, there-
fore, necessary that this permission
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should not be granted. If there are
any difficulties that the tourists are
facing, proper conditions can be
created in Calcutta so that its attra-
ctiveness as a tourist centre is enhanced,

As regards Darjeeling, 1 would
submit it is an excellent tourist
centre, with the Himalayas in the back-
ground. Let the restrictions be re-
moved so that the tourists could pro-
ceed and have a good time there.

SHRI RANIJIT SINGH: (Khalila-
bad) : Make the communists a tourist
attraction !

SHRI S.S. KOTHARI : May 1 also
point out that Calcutta is an important
commercial centre exporting tea and
jute, the two principal traditional
foreign-exchange earners of our coun-
try? You cannot ignore Calcutta or
West Bengal.

The problems of Calcutta are so
many that one could probably speak
on them for any length of time. But 1
would not go into details. I would
suggest that in the Fourth Plan a sum
of Rs. 100 crores or Rs. 20 crores
annually should be found for Cal-
cutta and allocated to it so that the
various problems of the City may be
taken up and tackled. I would spe-
cifically refer first to the middle class
housing problem. Rents are soaring.
People are not able to have even
dwelling houses. Besides, the slums
are there. Provide better living con-
ditions so that you can have better
citizens. Besides, the flooding pro-
blem is there. After some rains, the
streets are flooded. Another bridge
on the Hooghly is absolutely neces-
sary. A person may start to catch
the morning train. If there is a traffic
jam, he will perhaps be lucky if he could
catch the afternoon train or even the
next morning train. 1 am finishing.
With regard to civic amenities, . 1 do
not know whether the Corporation
would be able to deliver the goods.
We have long waited for the city
fathers to produce the results....
(Interruptions). They may be the Con-
gress or the United Front. We want
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a non-Congress, non-Communist Gov-
ernment ‘'n West Bengal. Then only
will conditions improve....({(Interrup-
tions). The traffic problem also is
there. The trams are dilapidated and
in a rotten condition. There is so
much of overcrowding; one can under-
stand the seriousness only when one
goes and lives there.

The schools and colleges are full
and it is difficult to get admission.
Calcutta’s educational problems have
to be tackled. The percentage of
literacy is the highest in the country.
That is to the credit of Calcutta. The
tradition for education is there. We
have to provide the requisite facilities
so that the people can be brought up
as better citizens. For that we need
more colleges and schools and greater
allocation of funds.

L EEE IS )
;%mzﬁgﬁgii
L PEREL
4 ﬁ; %mw

|



2553 President’s Rule BHADRA 6, 1890 (SAKA) in West Bengal (Res.) 2554

Fv2 @, A ¥ Sw a1 =@
A TG AT T F AR
FTOUE T Z oAFAT B 7

Fme dvwfa g s me wEw
¥ FEqT 4T @MW 7 IW A gEW
am foar &few 9w § = A

¥ e § 4z wege o
g fF w9 @ ® 4@ w1 gWA
TR g1 Wiy WX 9N g@ W,
99 9@l 9% I g1 9ieu | 5
faw @@ = s@d ¥ @ TR
g amgEfe g fom safe &
mEt Y feafs w1 s, o oES

SHR1 INDRAJIT GUPTA : (Ali-
pore): Is he referring to Shrimati
Sucheta Kripalani ?

SHRI SHEO NARAIN : To you.
Don't worry. Coming events cast
their shadows before.
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SHRI GANESH GHOSH (Cal-
cutta’ South) : Sir, there has been an
unprecedented flood havoc in West
Bengal affecting about 10 million
people. Even the report of the State
administration, which  undoubtedly
contains many understatements, ad-
mits that the devastation has been
tremendous. In view of this, it ap-
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pears absolutely rediculous that the
State Government have spent only
about Rs. 4 crores on various relief
works. We know that the State’s
resources are limited and it is not
possible for any State Government,
whether elected Government or un-
der President’s rule, to cope with the
problems of such dimensions with
its own resources, unless and until
the Central Government helps them.
Certainly all the professions of con-
cern of the Central Government for
the people of West Bengal seems to be
nothing but a cruel joke, when we
know that the Central Government
have uptill now given only a crore and
a few lakhs, while nothing less than
five times Rs. 4 crores would be able
to touch even the fringe of the pro-
blem, not to speak of saving the
people of West Bengal.

Of course, we have been given
hopes that a study team perhaps
composed of experts from the Central
Government is very soon going there
to make an on the spot study of the
situation. After verifying the state-
ment of the West Bengal administra-
tion and its estimates, they will make
their own assessment and recommend
how much the Central Government
can put into the beggar’s bowl of
West Bengal.

Measures must be immediately taken
to postpone the realisation of all
dues from the poor peasant in the
affected areas. We are glad so know
that the West Bengal administration
is thinking of postponing thie reali-
sation of land revenue from the
jotedars. But what about the mil-
lions of peasants in flood-affected
areas? | suggest that immediately
after this session of Parliament is
over, an ordinance must be issued
prohibiting everybody, including jote-
dars, money-lenders, usurers, etc., to
realise any sort of dues, whether it
be land rent or debts, from the sants
in the flood-affected sub-divisions and
police stations.

The State administration must im-
mediately stop the up-till now followed
practice of distributing Government
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help and relief through the Congress.
All Government help and relief must
be distributed through local popu-
larly elected committees.

I should like to say a few words
about police high-handedness in West
Bengal. The people of West Bengal
certainly wanted the ministry of rene-
gade Dr. P. C. Ghosh to go and im-
position of President’s rule for a short
time, to be followed by general elec-
tions. After prolonged struggle and
much suffering after more than 40,000
people had gone to jail, they realised
their demands. The ministry of Dr.
P. C. Ghosh was dismissed and Presi-
dent’s rule was imposed. But certainly
the people of West Bengal do not
like the situation prevailing in West
Bengal under the dispensation of
Governor Dharma Vira. Who have
been the real beneficiaries of the
President’s rule? Certainly not the
people of West Bengal. It is the
Congress, the police and the anti-
social elements in West Bengal who
are reaping the benefits of the Presi-
dent’s rule. At present the Congress
has not got much support in West
Bengal. They are organising the anti-
social elements, goondas, waggon-
breakers and cut-throats and have
set up reigns of terror in many places,
to force the people to support the
Congress. Governor Dharma Vira
has turned West Bengal into a para-
dise for the police. He has given a
free hand to the police to deal with
the political opponents of the Con-
gress. He has also mortgaged the
personal liberty and honour of the
common people in the hands of the
police.

1 will give you one or two examples
of what is happening there. Shri-
mati Parul Roy is an aged school
teacher very much respected in Jadhav-
pur area within Calcutta. One of
her sons, Shri Ujal Roy, a young
man working in a factory and who
does not belong to any political party
but who is strongly opposed to the
Congress, was for several months
being persuaded by Congress leaders
to change sides and jown the Con-
gress. He persistently refused. One

- station.

early morning while he was going
to his place of work some goondas
waylaid him, beat him and took him
to the Jadhavpur police station. In-
spector Mahanti and Sub-Inspector
Pal of that police station both merci-
lessly beat him. When his mother
came to know of it she rushed to the
police station and saw to her conster-
nation that her son was being sub-
jected to merciless beating. She ap-
pealed to the police officers not to
beat her son in front of her. What
happened was, both Mahanti and
Pal fell upon that old lady, slapped
her, boxed her, beat her, abused her,
kicked her and then threw her out of
the police station by her neck. This
was brought to the notice of all the
top police officials in West Bengal.
But no inquiry has been held into it.
Sir, you will also feel surprised to
know that this is what is happening
in West Bengal.

Rabin Bose is a young man opposed
to the Congress. The Congress
leaders tried to persuade him to join
Congress. But he refused. What
happened was, perhaps on the 25th
of May, in broad day light, at about
2.30 in the afternoon, in a very crowded
street corner near Rathtala junction
in Jadhavpur, he was stabbed by five
persons and killed. A number of
persons saw the assailants. Rabin
Bose also in his dying declaration
named the five persons. Most of
those whose names came out in the
dying declaration of Rabin Bose are
walking about freely threatening others
with the fate of Rabin Bose.

Dipak Chowdhury is another young
man. He also refused to join Con-
gress. Some goondas and a few con-
stables went to his house one night
and took him to the Jadhavpur police
There he was subjected to
merciless beating. When his old
parents heard about it and went to
the police station to see their son
they were pained to see their son
being beaten by the police. The old
parents protested and  asked the
police officers not to beat their son
any more. Both Mahanti and Pal
fell upon the old man—I think
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Shri Nritya Gopal Chowdhury was his
name—beat him, kicked him and
threw him out of the station. They
also threatened the old lady unless
and until she stopped protesting.

This is what ic happening with
regard to non-official persons. But
even Government officers are not
spared. A few friends and relatives
of a police officer of the Behala police
station in Calcutta had. with the help
of the police, illegally occupied a
number of flats of the Behala Govern-
ment Housing Estate. A sub-Assis-
tant Engineer under orders of the
Executive Engineer went to the Housing
Estate and wanted those men to vacate
the flats. A few days after this when
the same sub-Assistant Engineer went
to the Estate to supervise some work
a number of constables with lathis
attacked him, beat him and dragged
him away to the Behala police station.
The unfortunate officer was released
only when a large number of people
went to the Thana and staged a de-
monstration. Neo action has been
taken either against the constables or
the police officer.

SHRIMATI ILA  PALCHOU-
DHURI: On a point of order. The hon.
Member referred to some one who
would not join Congress being beaten
and taken to the police station. T
would like to know about the boy
who said. ...(/nterruptions).

SHRI UMANATH : It is not a
point of order ;: it is a2 point of disorder.

MR. CHAIRMAN : There is no
point of order.

SHRI GANESH GHOSH : 1 am
nearly over. I will give only one
more instance. Mrs. Santwana Sen
Gupta, another teacher, had the mis-
fortune of being the neighbour of a
police officer attached to the La!
Bazaar police station. The police
officer had a pond in his compound
which was filled up with rain water.
The water flowed into his own house.
So, one day when Mrs. Santwana
Sen Gupta was out from her house,
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the police officer cut a channel, diver-
ting all the water to Mis. Santwana’s
house.

MR. CHAIRMAN : His time is
over. Let him resume his seat. He
has taken 12 minutes. Now, Shri
B. K. Das Chowdhuri.

SHRIMATI SHARDA MUKER-
JEE (Ratangiri) : Sir, I will take only
one minute, if I may.

MR. CHAIRMAN : T will give
her time later on, not now. Yes,
Shri Das Chowdhuri.

SHRI B. K. DAS CHOWDURI :
Sir, the other hon. Member has not
yet resumed his seat.

SHRI GANESH GHOSH : 1 have
not taken even ten minutes. I am
finiching. In the afternoon when Mrs.
Santwana returned she found that her
house was full of water. She went
and protested to the police officer and
requested him to close the channel.
Do you know what happened? The
police officer entered her house with
a few hirelings and beat her and her
husband. When they went to
the police station to make a com-
plaint—if the Minister wants to know
the name of the police station, I can
supply it—the police man on duty
refused to record it in the diary on
the ground that the person complaint
against is the police officer.

MR. CHAIRMAN : Now he should
resume his seat.

SHRI GANESH GHOSH : An en-
quiry should be held into all these
cat es as soon as possible and a popular
government should be re-established
in West Bengal.

SHRIMATI SHARDA MUKER-
JEE : May 1 please intervene for a
minute. The hon. Member who just
now spoke was really misguiding the
House 1 may tell you that when
their government was in power, my
cousin. who was woiking in the
Jadhavpur university. was gheraoed. .
(Interruptions) 1t is absolutely true.
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SHRI UMANATH : This is not
.a point of order....(interruptions)

SHRIMATI SHARDA MUKER-
JEE : All this happened in the Jadhav-
pur univefity. It ic nothing but
misguiding the House.

SHRI B. K. DASCHOWDHURI
{Cooch-Behar) : Mi. Chairman, Sir,
in the course of the discussion we
have heard from hon. Members of the
opposition as to what should be the
policy for the next mid-term poll in
West Bengal. We have heard that
the election should not be held in
November; though the motion is
otherwise and not regarding the elec-
tion particularly yet we have heard as

id by some of the hon. Members
that the election should not be held
in November. They have given their
grounds and their arguments too.
Because, the people in West Benga!
will not be in a position to vote in
November. Most of the areas in
West Bengal are under water, there are
water-logged areas. Here we find
Members, who seem to be the advo-
cates of the toiling people. the dis-
trcssed people, the millions of people
in West Bengal, in actual practice they
forget about miserable condition of
the people of West Bengal. These
can safe'y be said against them. Their
speeches and arguments simply mean
that elections should not be held in
November.

No matter if the election is held
in November or is not held or is held
in January o1 February, we should
sec what type of government or ad-
ministration is there under the Presi-
dent’s rule. We have just now heard
from my hon. friend, Shri Ganesh
Ghosh, about a serizs of cnses of
torture under this particular type of
"“administration. We have also heard
the hon. Minister of State, Shri
Shukla, saying that under President’s
rule the administration has proved
,to be a very efficient one: Within
" the brief span of time given to me [
would like to add some more instances
to those of Shri Ghosh who spoke
just before me.
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On the 23rd March in the Cooch”
Behar Town what had happened?
In the heart of Cooch-Behar there is
a place known as Kadamtala. There
was 2 dispute about the possession
of a particular plot of land known
as zero khatian or Government khatian
No. 0914. That particular plot of
land was under the occupation of some
person,—I would not like to mention
the name of that person,—for several
years together, for 17 or 18 years.

MR. CHAIRMAN : Deal with the
general proposition. These are in-
dividual cases. You have got only
five minutes.

SHRI B. K. DASCHOWDHURY :
Not five minutes ; give me ten minutes
and I will fininsh with three or four
instances only in my district.

On the 23rd March the local offi-
cers—the local Deputy Commissioner,
the local Deputy Superintendent of
Police, I mean, the Deputy Superin-
tendent of Police, Cooch-Behar, the
sub-divisiona! land reform officer and
the junior land reform officer, all
conspired together and demolished the
structure of that person who was
enjoying it and under whose occu-
pation that particular plot of Jand
was for the Jast 17 or 18 years. They
caused destruction to the extent of
Rs. 17,000 or Rs. 18.000.

AN HON. MEMBER : Legally ?

SHRI B. K. DASCHOWDHURY :
Most illegally.

When the matter was challenged
as to ascertain whether there was any
order of any court of law for his
eviction—I have got a photostat
copy of the particular order which
states that no eviction case was regis-
tered against the particulai person
concerned. There was nothing:
of the sort.

To conclude this particular point,
I referred that matter to the Governor
of West Bengal as to what had hap-
pened about this particular incident
and why the local officers took a par-
tisan attitude against some particular
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citizen of India. The reply is still
awaited. 1 wrote that letter in the
month of April, on 21st April, and in
the month of August I sent another
letter requesting the Governor of
West Bengal to inform me as to what
had happened and whether any in-
quiry was made to that effect. He
said the report was still awaited.

This is the type of administration
that we find ‘'n West Bengal When
a person’s right is being infringed and
jeopardised by the partisan outlook
of some particular officers concerned.
we do not find any sense of proper
administration and any proper in-
quiry into the matter. This is one
incident, Sir, which shows how auto-
cratic administration is going on
there.

Here in the Lok Sabha I tabled one
question in the month of May and it
came up on the 10th May; 1 tabled
it about three weeks or so before that
—about one fraud cese in Cooch-
Behar Primary School. The fraud
was connected with certain officers
concerned. 1 would like to refer
to uvnstarred quastion No. 10425 of
the 10th May. The reply that came
to me was, “The information is being
collected and will be laid on the
Table of the House.”

Again, in this session 1 put that
question and it came up on the 9th
August. This is Unstarred Question
No. 3412 dated 9th August. It is
the same very question. The reply
is that the information is still awaited
from the Government of West Bengal
and that it has already been reminded.
This is the type of administration
we have in West Bengal today. Under
the President’s rule, the officers there
feel themselves so supreme. There is
no constituted Government, there is
nobody else above their heads to
put them to task. They are supreme
and final there and it is shameful
that hon. Minister is saying in their
favour.

Another instance that I would like
to place before the House is that on
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the 2nd June, 1968 [ submitted a
memorandum, submitted by certain
people of my district Dinhata sub-
division to the hon. Home Minister,
Mr. Y. B. Chavan, thrqugh a letter
dated 2nd June, 1968. g:kc to read
out two paragraphs from that memo-
randum. The local sub-divisional offi-
cers in Dinhata are conspiring,—
this is what has been stated to the
Home Minister,—with ceitain anti-
national ¢lements and Pakistani na-
tionals in the Pak enclaves attached
there. I quote these two paragraphs...

MR. CHAIRMAN : Are the para-
graphs very lengthy ?

SHRI B. K. DASCHOWDHURY :
No: just 4 or 5 lines. The matter has
already been referred to the Home
Minister for information and neces-
sary action. | quote :

“That for this a section of smug-
glers (Indian by birth) and anti-
nationals joined hands with those
Pak nationals being twisted by
personal interest and, with utter
surprise, we have noticed that a
high official of Dinhata sub-division
has nicely been trapped into their
plot.

That present S.D.0., Dinhata en-
tered into this Pak enclave recently
at least on 3 occasions and collected
funds from them !'or purposes better
known to him.

15.52 Hgs.
[MRr. DEePUTY-SPEAKER in the Chair]

This matter has already been refer-
red to the Home Minister. 1 would
like to know what action has been
taken against the particular officer.
This is the type of administration that
we are having in Wast Bengal. These
officers are conspiring.with smugglers
and anti-national elements and they
are collecting funds. I do net know
for what purpose, whether it is to be
contributed to any political party or *
not. That should be enguired into.
I do not want to make allegations
further.
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Then, there is a very disheartening
report about the food position in
Cooch-Bihar district....

MR. DEPUTY-SPEAKER : Con-
clude now.

SHRI B. K. DASCHOWDHURY :
This is very important. Som: per-
sons have died of starvation. There
is a press report published in the
Basumati, a Bengali daily, of 26th
June, 1968 that 3 persons have died
of starvation in Mekliganj Sub-Divi-
sion and there was no help from the
local officers. What is rgore is that
from other reports also we find that
as many as 6 ° persons have died of
starvation in the Cooch-Bihar district
itself. If we go through the whole
report, we find what is the condition
of the people in Cooch-Bihar today.
Nearly 80 per cent of the villagers have
no money to purchase their food-
stuffs. They are completely out of
pocket. The hon. Minister has stated
that during the President’s rule and
under the present cfficient adminis-
tration, the prices of essential commo-
ditiec have come down. It is not
only that. The purchasing power of
the people of the Cooch-Bihar distiict
particularly and the people of West
Bengal in general has also gone down,
‘What has been happening there? The
people are not getting their food-
stuffs. Herethe hon. Minister has said
that the supplies aite made through ra-
tion shops. 1 have a report with me. ..

MR. DEPUTY SPEAKER : Your
time is up; only a minute.

SHRI B. K. DASCHOWDHURY :
In the last meeting of the West Benga!
Consultative Committee held on 17th
and 18th June in Calcutta. we wers
supplied with some papers. and in
those papers it har been stated that
in Cooch-Behar distiict modified ration
is being supplied to 6,02,144 units and
that modified ration is supplied only
to ‘A’ and ‘B’ categories of cardholders,
i.e.. peisons who have land upto 3
bigas—‘A’ and ‘B° categories and
not ‘C’ ‘D’, ‘E" and so on. 1| have
another statement here reccived from
the district officials, from the Deputy

17—6 LSD/68

Commissioper, and here it has been
stated that the units of ‘A’ and ‘B’
categories of cardholders, both in
the urban and in the rural areas,
are 7,90,213. The Governmcnt is sup-
plying ration only to 6,02,144, leaving
a balance of 1.88,069. Thes: people
are not being supplied any ration.
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MR. DEPUTY-SPEAKER : Shri
Yamuna Prasad Mandal.

DR. RANEN SEN: There is some
misunderstanding here. I did not move
any amendment to Mr. Shukla’s reso-
lution. Mr. S. M. Banerjee had moved
an amendment. | had supported it.
But afterwards 1 find that everybody is
referring to “my” amendment.
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MR. DEPUTY-SPEAKER : Shri

Mahato.

*SHRI BHAJAHARI MAHATO
(Purulia) : Mr. Deputy-Speaker, Sir,
I wish to thank you for giving me this
opportunity to speak today.

1 would like to say something on the
proposal to extend the Governor’s role
in West Bengal for a period of another
6 months. | shall be as brief as possi-
ble.

Sir, I am reminded of two revealing
lines of a poem written by the great
patriot-poet of Bengal—Charan-Kabi
Mukundadas :—

T F9T TG T WA

& F Fifeg g
which means Brothers and Sisters are
crying as the country has been flooded.

Sir, the whole State of West Bengal
has been under a spell of great misery
caused by drought and floods. Under
these circumstances it would be pathe-
tic indeed to add to the woes of the
people by extending the Governor's
rule which the people dread like a night-
mare. Under the Governor's rule
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the people have been ruthlessly treated
by the bureaucratic officers who, by
their indifferent attitude, have only
aggravated the problems. The utter

- official negligence has been too pathetic

—it has only added to the people’s
miseries.

Sir, that the present bureaucracy
has been indifferent to the needs and
problems of the people is clearly born-
out by the facts published in the widely
read popular weekly of Purulia—
‘Mukti.’ Mukti reports that owing to
heavy rains in the Panchet dam and
barrage, water level has been much
above the danger-mark. As a result
of this, villages on the banks of the
rivers Damodar and Utla have been
completely inundated causing immense
damage. The official reports are cons-
picuously silent about the damage
caused by heavy rains and floods in the
Purulia district, mainly in the Raghu-
nathpur, P.S. and the Nituria P.S.

Sir, this is a very sad commentary
on the grave failure of the official
machinery ; it shows the pathetic lack
of care for the unfortunate people of
Purulia. Government officers did not
care to inform the Centre about the
awful condition of this district. The
official reports speak of floods in 14
districts of Bengal. Well, but what
about the rest ? Does the Government
intend to say that no other area has been
affected ? Has there been no rains or
floods in other districts of West Ben-
gal ? Why is the’ official report silent
about the fwods in Purulia ? This dis
trict was always been victimised during
the uninterrupted Congress rule for
20 to 22 years, it faces the same lack
of sympathy now under the Governor’s
rule. What a telling story of official
apathy and inefficiency !

Sir, 1 can’t help say that all this
because 1 have seen with my own eyes
the awfully sorry plight of the flood-
affected people, especially in my dis-
trict (Purulia). No relief arrangement
has yet been made to save these people,
in Purulia from hunger and diseases.
The district of Purulia 1 repeat, Sir,
continues to be the most neglected and

*The original speech was delivered in

Bengali.
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humiliated of all. The officers under
_the Governor’s rule are merely follow-
‘ing the legacy of the 20/22 years’” Con-
gress rule. The poor farmers and
labourers are being exploited by all
who get an opportunity—the pro-
fiteer, capitalists, the mahajans, the
business-magnates, and they are doing
all this under the patronage of bureau-
crats. The opportunists are naturally
taking full advantage of the Governor's
rule and official patronage.

Sir, some people have been de-
manding a postponement of the mid-
term election and are in favour of the
extension of Governor’s rule in West
Bengal and, | am sorry to say they are
indirectly helping those opportunists,
the capitalists and the bureaucrats
who have made the lives of the people
unbearable. There are natural cala-
mities like drought and flood. But
there are even greater calamities like
the one prevailing in West Bengal :
exploitation of the masses by capita-
lists with the help of the bureaucrats
and the police. The Government ma-
chinery under the Governor’s rule has
played havoc with the lives and aspira-
tions of the people in the State. If the
Government wants to show its since-
rity, elections must be held in Novem-
ber, as scheduled, and a popular Gov-
ernment be allowed to function.  The
people must immediately be given
respite from the nightmare of the
Governor's rule. I urge that the
Governor's rule be ended imme-
diately.

Sir, the United Front Government
which infused great hopes in the pople,
has been charged with inaction, in-
efficiency etc. But what can a govern-
ment do in only 9 months? Who then,
is to take the responsibility of the 20/22
years of Congress mis-rule 7 1Is it
implicd that floods and miseries are the
creation of the UF Government ?
Let us not forget, Sir, that the Congress
was the undisputed ruler of the State
for 20 vears. What did it do in its
uninterrupted rule ?  We can never
forget, must not forget that the recom-
mendations of the Man Singh Com-
mittee are yet to be implemented.
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Sir, I acknowledge gratefully and with
great pride the compliments of men
who truly admit that Bengal was not
only the birth-place of Indian renais-
sance but was also the leader of India’s
freedom movement. But what is the
State of affairs in that province of
India that gave birth to Raja Ram-
mohan, Bankim Chandra, Rabin-
dranath, Swami Vivekananda, Sri
Aurobindo, Bipin Pal, Netaji Subhhas
Chandra and Nazrul Islam 7 [t is
heart-breaking to say that the 20/22
years of uninterrupted ‘Congress-raj’
has shattered the future, the hopes,
the ideals, the aspirations of this great
people, who gave their everything for
the freedom of the country and subse-
quently suffered at the hands of the
Congress rule as well. Tt is also
shocking and disgraceful, Sir, that
whatever | say today in Bengali will
never go on the record only because
I am speaking in Bengali, my mother
tongue, the ‘pride’ of the nation.
I urge you to see to it, Sir, that all
languages be given equal status. All
members must have the right to speak
in their mother tongues, and to be
heard and recorded as well. Otherwise
what is the meaning of democracy,
equality etc.? I request you Sir,
to make all languages ‘ heard® and
‘recorded ' in the House.

Sir, I should like to finish now, I re-
peat that I strongly oppose the pro-
posal to extend Governor's rule in
West Bengal and that it should be
immediately ended in order to lessen
the intensity of the miseries of the peo-
ple and their frustration. Elections
must be held in November, and the
people be given the right to elect a
popular Government of their choice,
Thank you, Sir.

SHRI JYOTIRMOY BASU
(Diamond Harbour) : Sir. as [ have
said on several occasions. they are
playing politics everywhere. They are
playing politics in food. They did it
when the United Front Government
was there and they are doing it other-
wise also. They are responsible for
the high prices prevailing in Bengal.
A kilogram of rice costs Rs. 3. If
you cross the border and go to Orissa
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[Shri Jyotirmoy Basu]

or Bihar it is just half the price. What
sort of national integration are you
expecting in these circumstances ? Are
you not trying to hoodwink the people?

There have been two starvation
deaths in the district of Purulia from
where my hon. friend Shri Bhajahari
Mahato comes. These deaths hap-
pened very recently. The Government
will not admit it. You have kept
under detention a number of political
workers with the idea of keeping them
out of the political field in the coming
elections. They must be released at
once.

Coming to the crime situation in
West Bengal, the number of crimes has
recorded an unprecedented height. It
was reported by Congress papers in
Calcutta that the *‘crime record has
touched an unprecedented height .
Why is it so ? There is collaboration
between the Congress, the police and
the anti-social elements. 1f I ask Shri
Chavan why he is not preventing the
crime, that is just a mockery because
Shri Chavan cannot do it as he has to
obey the command from the Congress
High Command that crime must be
perpetuated in West Benal to terrorise
the people to support the Congress.

Now, an hon. Member from the
Swatantra Party, His Majesty’s loyal
opposition as 1 call them, has said that
capital is shy. In Asansol in Ratibali
colliery the coal mine owners have
imported ex-convicts and criminals
from Agra, Chambal valley and other
places to terrorise the labour. That has
created a law and order problem, be-
cause the State Government cannot
tackle them. It is now boomeranging
on them.

Then | come to police atrocities on
people who are opposing Congress-
rule, who have opposed Congress-rule
and who are working to oppose Con-
gress-rule. The poor helpless minorities
in the districts of Murshidabad and
Nadia are in such a pitiable position
that it cannot be described. In reply
to my letter the other day Shri Chavan
wrote to me that the police has com-
mitted acts of atrocities. It is an
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admission on record. This is being
done in a systematic manner to fulfil
a certain objective, namely, to create
terror in the minds of the people who
do not want the Congress to come back
to power. ’

Now the unemployment figure has
touched a new height. How has it
happened ? The industrial growth
slowed down from 1956 when the Con-
gress was very much in power. When
they apprehended that forces opposed
to Congress were coming to power, the
Central Government conspired with
the big money bags and bureaucrats
in West Bengal and withheld Central
orders for wagon building and_many
other items for railways and ports.
That is how they blackmailed and
throttled West Bengal and created
problems of unemployment.

It is all during the Congress regime
that they diverted LIC investments
from eastern zone to certain favourite
areas of the Finance Minister, namely,
Bombay region. They collected more
business from the eastern region, Ben-
gal and Assam, but the money must go -
to the Ahmedabad textile mill owners
and big business ; otherwise, he cannot
come to the throne and displace the
present Prime Minister.

Only the other day Shri T. T. Krish-
namachari divulged that Britain offered
a loan of £67 million to expand the
Durgapur plant. If that had been
done, it would have created enough
employment opportunities. But that
money was diverted andit found its
place somewhere else. So, West Ben-
gal was deprived of the money and the
employment potential.

What are they doing in the labour
field? They are introducing automation
with all its accompanying evils
and consequent unemployment. There
has been an agitation going on against
automation and yet LIC persists in
introducing it. We have always taken
the stand that automation must not be
extended. We have protested against
it. But we do not want bloodshed in
the month of puja. the biggest festival
of the Bengalis.
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Coming to Calcutta porper, again
Shri T. T. Krishnamachari divelged
the other day—I have written to the
Prime Minister but she has nothing to
say against it—that Rs. 200 crores was
set apart for developing Calcutta. That
project has been shelved or the money
has been diverted. I have got no
answer from the government, because
it is true.

Now, coming to the elections, why
do they want more time if they are sure
they will win any time the election is
held ? They want to settle the diffe~
rences within the party. So, they go

* from place to place, getting support
for them—Shri B. M. Birla, Shri Bijay
Singh Nahar, Shri Asu Ghosh and
Shri Purvi Mukerjee and many others,
it is a wonderful circus that is going
on between them. Shri Atulya Ghosh
wants more time so that he can patch
up with the flag-bearer of the Congress
party, the jotedars, the hoarders of
rice. They must be given time, the
benefit of another harvest. Otherwise,
who will wreck the United Front
Government ? That will definitely come
to power. So, the election must be
held in the month of November. In
order to see that their end is achieved,
this unholy emissary, Shri Dharma
Vira, against whom serious strictures
were made by the Public Accounts
Committee ten years ago, which I am
going to publish, this unfit man of the
civil service, he has been sent to Bengal
as the head of the” State. There was
a serious charge of importing Japanese
textiles in 1952 and causing a loss
of Rs. 55 lakhs against this person,
and yet he has been appointed this post
because they want a man who can
be blackmailed and made to do nefari-
ous things.

Now about corruption in West
Bengal, we had a man as vigilance
commissioner who was ounr Foreign
Secretary, Shri Subimal Dutt, an ho-
nest and reliable man with high inte-
grity, who has replaced Shri Thacker.

e has given reports against high civil
servants of West Bengal of corruption,
misrule and misuse of power. 1 want
a categorical answer from the Home
Minister, if he has got the courage to
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face this allegation as to what has been
done to that ; what steps have been
taken agminst that officer. We want
Shri Shukla, through you, to place a
list of names of those.

Then, there is trouble between the
BCS officers. There is a coterie rule
of the Chief Secretary and his favourites.
They have been practising nepotism
as far as possible, rejecting the claims
of senior good deputy magistrates.
He had been selecting people of his
own choice to form a coterie. Now
they have gone to the High Court in a
writ. There are twocases pending.
All these things are happening.

This is a brilliant record, Shri
Shukla ! I might tell him that they
have ruined West Bengal in 20 years
and in these last few months they are
striking the last nail in the coffin.

MR. DEPUTY-SPEAKER: Shri
Tridib Kumar Chaudhuri. Just five
minutes.

SHRI TRIDIB KUMAR CHAU-
DHURI (Berhampore) : Mr. Deputy-
Speaker, Sir, you do not expect me
to deal with the stupendous problem
with which my State is confronted
today in five minutes’ time. I would,
therefore, not touch upon them. It is
a god-forsaken province and not only
the Olympian gods of New Delhi have
forsaken that State, it seems that even
the gods who sit in high heaven are
sore with Bengal and have poured all
the flood waters that they could gather

‘into that State. We are not yet out of

the woods. The end of September is
a terrible time and one is not very sure
what will happen then.

I would only deal with one point.
We are extending President’s rule.
We have also a provision that during
the pendency of President’s rule there
is to be a kind of a consultative com-
mittee, which has hardly any powers
but still sometime sthey meet and discuss
problems of the State—administrative
problems, smaller problems—which
cannat come up here.

I do not want to waste the very
little time that T have at my disposal
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in washing or trying to clean up old
dirty linen. The Congress has cer-
tainly gathered enough dirty linen in
20 years of their monopoly rule in that
State and certainly I do not deny that
the record of the United Front also
is not flawless in all respects because
the United Front Government, if it had
any failing, had tried to unite every-
body under the Sun—Shri Humayun
Kabir, Dr. P. C. Ghosh and all and
sundry. So the United Front had to
pay the price.

SHRIMATI ILA PALCHOU-
DHURI : Dr. Ghosh is with the
Congress now.

SHRI TRIDIB KUMAR CHAU-
DHURI : Yes. They sent many Trojan
horses in the United Front when the
United Front was in power. Anvway,
I am not going into that.

What is the remedy ? Suppose, this
President’s rule is extended for the next
six months, The consultative com-
mittee met only twice—once in New
Delhi and then again for two days in
Calcutta—and they discussed only the
next elections. They did not discuss
any administrative problem. I put
it to Shri Shukla, let us not take
up all those instances which were men-
tioned by Shri Ganesh Ghosh on this
side—-very serious charges against police
officers and others. 1 would put to
him two simple, very ordinary. law and
order problems. You say that the
law and order has improved. QOur
friends on the Swatantra benches were
very eloquent in heaping plaudits on
Governor Dharma Vira's rule. Only
a few weeks back, in the heart of
Calcutta, in the Park Street area, a
dacoity, a robbery. took place in broad
daylight and the post-office cash was
looted. What has happened to that ?
You are supposed to have one of the
most efficient police forces in Calcutta
and you have now a very able, sup-
posed to be very able, administrative
Governor at the head of the administra-
tion and all your Chief Secretary,
Home Secretary and other Secretaries.
I have nothing against them personally.
But what have you done 7 This is not
the only solitary instance of one
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robbery in the heart of Calcutta. A
few months back, in March, one of the
Express trains which connects Calcutta
with my district Murshidabad, the
Lalgola fast Passenger train, was
stopped in broad daylight and the train
was looted, the passengers were looted,
from upper-class passengers to third-
class passengers, and all their belong-
ings, cash, ornaments, everything was
looted. What has Mr. Shukla's ad-
ministration through the Governor
done to find out how such a thing hap-
pened, who has been caught and what
has been done ? Nobody knows uptill
now. At Jeast, there has been no
report in the press as to how many
people were arrested and how many
people were rounded up. These are
the two simple law and order pro-
blems which T have put before the
House, not only law and order but
everything.

Then, the food problem was touched
by Mr. Jyotirmoy Basu. Unemploy-
ment and other problems are there
galore. Only if you devise some me-
thod during the pendency of the
President’s rule by which these problems
can be touched., can be discussed in
some forum—they cannot be dis-
cussed in Parliament every other day—
or if the Consultative Committee meets
more frequently not only to discuss
the laws that are to be passed but also
to discuss these problems, then, per-
haps, we can do spmething.

The elections are necessary because
these problems cannot be tackled
by just a bureaucratic Government.
Therefore, elections must be held
as early as possible. But 1 do not
know when that will be. In the mean
time, something should be done about
these problems.

MR. DEPUTY-SPEAKER :
hon. Minister.
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SHRIVIDYA CHARAN SHUKI.A:
Mr. Deputy-Speaker, Sir, while moving
this resolution for the consideration
of the House, I had mentioned in de-
tails what we have been able 10 achieve
in West Bengal during the President’s
rule. I had also mentioned that the
President's rule or Governor's rule is
no substitute for a democratic rule.
We do wish that the democratic rule
comes to West Bengal as quickly as
possible.

I had said many things. But I would
like to repeat one basic point which 1
bhad made then that whatever action
we have taken and whatever work has
been done by the administration therc
has been done with complete impartia-
lity. There has been no question of
any political party interest, as far as
the work of the Government in West,
Bengal is concerned.

SHRI JYOTIRMOY BASU: Are
you prepared to send a Parliamentary

Delegation there ?

MR. DEPUTY-SPAKER : Order,
order.
SHRI JYOTIRMOY BASU: It is

utterly bogus, what you say. Are you
prepared to take the challenge of send-
1ng a Parliamentary Delegation there ?

SHR1 VIDYA CHARAN SHUK-
LA : Mr. Basu is fond of making wild
allegation and he has got a wilder
language to use. I am not accustomed
to thai language. But whaiever he
is saying does not befit. . (/nterruptions)
Mr. Basu’s words do not befit him,

they do not befit the dignity of the
hon. Member of Parliament, and he
should not be acting in this irrespon-
sible manner in this hon. House. . ..

SHRI JYOTIRMOY BASU : He
must withdraw that, Sir....

MR. DEPUTY-SPAKER : will
you please resume your seat 7

SHRI JYOTIRMOY BASU : No,
Sir. He must withdraw that.

MR. DEPUTY-SPAKER : 1 cau-
tioned you not to interrupt. Still

you threw that challenge.

SHRI JYOTIRMOY BASU: 1|
have a right to interrupt. But how
can he say that ?

MR. DEPUTY-SPAKER : How
can we carry on proceedings like this?
Plcase resume your seat.

SHRI1 JYOTIRMOY BASU: Unless
he withdraws that he said, the House
will not move. ...

SHRI RANDHIR SINGH (Rohtak):
We are going to pay him in the same
coin if he behaves like this.

SHR1 JYOTIRMOY BASU : He
must withdraw it.

' MR. DEPUTY-SPAKER : When
you once interrupted, I cautioned you.
'Bul, for the second time you interrupted.

SHRI1 JYOTIRMOY BASU : You
are within your rights to caution me,
but not the Minister of State.

MR. DEPUTY-SPAKER : He used
the expression that your language is
irresponsible, if 1 have heard him
correctly. This expression is not un-
parliamentary. He could have used a
milder expression. Beyond that, there
is nothing that I can say.

SHRI JYOTIRMOY BASU: Yoy
have said it in a very different way.
1 am not prepared to swallow that
Unless he says that he is sorry, the
House cannot move.



2587 President’s Rule

MR. DEPUTY-SPEAKER : As 1|
said, he could have used a milder
expression. But the interruptions were
s0 provocative. Naturally when there
is a provocation from that side, there
is a reaction here. What can the Chair
do in such a position ?

SHRI JYOTIRMOY BASU : May
I very humbly point out that the Chair
is within its right to pull me up, but
not the person from the other side of
the House. You must tell this State
Minister to say ‘sorry ' and ask him
to withdraw that expression ; other-
wise, this House is not going to move.

MR. DEPUTY-SPAEKER: As
you said, you have got to submit to the
Chair. Please resume your seat. You
give me a threat that the House will
not move. This is not the way to deal
with the problem. As 1 have already
stated, it was a reply to your challenge.
In what language it should be couched,
that is for him to decide ; I cannot
decide. If it is unparliamentary, that
is a different thing. But if an hon.
member from this side or from that side
were to say that a member makes an
irresponsible statement, I cannot check.
Beyond that, he did not say anything.

SHRI GANESH GHOSH : He
said, he is behaving in an irresponsible
manner.

SHR.I VIDYA CHARANSHUKLA:

'ﬁm what I have said and you

de whether it is objection-

able I said, the statement that Mr.

Basumadeandthcwayhenmde:t

does not befit his dignity or the dignity
of the hon. House.

SHRI GANESH GHOSH : He
said, he is behaving in an irresponsible
manner,

SHRI JYOTIRMOY BASU :
is not saying what he said. -

MR. DEPUTY-SPEAKER : Please
bear with me for a minute. If a
member says, ‘‘your expression or
behaviour or interruption does not
befit the dignity of the House ”, it is
his view. He has retorted. That is
all. Beyond that, what was there ?

SHRI GANESH GHOSH: Is it not

He

AUGUST 28, 1968

in West Bengal (Res.) 2388

unparliamentary ? (interruptions)

MR. DEPUTY-SPEAKER : It is
not unparliamentary. As 1 said, the
Minister could have used a milder
expression. But you provoked him.

SHRI GANESH GHOSH : He
said, he is behaving in an irresponsible
manner.

SHRI JYOTIRMOY BASU :
him say that he did not say that.

MR. DEPUTY-SPEAKER: He has
explained already what he has said,
He has repeated it. There is nothing
objectionable in that.

SHRIVIDYA CHARANSHUKLA:
I request the hon. Member not to be
so sensitive. His senitiveness only shows
that there is some truth in what I am
saying. He should not let the cat out
of the bag like this. 1 was saying that
the administration under the President’s
rule has been completely impartial.
1 want to repeat that it is our intention
also. There might have been some
instances here and there where some
officer might have defaulted. But our
effort and our intention has been in the
direction which I have indicated. We
have been able to improve the tone of
the administration in that State.

Before taking up individual points
I should briefly refer to the unfortunate
flood situation. The Home Minister
held a series of consultations. Two
meetings were held with Parliament
Members from West Bengal yesterday
morning and today morning. Every
Member gave his suggestions and ex-
pressed his opinion about the adequacy
or otherwise of the measures taken.
The hon. Minister of Irrigation and
Power has, I understand, made 3 state-
ment on-this matter. We shall consider
all the suggestions and se¢ what impro-
vements we can make. We are all one in
saying that no efforts should be spared
to-see that all the relief that is possible
and within our means and the time
available should be provided and we
should do our best to this end.

DR. RANEN SEN: Give Rs. 14
crores as demanded by the West
Bengal Government.

Let
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SHRI VIDYA CHARAN SHUKLA:
] have said “within our means *. What-
ever is possible we shall do. It is not
possible for me here and now to indicate
what amount will be given.

Many hon. Members have expressed
their opinion on the desirability or
otherwise of holding the mid-term
elections in November. The position
of the Government of India is clear.
The time for mid-term elections is to be
fixed by the Chief Election Commis-
sioner or the Election Commission and
we requested him to fix a date as early
as he could. He went to Calcutta and
met the representatives of leading poli-
tical parties and fixed a certain date in
November. If the date has to be chan-
ged the Chief Election Commissioner
will have to consider again all the
factors available tohim. He may or
may not change the dates. 1 hope
he would consult the representatives
of political parties again and then take
a final decision and I am quite sure he
will take into account the views expres-
sed in this hon. House. We are not
at all concerned whether the elections
are held in November or later. We like
it 1o be held as early as possible but
we leave the judgment entirely to the
Chief Election Commissioner.

Some amendments seek to extend
the President’s rule by three months.
I understand the anxiety of the hon.
Members who have moved those
amendments and they probably think
that if it is extended by six months, the
elections might be postponed. What
I have said a'ready should remove the
misgivings in their minds. We are not
at all mterested in continuing the
President’s rule till the expiry of the full
period of six months. The normal
practice is. that we ask for six months.
It is common knowledge that if the
clections are held as we expect they
would be in November and a represen-

- tative Government is formed in West
Bengal, the Presidential Proclamation
will be revoked immediately. There 15
no question of our continuing the
President’s rule even after that. This
is an enabling provision and the Pro-
clamation will be revoked immediately
a representative Government is formed.
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And in view of this explanation, I hope
the hon. Members will withdraw the
amendment that they have tabled.

Some hon. Members have neationed
the problems facing the city of Calcutta.
We know that there are stupeadous
problems, in the city of Calcutta,
which is the largest city of our couatry
and it has got very many problems
connected with very many situations
which were not entirely under the con-
trol either of the local administration
or of the State Government. But, as
I have explained earlier in my speeches
regarding other States, the same policy
will be followed by us here. Where we
want to undertake measures of public
good and we want to implement them
very speedily, we do not want to take
up such matters as will cast a serious
financial burden on the forthcoming
Government. We do not want to
make a decision or start a work which
will be a financial burden on the coming
Government, and they may not like
that kind of thing, and I do not think
in the interim period, when we are
governing ths State of West Bengal,
we should take any such step. But
wherever there are cases where money
has been sanctioned, there is no dispute
about it, and where the work has not
been carried out in an expeditious man-
ner or is behind schedule, we would
definitely like to do our best to carry
it forward. But we should not like to
commit the future Government to any
kind of financial expenditure or burden
when the President is ruling the State.
This is our position as far as the major
matters are concerned.

SHRI JYOTIRMOY BASU: Is
not the sum of Rs. 200 crores given by
T. T. Krishnamachari during his pe-
riod for the development of greater
Calcutta being diverted ? We want an
answer.

SHRIVIDYA CHARAN SHUKLA:
In my speech, I had mentioned some-
thing about the labour situation. But
certain hon. Members have made some
references to that. Mr. Jyotirmoy Basu
was pleased to say something about the
unemployment situation there. 1 want
to give some figures to the House as to
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[Sbri Vidya Charan Shukla)
what we have been able to achieve
as far as the workers’ condition and
workers' employment in West Bengal
are concerned. When President’s rule
came in West Bengal, there weie 44,372
workers involved in closures, strikes
and lock-outs. At present, there are
only 20.473. This shows to what ex-
tent we have been able to improve
and for even what remains to be done.
it is not necessarily, ..

SHRI1 JYOTIRMOY BASU :
helpful statisticians they have !

SHR1VIDYA CHARAN SHUKLA:
It is not as if we are satisfied with it.
We would not like anybody to remain

Very

unemployed, but the situation that .

prevailed immediately before President’s
rule has got its own back-leash ; we
will take time ; may be it will take
many months cr many years completely
to wash out the bad effects of the eco-
nomic depression or the political insta-
bility or whatever it is—I do not want
to use any strong words for it—but
this quite unwholesome and un-
healthy situation was created. It is
slowly being brought back to normal
and these efforts of ours have brought
down the number of workers who are
affected by closures, strikes and lock-
outs to this number, and we hope it will
go down further.

We have already appointed a survey
team to survey the closed industrial
units and see what we can do again
make them start. | hope as a result
of this survey and our efforts we shall
be able to activise more and more indus-
trial units there, so that the workers
who have no work at present will get
back their job.

Certain references were . made to
police atrocities. Here, [ am not
holding any brief for anybody. But
1 would again repeat whereas the police
force has been trying to do its work in
very difficult and very complicated
situations, it is likely that there may
have been stray cases heic and there.
But the atrocities or wrong behaviour
are always tackled and we want to put
down such cases ; whenever we find
that the offenders are doing like this,
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we would like to take action against
that and see that such cases do not occur.
But by and large [ would say that the
efficiency of the police has become
better . The reason why it has become
better is, there is no political inter-
ference with the work of the police.

As far as the law and order situation
is concerned, some hon. members have
said that it has worsened and the crimes
have gone up. | would submit that
except under two heads of crime,
the figures have gone down in every
other head. Even in those two heads,
the increase is marginal. So, it is not
proper to say that it has worsened
after President’s rule.

Regarding starvation deaths, in my
opening speech, | had said that when
President’s rule was imposed. a certain
number of people were being served
by the modified rationing scheme.
After imposition of President’s rule,
we brought a very much larger portion
of the population under this scheme.
We also increased the quantum of rice
in the ration. It was 2.75 kgs earlier.
We have increaed it further.

All this effort has been made by the
local administration with local resour-
ces. By marshalling the resources
properly and by intensive internal
procurement, by procuring more food-
grains and distributing them better,
they have been able to achieve these
results. I checked up and 1 am told
that no starvation deaths have taken
place. There have been reports in
newspapers and some reports were
received by the West Bengal Govern-
ment. They made on the spot enqui-
rics. Those enquiries did nmot subs-
tantiate any of these allegations. They
have denied that any starvation death
has taken place in West Bengal.

SHRI B. K. DASCHOWDHURY :
Is the minister prepared to have a
judicial enquiry about the starvation
deaths ? 1 will prove six cases in my
district of Cooch-Behar alone. I am
stating this with full responsibility.

SHRIVIDYA CHARANSHUKLA:
If the hon. member gives specific
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cases, we shall have enquiries made
and if they are found true, we will have

" no difficulty in admitting it. Tt is not

for me to say that they have taken
place or not. If enquiries reveal that
they have not taken place, I cannot
agree with the hon. member. But if he
gives specific cases, we shall definitely
have enquiries made.

About the vigilance cases, wherever
the Vigilance Commissioner has framed
charges and recommended depart-
mental proceedings, proceedings have
been started. But wherever he has
not been able to formulate charges,
proceedings have not taken place.
But as soon as the charges are formu-
lated, proceedings will be initiated.
I can assure the House that nobody
who is suspected to be currupt will be
spared under the President’s rule.

SHRI JYOTIRMOY BASU: 1
made a specific request for the names
of those officers against whom the
Vigilance Commissioner has made
charges of indulging in corrupt prac-
tices. Will he give these names?

SHRI VIDYA CHARAN
SHUKLA :  This information has
already been given during the Question
Hour in the Rajya Sabha. If the hon.
member takes the trouble of tabling a
question, ful! information will be given.
We do not want to hide anything. We
need not give names of those persons
whose cases are bcing investigated.
But wherever investigations have been
completed and proceedings have been
started, those n 'mes can be given.

Shri Tridib Kumar Chowdhury re-
ferred to the meeting of the consultative
committee. We want to hold a meet-
ing as soon as possible. [ think within
one or two weeks of the end of the
session of Parliament, we shall be able

~10 hold a meeting. In these meetings,

we consult many things, apart from
legislative business. All hon. members
who are members of the committee
are most welcome to bring forward
any matter they like before the com-
mittee.

ture (Delegation of Powers) Bill
Having said this, Sir, I would com-
mend this Resolution to the acceptance
of the House.

MR. DEPUTY-SPEAKER : 1 shall
put all the amendments together.

Amendments Nos. | and 5 were put and
negatived

MR. DEPUTY-SPEAKER : The
question is :

“ That this House appioves the
continuance in force of the Pro-
clamation dated the 20th February,
1968, in respect of West Bengal issued
under article 356 of the Constitu-
tion by the President, for a further
period of six months with effect from
the 22nd September, 1968."”

The motion was adopted.
16.56 Hrs.

BIHAR STATE LEGISLATURE
(DELEGATION OF POWERS) BILL
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MR. SPEAKER : Motion moved.

“ That the Bill to confer on the
President the power of the Legisla-
ture of the State of Bihar to make
laws, as passed by Rajya Sabha,
be taken into consideration.”
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[ Trmeare wrd] SHRI D. N. TIWARY (Gopal-
gefag sl & fawfas ganj) @ Please give me two or three
; " ~  minutes. '
ECIC MR. SPEAKER : All right ; I have
. o1 ‘ff fe, no objection. When the Opposition
afe @i 79 W fafefed TeZTT  gets three, at least one from the Con-
# W ¥ wm feur s wgr &1 - geess must get an opportunity.

TSl Sl #oggA ¥ =t g0 Are famdt : Aww AEIET,
@A FEEH W AW T ghwm v feR @ st
foar mr &, aFn AW A A o @ o g R, @ R

§ e & A w0
q 3% wm fom o qw oW A o fow g afag &
ﬂ‘n;:ﬁm.‘a:rhaﬁea%qﬁ& e ¥ g oMH F FAw oA w7
g faar od, wifs a7 Y Tog & avar ar | W ag feafa A@ &)
ary TEEd § W og) i ot fe o 90 a, W@

MR. SPEAKER : The difficulty is fagre @ fasha saedr
this. There is only one hour allotted g *
by the Business Advisory Committee, ’ "
Within this, 1 am trying to accommo-  ¥1<% g & faam it w oy
date as many as possible, by giving % 2.
five minutes each. But if in one party
three Members want to be accommo- .
dated, I do not know what to do. At st o sTex ()
the cost of the Congress party, I have  Swmmeq 3T |
been trying to apportion some time to

v

Shri Surya Prakash Puri, Shri B. S. foamty; & o7
Sharma and Shri Ram Avatar Shabstri " 91° ° x T *
who have spoken. Even within each ~ ®t & Tt ¥ g@ ¥ For q@
party, if three Menﬁbers w;nt ;o speak, fymrEl #r 97 =@ M T oWl W
I do not know what to do. (/ntrerrup- . -

tion) You must help me. What can IV Wt FEa g a ™ ¥ A
1 do? The Chair cannot help it. # waft o =@ =1 &1 & f&
Three Members want to speak from e e s FT TE |

. w5 T
one party. The Chair cannot help
anybody or any party at this rate. | I W WA FT
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e s 3(2) s &:

“Provided that before enacting
any such Act, the President shall,
whenever the considers it practicable
to do so, consult a Committee cons-
tituted for the purpose consisting of
forty members of the House of the
People nominated by the Speaker
and twenty members of the Council
of States nominated by the Chair-
man.” ’
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5(2) (7) & %1 mw §:

 prohibit or restrict the transfer
of land by or among the members
of the Scheduled Tribes in such
area ;"



Powers) Bill

2625 Bihar State’
ate Legislature
ture BHADRA 6, 1890 (SAKA)Y (Delegati
ation of 2626

BTEEEEE
ww & m,m.ﬁﬁe\m,m_mﬁ. o -
m;ﬂ s - Wﬁ..&.wrﬂ - ¢ .

mm mm.mw%m.m m\w“mﬂ\ wmwmhﬁmmWW Ehmw\_m\mﬁmnwﬁlm._w
es Tm EEEps B o 2 c* e E
lm & \W,ﬁ,mvm\mm Wﬁ,m ﬂ%wm#.wﬁw ¥ . ﬁ%@w‘mw
mm,m.m.m ﬁm wmm.ﬁmw@w . g mmmmmmﬁz TE
BELE 5% m?ﬂm?mim oot
EE K ﬁt@ mwﬁ&\m‘ww\m @.m owm\mm hm«mmwmwrmmw«%,m
® mﬁmmmﬂmm E mmi " EEEEE - "
.m Wﬁmmmmm ] mnm FprpiEg mawﬁ FEETE
= ,Tm £ mam:mmm BEEEEe sptessizhy
Wm.w_m ﬁ\_ma.um W m\mﬁhﬁ. _«%ﬁw\r_m_.m (mgm\a.m_m ®
grEferf AL (11934 - prireEEE

rm mm nm ﬁm . .W, ﬁﬁ_\_vg_ﬁnmwu...,

o EEw m\m,w .mtwm.m M m \w.wwwmm mmmﬂmmw
EREEE amm@mm ﬁwm



Powers) Bill

AUGUST 28, 1968  (Delegation of 2628

Bihar State Legislature

2627

BETE , & w #
i it i 8 b
EFeg se fopbuebrekE] mm wmmﬂ pe EE_ P
ﬁ%.ﬁtm Ex b .m,w_a”ﬂmm.mwﬁ m mmw m.w. 13 m ﬂﬁmw
mmmwm B mm?w eaad: qwmmw mmy mm mmm %
I R T I A R A
T REYEEELEY ETCREYEEEEL BEEEF EEEFF
MWW.:W..WWW%WM“& wwmuwmmimnmﬁ mﬂm mﬂm Mmm@m.\m w_w
mWﬂWW%ﬁﬂmmmmw mWWNﬂ%ﬁMMMW mﬁmw(&mﬁmm.mwtm‘
d ol -~ . & o o . . B
.mﬂﬁ%ﬂmmmmﬁﬂﬁmu W.MH%@MWM mm Mm.my”m,m% H\tn\ ,mf,m
R A T T TR mm T
perPECppgriony, SLEREEVERE £t ETW
ETbw EE e mwmwmmana,mm wﬁimmnw mwnmmmwmm



2629 Bihar State Legisiature BHADRA 6, 1890 (SAKA) (Delegation of 2630

Powers) Bill

£
%
ﬁ
@

;

k

m ®EE wwmm

mmwmmm&
mmmﬁ E*

mmwﬁ@a
waammmmmm

i i
i g
m%@
five
it

mm
(E v,

o

afafs ¥ TwEx aeg ¥ @

EEE

ﬁm%

&

T AGH FL

4

§ @ @7 1) foafesar St

4
1

st fageor ww: @w S fadg
ﬁmﬁwmanmwﬁﬁ ﬁsqm
g4 F@T W@ § 1 WA G4 gEw

ﬁwmﬁﬁwl

m

18 Hrs

¥ 7g w owr fv w afafa &
gTT Zw A g|rg A § W aemg

Wmﬁm@mhwmmmm

mmm
MMWW

m.&
ﬂ

%

£

Ty

ﬁmﬁwmqumwmﬁ

ihﬁﬂﬁ Wm mwv

i

& % w
mmmwmﬁmemmm mamwmemma

.mﬁ
a%‘mam E m T
mﬁm@ WQWMWﬁwwﬁmv
wm mmmm mmmmwam@mm

mmmwam%mﬁawmﬁﬁm

wﬁwmmaWWWWWMthwm

:

W aaem w mﬂmem
¥ m@ mmmm m mammm
o S T S 34,

am
tﬁﬁxmwMWm mﬂm

21—6 LSD/68



2631 Bihar State Legislature

4
w4l
%
) 3
E';-grg*;gg
:’bg' iwi&i

Some Hon. Members rose.

MR. SPEAKER : Order, Order.
Please sit down. | shall allow one or

AUGUST 28, 1968

(Delegation of 2632
Powers) Bill

two Bihar Members who have not
spoken to put questions.
The question is :

“That the Bill to confer on the
President the power of the Legis-
lature of the State of Bihar to make
laws, as passed by Rajya Sabha, be
taken into consideration.™

The motion was adopted.
MR. SPEAKER : The question is :

* That Clause 2 stand part of the
Bﬂl."

The motion was adopted.
Clause 2 was added to the Bill,

Clawse 3—(Conferment on the Presi-
dent of the power of the State Legisla-
ture to make laws),

SHRI BIBHUTI MISHRA rose.

MR. SPEAKER : 1 gave you a
chance to speak. You have spoken
already. I gave you the first chance in
the Congress Party. You should not -
ask for a second chance. You are a
senior Member. If you want you can
move your amendments to clause 3.

SHRIBIBHUTI MISHRA : Ibegto

move .
Page 2, line 4,—
add at the end— *

“and the President is autho-
rised to delegate such power
to the Council of Ministers"

Page 2,—
(i) line 5,—
for * President "’ substitute—
* Council of Ministers ™
(ii) line 7,— ¢
for “ he " substitute—
| )
Page 2,—
(i) line 9,—
Sfor ** President ™ substitute—
* Council of Ministers ™



2633 Bihar State Legislature BHADRA 6, 1890 (S4KA) (Delegation of 2634

(ii) line 10,—
Sfor * he " substitute—
(0 (3)
Page 2, lines 11 and 12,—

Sor ** forty mambers of the House
of the People "

substitute ** fifty-three members of
the House of the Peo-
ple belonging to the
State of Bihar and
twenty members of the
House of the People be-
longing to other States™
(4)
Page 2, line 14,—
Jor * President "' substitute—
* Council of Ministers " (5)

Page 2, line 24,—
for “President” substitute—
** Council of Ministers "  (6)

MR. SPEAKER : 1 shall put the
amendments to vote now.

Amendments Nos. | to 6 were put and
negatived.

MR. DEPUTY-SPEAKER :
question 18 :

* That clause 3 stand part of the
Bill.”-

The motion was adopted.
Clause 3 was added to the Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

SHRI VIDYA CHARAN SHUKLA:
Sir, I beg to move :

“ That the Bill be passed.” .
MR. SPEAKER : Motion moved :
* That the Bill be passed.”

The

Now, those who have not spoken
at all may now put questions. Only
those ; one or two minutes does not
matter.
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SHRI HIMATSINGKA (Godda) :
In Santal Parganas, there has been a
heavy incidence of leprosy. A certain
amount of money has been allotted for
that purpose. Will the Government
consider the desirability of giving some
more amount, because the persons who
are suffering are mainly aboriginals ?
3 development blocks have had
droughts for the last threec years con-
secutively. Will something be done to
render relief to those three areas ?

SHRI LOBO PRABHU (Udipi) :
Sir, a c.harge was very lightly made by
my hon. friends here that the mis-
sionaries are indulging in converting
adivasis with bribes and with other
inducements. This charge was made
before and the Minister had occasion
to say that the State Government
had made inquiries even at that time
of famine and they found that there
were no such instances. 1 would like
the Minister to clarify that there is no
such movement to win over adivasis
by unfair or illegal means. Hec should
categorically deny that. It is not fair
to make this aspersion and to say that
one religion is indulging in the plunder
of another. It is not fair (Interruptions).
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Division No. 21]

Agadi, Shi S. A,
 Ahirwar, Shri Nathu Ram
“Ahmed, Shri F. A.

\Azad, Shri Ahagwat Jha

Bajaj, Shri Kamalnayan

Barua, Shri Bedabrata

Besra, Shri S. C.

Bhagat, Shri B. R.

Bhandare, Sktri R. D.

. Phatm Prakash Singh, Shri
Chandrika Prasad, Shri
Chaudhary, Shri Nitiraj

Singh

Chavan, Shri Y. B.

Choudhary, Shri Valmiki

Das, Shri N. T.

Dassappa, Shri Tulsidas

Dass, Shri C.

Deshmukh, Shri Shivajirac S.

Dhillon;eShri G. S.

Dhuleshwar Meena, Shri
22—6 LSD'68
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MR. SPEAKER : The question is:
“ That the Bill be passed.”
The Lok Sabha divided :

AYES

(18.36 Hgs
Dinesh Singh, Shri
Dwivedi, Shri Nageshwar
Gajraj Singh Rao, Shri
Gavit, Shri Tukaram
Gupta, Shri Lakhan Lal
Hem Raj, Shri
Himatsingka Shri
Jadhav, Shri Tulshidas
Jagjiwan Ram, Shri
Jamir, Shri S. C.
Kamble, Shri
Kamala Kumari, Kumari
Kedaria Shri C. M.
Kesri, Shri Sidaram
Kureel, Shri B. N.
Lalit Sen, Shri
Laxmi Bai, Shrimati
Mahadeva Prasad, DR.
Mahida, Shri Narendra
Singh
Mabhishi, Dr. Sarojini
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Master, Shri Bhola Nath
Menon, Shri Govinda

Minimata, Shrimati Agam
Dass Guru

Mishra, Shri Bibhuti
Mishra, Shri G. S.
Mrityunjay Prasad, Shri
Naidu, Shri Chengalraya
Pahadia Shri Jagannath
Paokai Haokip, Shri
Parmar, Shri Bhaljibhai
Partap Singh, Shri
Patel Shri Manubhai
Patel, Shri Deorao
Patil, Shri S. D.

Patil, Shri T. A.
Pramanik, Shri J. N.
Radhabai, Shrimati B.
Raju, Shri D. B.

Ram Dhan, Shri

Ram Dhani Das, Shri
Ram Subhag Singh, Dr.
Ram Swarup, Shri
Rana, Shri M. B.
Randhir Singh, Shri
Rao, Shri Thirumala

Abraham, Shri K. M.

Chandra Shekhar Singh,
Shri

Desai, Shri Dinkar
Goyal, Shri Shri ghand
Jha, Shri Bhogendra

Jha, Shri Shiva Chandra
Joshi, Shri Jagannath Rao

AUGUST 28, 1968

Powers) Bill

Raut, Shri Bhola

Reddi, Shri G. S.

Roy, Shri Bishwanath
Sadhu Ram, Shri
Sambasivam, Shri

Sanghi, Shri N. K.
Sankata Prasad, DR.
Sapre, Shrimati Tara
Sayeed, Shri P. M.

Sen, Shri Dwaipayan

Sen, Shri P. G.
Shankaranand, Shri B.
Shashi Bhushan, Shri
Shastri, Shri Sheopujan
Shiv Chandika Prasad, Shri
Shukla, Shii 8. N.

Shukla, Shri Vidya Charan
Siddayya, Shri

Siddeshwar Prasad, Shri
Sonavane, Shri
Sudarsanam. Shri M.
Suryanarayana, Shri K.
Tamaskar, Shri

Tiwary, Shri D. N.

Verma, Shri Balgovind
Vyas, Shri Ramesh Chandra

NOES

Kachwai, Shri Hukam Chand
Kameshwar Singh, Shri
Kapoor, Shri Lakhan Lal
Khan, Shri Ghyoo. Ali
Kisku, Shri A. K.

Madhukar, Shri K. M.
Misra, Shri S inibas x
Mohamed Imam, Shri J.

(Delegation of 2648
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Puri, Dr. Surya Prakash Shastri, Shri Prakash Vir
Ranga, Shri Shastri, Shri Ramavtar
Ray, Shri Rabi

Samanta, Shri S.C. Somank St 1C.K
Sharma, Shri Narain Swarup Tyagi, Shri O.P.

Sharma, Shri Yajna Datt Viswambharan, Shri P.

MR. SPEAKER : The result* of the SHRI MANUBHAI PATEL : (Da-
division is : Ayes 91; Noes 26. bhoi) : Sir, I may also be allowed to
put a question.

The motion was adopted.
MR. SPEArl{ER : Only 5 names are

TETIT TTeR . taken out of the lot. A number of
s (QE) °  Members have given notice. We pick

;m ‘13;3‘? ™ q"g o 9% out only 5 names. That is all.
g # g fawar L
. SHRI MANUBHAI PATEL :
zm # faen ™ 3;“ LW o I;Imhutcs. TEL : Just
Y A W OR I \R. SPEAKER : It will mot be

fgd | proper. You are unlucky; you did
not come in the lot. I cannot make

MR. SPEAKER : You put a  you lucky by my discretion.
question.
18.33} Hrs

W":_{;q ﬁﬁ::" ﬂﬁl : W&i“ %‘T [MR. DepuTY-SPEAKER in the Chair]
o el w1 oufas @ @ W =t T fag Wt (amma) -
T AaeE g ¢ IMEH WRRY, TEET AR AW
F |t Wi A ogr fadehr fand
st gewER Wt . T oWt fewfat # afafefew & &
wfaF< § 7@ IO dAEA I ST W U @ AR g AR A
MR. SPEAKER : Order, order. W ol N
. . TOAET, . (- c
th ~an-Ho .. I Wi # wmn, 7y faRer fard
:::io:“s:fi Ra;hI::ilrf sm.fé ;tr:asdt:-si. faemdr 3w AmaegEE wfe &
) owTHY 9 ® qfEET  gEen agr
fard w | S @ afafafedi

18.33 Hrs '-
R R FT I §
HALF-AN-HOUR DISCUSSION R
= FET B F G A TG 9
FATHER FERRER'S ACTIVITIES . ECEE R E?
MR. SPEAKER: We now take d% g Warad & Teq #alt =ff
up the Half-an-Hour discussion. frer ST WA X a9wmdm &

Shri Raghuvir Singh Shastri.
sSarvashri Gunand Thakur and K. P. Singh Dev also recorded their votes for ‘NOES'
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] afe & 2w & s R A
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R fam o\ ooy o F ww
A T & ST a9 E @ W Tw
T @ sy

JIEAT 4T FE AG WY AT & |

MR. DEPUTY-SPEAKER : The
hon. Minister. ...(Interruptions). 1 am
following the procedure. First he will
reply now. If you want I shall read
out the rule. I am following this
ure every time. I am going
to stick to this procedure, unless the
Rules Committee changes the rule. ...
(Interruptions). 1 am mnot going to
alter the procedure. Please do not
take the time of the House.

SHRI N. K. SOMANI (Nagaur) -
We should put the questions first so
that the Minister fwill answer them.

MR. DEPUTY-SPEAKER : I shall
read out the rule for the benefit of
trl:je Members. 1 am following this

*“There shall be no formal motion
before the House nor voting. The
member who has given notice may
make a short statement and the
Minister concerned shall reply
shortly. Any member who has pre-
viously intimated to the Speaker
may be permitted to ask a question
for the purpose of further eluci-
dating any matter of fact ;"

SHRI LOBO PRABHU (Udipi) :
‘When? It should be asked before the

Minister begins to reply. (Interrup-
tion)

SEVERAL HON. Members Rose—

MR. DEPUTY-SPEAKER : You
can take up the matter with the Rules
Committee. I am bound by this
procedure. I am not going to alter
it today. Unless the Rules Com-
mittee changes it, I am not going to
submit to your requests.

SHRI SHRI CHAND GOYAL
(Chandigarh) : We do not want to
challenge your ruling. But this is
how the rules have been interpreted
by the House.

MR. DEPUTY-SPEAKER : This
is the practice followed in this House.
I will not permit questions now.

SHRI SHRI CHAND GOYAL:
The practice is that the questions are
asked first.

MR. DEPUTY-SPEAKER : I have
followed it on several occasions.
I have done it on several occasions.
About putting questions also, there is
a procedure. Those who want to
put questions, their names are balloted
No other Member is permitted.

SHRI SHRI CHAND GOYAL: We
agree there. But here, it is only
the question of time, the time when
we should put the questions.

MR. DEPUTY-SPEAKER : I am
not going to change the procedure.

SHRI SHRI CHAND GOYAL :
We must put the questions before the
hon. Minister rises to reply to the
debate.

SHRI N. DANDEKER (Jamnagar):
Sir, may I make a submission? The
day before yesterday, I participated
in a similar discussion which was
initiated by Mr. Jyotirmoy Basu, and
I must—

MR. DEPUTY-SPEAKER : It was
a discussion under rule 193. That is

different.
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SHRI N. K. SOMANI : In half-
an-hour, discussions, we have done
this before; putting the questions
before the Minister rises to reply.

SHRI BAL RAJ MADHOK (South
Delhi) : We do not question your
ruling, but my submission is that a
number of times it has been done:
the practice was different. You fol-
low a different practice.

MR. DEPUTY-SPEAKER : Would
you advise me to by-pass the proce-
dure? Would it be in the interests
of the House to by-pass the proce-
dure? 1 cannot do it. Mr. Vidya
Charan Shukla.

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-

FAIRS (SHRI VIDYA CHARAN .

SHUKLA) : Mr. Deputy-Speaker, Sir,
the matter regarding Father Ferrer
has been agitated in this House many
times. (Interruption)
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[Shri N.K. Somani]-

pie has been contributed by the oca
farmers. 1 wish he was sure o the
facts. I have spent a considerable
time at Manmad talking to thousands
of people of that area. 1 wish senior
members are sure of the facts before
making such sweeping allegations. A
sum of Rs. 5 lakhs, which both Mr.
Shastri and myself cannot collect in
our area for developmental activities,
was donated willingly and voluntarily
by the peasants of Manmad area to-
wards his activities. The accounts of
the Maharashtra Shetkari Mandal are
not maintained by somebody who is
not a professional person. Day-to-
day accounting is kept by a profes-
sional accountant, who has worked
for 20 years in the Reserve Bank.

r

It is very painful that some vested
interests are conducting a vitriolic
campaign against Father Ferrer, whom
1 consider to be a saintly and honour-
able person. Right under the nose
of the Minister in the Union Terri-
tory, obnoxious pamphlets denoting
the fanaticism of a certain section of
the Hindu Society are being freely
distributed, which are directly con-
trary to the accepted secular pattern
of this country and against the national
integration conference recently held
in Srinagar.

I will just quote only one headline
because it is relevant.

SHRI SONAVANE (Pandharpur) :
Sir, I rise to a point of order. You
are strictly following the rules. He can
only put a question. Let him put his
question.

SHRI N. K. SOMANI : I have to
correct the background because erro-
neoys information has been given
to this House. It says : :

v # fEr "rEsmEr #@
Fazy fgger | 9@, 9wn, A A
wq i = oFgEenm wt
AT &T T 1”
This is being freely distributed in the

Union Territory of Delhi, in New Delhi
the capital of India, for which no
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action, in spite of several meetings
in Srinagar and elsewhere, is being
taken. Based on the report of the
Government of Maharashtra and the
mere fact that he has been made a
pawn of controversy he has been
asked to leave the shores of India.
If certain Cabinet Ministers and other
personalities become controversial in
this country would the Prime Minister
or anyone ask them to go out because
they are controversial? We have to
recognise the fact that he has done
tremendous developmental activities.
Since the Prime Minister had pro-
mised to us herself that an indepen-
dent inquiry on behalf of the Central
Government would be conducted into
the affairs and allegations against
Father Ferrer, would the Home Mini-
ster be prepared to lay the report on
the Table of the House so that the
House will be in the know of the
facts? Secondly, Father Ferrer has
voluntarily made an application to
be made an Indian citizen if nothing
tangible is found against him. Will
the Government of India consider
to grant him Indian citizenship so
that he becomes at par with all of us
and subject to the laws, rules and regu-
lations of this country?

SHRIVIDYA CHARAN SHUKLA:
I am surprised that Shri Somani
should have compared a foreigner
with an Indian citizen. It is absolu-
tely wrong. No foreigner in his rights
or duties can be on a par with Indian
citizens. This is not the way to argue.
Secondly, as far as the independent
inquiry is concerned, we have made
such inquiries from our own sources.
Such reports are never laid on the
Table of the House, nor are they made
public. We are also quite clear that
it will not be in the interests of either
Father Ferrer or in the interest of the
local people if he stayed and worked
there. . In view of that he was asked
to go. I am not at present aware
of his application for Indian citizen-
ship. If it comes to us we will con-
sider it on merits.

st sitw Maw : oo wWErEd,
T qed ¥ Ry ¥ | oaw e
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MR. DEPUTY-SPEAKER :
Lobo Prabhu.

Shri

SHRI LOBO PRABHU: Whatever
we have to find......

st TR et : g} FEvE
Ty e R I AA

fet &1 g =fge
MR. DEPUTY-SPEAKER : It is
based on the ballot. You can see

the report of the ballot.
for all.

0t owEwe W ag dwe
a1 ¢ F & & aw F are @
M F Ry 7

It is open

MR. DEPUTY-SPEAKER : What
can I do?

SHRI LOBO PRABHU: What-
ever we have to find against Father
Ferrer rests on the ground that he is
misusing his position or indulging
in conversion by the use of money and
other unlawful means. On the last
occasion when this point was raised
and the Minister made a statement
that this allegation had been made
by the Maharashtra Government, I
wrote and enquired from him whether
it had been checked by the Central
Government, as he had promised.
Now [ repeat that question because
there has been no reply to my letter,
which is more than two weeks old.
It is not classified information and,
as he himself on that day maintained,
unclassified information should be
available to the members of the House.

The second point that has been
raised is that Christianity is all right,
but foreign missionaries are not wel-
come in this country. He has to
face this question how many foreigners
are there in this country, how many
foreign experts are here in this country.
I hope none of my good friends has
been treated by a foreign doctor or
educated by a foreign teacher. Now,
why make a distinction in the case
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of missionaries? What is wrong with
a man coming to this country to help
the people, to look after the educa-
tion, to give them medical relief?
It is with a sense of service that they
come to you. That is the question
I want to ask.

We .are a very small community,
just 2 per cent as against 84 per cent
Hindus. Is it consistent when you
say that you are afraid of 2 per
cent of this population which is
dedicated to your service? I am
going to say, it is for us to have foreign
Christian missionaries who come for
service. They are not coming for
ruling us. I entirely agree that if
they come for ruling us, not for giving
service. . ..

SHRI OM PRAKASH TYAGI :
What are they doing in Nagaland
and Mizoland?

SHRI LOBO PRABHU : What-
ever they are doing in Nagaland and
Mizoland, if that is against the inte-
rests of this country, I shall be the
first to demand that action should be
taken against them. But, do not
indulge in unestablished conclusions.
Consistently with your great religion,
do not be intolerant. We are a great
House, a sovereign House. The best
people are here and let it not be said
of us that we did not enjoy the feeling
of tolerance which is the greatness
of Hinduism.

SHRIVIDYACHARAN SHUKLA:
There is not much for me to reply,
but I would like to state in a nutshell
our policy regarding the foreign mis-
sionaries in the country.

The policy decision regarding fore-
ign missionaries was taken by the
Cabinet in 1954 under the president-
ship of the late Prime Minister, Pandit
Jawaharlal Nehru, and when a very

distinguished  Indian Christian,
Rajkumari Amrit Kaur, was also
member of the Cabinet. She was also

present in that Cabinet meeting. Ac-
cording to that Cabinet decision, a
policy has been laid down and that
policy we are strictly following. The
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main feature of that policy is that
there should be progressive in Indiani-
sation of the missions working here.

SHRI LOBO PRABHU : Agreed.

SHRIVIDYACHARANSHUKLA:
More and more Indians should work
in these missions. There would be
no hindrance to any legal and volun-
tary conversion but whenever the
work can be done by an Indian, we
need nmot import a foreigner for it.
Anything which could be done by
an Indian, for that we do not nor-
mally allow a foreigner to come,
unless there are other reasons and
circumstances which we have to take
into account for some time. But it is
our main policy which we follow and
intend to follow in future also.

SHRI LOBO PRABHU : Have the
charges been confirmed? That has
not been replied to.

SHRI VIDYA CHARAN SHUKLA:
I have already replied to that earlier.
We made our own inquiries about
these activities of Father Ferrer and
we also came to the conclusion that
it would not be proper for him to
continue in that area where he was
working.

SHRI LOBO PRABHU : Was it
confirmed?

MR. DEPUTY-SPEAKER :
Jagannath Rao Joshi.

Shri

st wenw T W qd a9t
L uid ? fF @@ o=t WERT A o
a@ w1 @ fear @ fF fae
frwfe #1 @wEd w3w ¥ g
EICE s

That means, he himself accepts that

foreign missionaries are a risk to the
border areas.

SHRIVIDYA CHARANSHUKLA:
1 said that we do not allow any forei-
gner, whether missionary or non-
missionary, to go into those restricted
areas.

“Foreign missionaries are the fore-
runners of British Imperialism.”

o f:

“We want a self-government in
preference to a good government.”

He had accepted Indian citizenship
also but later on it was found out
that he was a persona non grata and
that fellow was to be shunted back
to Spain.

qg g &1 AR W W $RT S
#1 mge ¥ fawes & g faad

% & # wee fewmm W@y W
T R E T gEU K AN WA
g I # ot §E S ¥} g
Wt @ @ W f& s gEw
I F w=E wwel ¥ gwww
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Faith."

that it is Hindu fanaticism or what-
ever it is. I think, he does not under-
stand either Hinduism or what is
meant by fanaticism.

afz 3w ¥ ww=x o fadw fawerd
A B—ATEHRH T WX FEC
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- MR.CHAIRMAN : Now, the House
stands adjourned to meet again to-
morrow at 11 A.M.

19.11 HRS

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday,
August 29, 1968 Bhadra 7, 1890 (Saka).



